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LOK SABHA DEBATES

LOK SABHA

Monday, February 26, 1979/Phalguna
7, 1900 (Saka)

The Lok Sabhg met at Eleven of the
Clock,

[Mgr. Speager in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Q. No. 81 Shri
Arivind Bala Pajnor, He is not here.

MR. SPEAKER: Q. No. 82 Shri
Durga Chand. He is not here. Shri
Chaudhary Ram Gopal Singh, He is
not here, Then Q. No. 83 Shri Sachin-
dra Lal Singha. He is also noit here.
Then Q. No. 84 Shri Pius Tirkey. He
is also not here. Then Q. No. 85.

Agrarian Reforms and Rura) Deve-
lopment

#g5. SHRI EDUARDO FALE(RO:
will the Minister of AGRICULTURE
AND IRRIGATION be pleased to stale
the steps taken by Government to give
a fillip to agrarian reforms and pro-
grammes of rural development in the
country?

THE MINISTER OF AGRICULTURE
(SHRI SURJIT

SINGH BARNALA): In agrarian re-
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form, Government have been ‘ry'ng
to accelerate implementation of ceiing
Laws and ensure adequate relief for
cultivating tepants. Greater attention
has also been paid to the programme
of consolidation of holdings. They
have formulated a comprehensive
Integrated Rural Development Plan
with a view to promoting fuller
employment and raising the income
leve] in rural areas. In addition, a
‘food for work' programme has been
launched with a view to generating
additional employment and creating
durable community assets.

SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, he has admitted and the
Government have admitted that there
were 68.60 lakh acres of estimated sur-
plus land in the country out of which
44.71 acres of land have been declared
as surplus, but the area taken posses-
sion is only about 26 lakh acres ard
that distributed only 15 lakh acres.
Now the area distributed so far is less
than 25 per cent of the total area es-
titimated as surplus; and this was also
the position about a year age. Np im-
provement has been made. It is a very
serioug position. It is no good saying
that steps have been laken. In this
very serious situation, now what im-
mediate, effective and specific steps
have been taken by the Government?

SHRI SURJIT SINGH BARNALA:
It is not correct to say that no action
is being taken and no land is being dis-
tributed. T will give figures for 1977-
78 and upto December 1978. In 1%77-
78, the area distributed was 37626
acres of Land.

SHRI VASANT SATHE: Out of how
much?
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SHRI SURJIT SINGH BARNALA:
This was the area given possession of;
and area distributeq thig year is 192831
acres. A lot of effort is being made to
distribute area that is becoming avail-
able. Regarding the other area, liliga-
tion is pending in the court. That is
why in most of the cases, it has not
been possible to distribute that area.
We are taking up the matter with the
State Government to expedite the mat-
ter.

SHRI EDUARDO FALEIRO: The
figures as mentioned were on the basis
of the letter written by the Prime Mi-
nister. The figures have been given as
per the report of the letter written by
the Prime Minister to Chief Ministers
ang its contents were reported on 16th
February in several newspapers includ-
ing the Times of India. So, we do not
know which are actually the rgures
they are mentioning. The main resson
which has been attributed for this very
lack of implementation of land reforms
is lack of political will. Now the lea-
ders of the Government ai present,
have specifically characterised the land
reforms legislation as populist mea-
sure of the previous Government, that
is the word that has been used,

MR. SPEAKER: Kindly come to the
question.

SHRT EDUARDO FALEIRO: Ip the
various States—in the note of the
Prime Minister himself... —nothing
has been distributed as per a report in
the ‘Statesman’ in January. Gujarat
is the only State which has not distri-
buted a single acre of land under its
Ceiling Act; and as far as the Minister
is concerned, Punjab Government is
one of the champions of the vested in-
terests of the landlords.

MR. SPEAKER: Are you converting
it into a speech?

SHRI EDUARDO FALEIRO: The
question is this. The statement was
issueq by the Prime Minister of course,
©n behalf of the Government that these
policies were populist measures of the
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previous Government. Does Gove
ment maintain this position that 1o
reforms are populist measures?

SHRI SURJIT SINGH BARNA.
There is no question of being a po;
ist measure. Land reforms are
reforms and are meant for improv
the condition of land and we h
been taking measures in this reg:
It is wrong to say that we have
been taking measures for land refe
or Janata Party is not inclined 1o wa.
langd reforms. Prime Minister hasb¢ ~
writing letters. It means he has be¢
asking to expedite the land reforms :
expedite distribution of land where\
land is available,

SHRI BALWANT SINGH RAMOt
WALIA: The hon. member has ranar'e
a baseless aitack....

MR. SPEAKER: No, no, it is not &
debate. It is the difficulty with ull the
questionners.. ..

SHRI BALWANT SINGH RAMOQO-
WALIA: About Punjab, I will humbly
request the hon. Minister, will he be
kind enough to explain to the House—
the steps being taken by the Punjab
Government in regard o the lani re-
forms.

SHRI SURJIT SINGH BARNALA:
So far as Punjab is concerned these
measures were adopted in 1953 when
the first Land Reforms Act was brought
in. Since then land has been acquired
ang distributed. Whenever land was
available it was being distributed. After
this new legislation in 1972, very little
land wag available as surplus, So, there
has not been much distribution. But
still some lands that were available
have been distributed. I may mention
that 297 acres of land were distributed
last year,

SHRI HITENDRA DESAI: Will the
Government ensure that the States
strictly adhere to the objectives of land
reforms? We find, even in Gujarat not
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12 single acre has been distributed. Some
(Stateg want to thwart the objacuves of
1and reforms.

SHRI SURJIT SINGH BARNALA:
n Gujarat 50,000 acres were declared
furplus. Out of that 4,095 acres were
'taken possession of. But they have set
“up a Commission to go into the whole
“system of land reforms because they
‘had earlier passed legislation in ‘which
‘all the tenants were given all the ights
'of the land. Gujarat was one of the
{first Stateg where it was done on large
‘scale. They are examining it. We have
“taken it up with the State Government,
*As soon as their report is available.
further action will be taken.

SHR] HITENDRA DESAI: Will they
adhere to the national objective?

SHRI SURJIT SINGH BARNALA:
They are adhering to the nationa] ob-
jective.

SHRI SHAMBHU NATH CHATUR-
VEDI: Are the ceiling limits uniform
all over the country or do they vary
from State to State?

SHR] SURJIT SINGH BARNALA:
Guidelines were issued by the Govern-
ment of India in 1973. These were
sent to the State Governments. The
State Governments have passed legis-
lation and the legislation in various
States giffers in so far as the ceiling of
the land is concerned.

SHRI VASANT SATHE: T would like
the hon, Minister to tell us:

(a) When the Janata Party came
in power, what was the total surplus
land available in the country?

(b) How much land was distribut-
ed?

(c) How many tenanig got actual
j-posseuion of the gacalled distributed
and?

Otherwise you tell us that land has
been distributed. Actual possession
hag not been got by the tenants, Is
there any mechanism for the Govern-
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ment to fing out whether the land dis-
tributeq is taken possession of Ly the
tenants and can you give figures of
that?

SHRI SURJIT SINGH BARNALA:
We collect figures from the State Gov-
ernments. Whenever there is a ques-
tion, we write to the State Govern-
ments and we receive figures from
them. Th e area taken possession of
by the various governments up iill now
is 23,47,407 acres, and the total alea
distributed is 16,07,136 acres and the
performance of the Janata Govern-
ment. ...

(Interruptions)

SHR] VASANT SATHE: My ques-
tion is out of 16 lakhs acres distribut-
ed, how much is in possession of the
tenants tp whom it ha; been distri-
buted?

SHRI SURJIT SINGH BARNALA:
For that, Sir, probably a specific aues-
tion is needed so that I can find out
from each of the States which tenant
or landless person is in possession, So
far as the performance of the Janata
Government is concerned, I have men-
tioned that in 1977-78, 3,07,626 acres of
land were distribuled amongst 2.06,378
beneficiaries. Again, from Marcy to
December 1978, 1,92,831 acres were dis-
tributed amongst 98,550 beneficiaries.

MR. SPEAKER: Question No. 86.

SHRI VASANT SATHE: He hag not
answered my question. Kindly give
me protection,

MR. SPEAKER: What is the protec-
tion?

SHRI VASANT SATHE: I had first
asked about the 16 lakh acres distri-
buted. Three lakhs during the year,
one lakh more...... (Interruptions),
Out of the 16 lakhs acres, how much
has gone into the possession of the
tenants?

MR. SPEAKER: He says he wants
notice. (Interruptions). He has not
got the figure, he said. Now, questiog
No. 88,
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Deposit Money for Instailation of
Telephoneg in Rura] areas

*86. SHRI S. R. REDDY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
reduce the Telephone Deposit money
for the installatio, of Telephones
atleast in the rural areas; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKHDEO
SAI): (a) Yes, Sir. It is proposed to
reduce the deposit in rural areas,
where the telephone exchange capacity
is Jess than 100 lines, to Rs. 100/- oiily.

(b) Does not arise.

SHRI S. R. REDDY: In view of the
very low per capita income in the ru-
ral areas, will the Minister consider
reduction of deposit even to Rs., 50 or
even free? Secondly, will he also con-
sider the reduction of rentals in view
of the poverty prevailing in the rural
areas?

SHRI NARHARI PRASAD 3UKH-
DEO SAI: We have only consider the
advance deposit money, not the secu-
rity deposit and other things.

SHR] S. R. REDDY: Regarding the
rentals I would also like the Minisler
1o reduce substantially the rentals of
telephones in the rural areas?

SHRI NARHARI PRASAD SUKH-
DEO SAI: No, we are not considering
it wet.

SHRI A. SUNNA SAHIB: Regarding
installation of telephones in the rural
areas, may I know from the hon. Min-
ister how many more telephone con-
nections have been given so far?

MR. SPEAKER: Mr. Sunna Sakib, it
does not arise.

FEBRUARY 26, 1979
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SHRI A. SUNNA SAHIB: Becauge 0f
the reduction being given, how many
more applications are received?

MR. SPEAKER: Because of the re-
duction, how many more applications
are received? Because of the reduc-
tion have there been more applica-
tionz?

THE MINISTER OF COMMUNICA-
TIONS (SHR] BRIJ LAL VERMA): If
any specific question is asked, I w.ll be
able to answer. I want notice,

MR. SPEAKER: He has not got the
information.

Directorate of Agriculiural Aviation

*87. SHRI SHIV NARAIN SARSO-
NIA, Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whep the Directorate of Agricul-
tural Aviatiom under the Ministry was
set up;

(b) th, annual expena, ture incur-
req thereon; and T .-

(c) whether it {s g temrporary De-’
partment? : ’
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THE MINISTER OF AGRICUL-
“TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). A statement is laid on the Table
of the Sabha.

Statement

(a) The Directorate of Agricultural
Aviation under the Ministry of Agri-
culture and Irrigation (Department
of Agriculturey was set up w.ef 13th
January, 1871

(b) The annual expenditure incur-
red thereon year-wise is as under:—

Near Revenue Capital
Expenditure  Expenditure
Rs. Rs,

1972-73 16,29,803-00  5,68,010°00
1973-74 28,49,273- 00 83,312-00
1974-75 34:36,666:00  47,61,480'00
1975-76 43:03,119°00  49,11,672 00
1976-77 49,96,094'00  93,30,963' 00
1977-78 60,439,104 00 4,77,017" 10
197879 . 50,10,874 00

(upto January

1979)

{c) Yes, Sir

fre® o g Yuy frodifz aw o
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e @T% dg2ww qswET arer § farw
& srow faewy afewr o9 § ¥ 2
mt‘T-ﬂmwﬁtlﬂwmh
w7 e ywm fe gw ® fa
fondt W e A 9w N oA
are W o foward £ e 31 & ST
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SHRI K. LAKKAPPA: Though this
question geems to be an innocent one,
it requires a very thorough probe,
There are private operators operating
in this fleld. The Government opera-
tors &re not trained and are not func-
tioning. Instead the private people
are operating. Will the Minister look
into this as to why the private opera-
tors are being encouraged? Will he
tell us how many private operators
are operating and spraying success-
fully? Will the Minister see to it that
the entire thing ig streamlined so
that the whole thing is controlled by
the Agriculture Ministry?

SHRI SURJIT SINGH BARNALA:
There are private operators also. They
are operating mainly with helicopters.
Helicopters are more popular than
our fixed wing planes. Our Aviation
Department has got only four heli-
copters and We are using them. But
the private operators are also using
helicopters and it would not be possi-
ble for us to eliminiate the private
operators. They are engaged by
some States, corporations or even
some private people when they need
it and whenever they require oOur
services, that is also given to them.
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SHRI K. VIJAYA BHASKARA
REDDY: Will the hon. Minister
recognise spraying as part of the
agricultura] openations and will take
the responsibility of spraying by
aircraft throughout the country and
reduce the burden on the farmers?

SHRI SURJIT SINGH BARNALA:
Sir, I agree with the hon, Member
that spraying is a part of the agricul-
tural operations, But it is not possi-
ble for the Government to take over
the operalions completely and do the
spraying of all the areas throughout
the country. Wherever there is a
necessity, when the Statement Gov-
ernments and the farmers need it, we
supply them the machines,

Action Plan for Flood Control in the
Country

*88. SHRI SUBHASH CHANDRA
BOSE ALLURI.

SHR] SURENDRA BIKRAM:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to lay a statement showing:

(a) whether it ig a fact that Gov-
ernmeny &re considering an action
plan of Rs. 1700 croreg for floog con-
tro] in the country;

(b) i so, how this money ig to be
distributed in all the States and how
the plan 18 to be implemented; and

(c) have Government made some
blue print for this plan ang it so,
details of the same?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
‘and (b). A Working Group was set
up by the Government to suggest a
programme-of action for flood control.
The Report of the Working Group has
been received and is under the consi-
deration of the Government.

(c¢) No Sir.
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SHR] SUBHASH CHANDRA BOSE
ALLURI: My first part of the question
is not answered, My first question is:
whether it is a fact that the Govern-
ment is considering an action plan of
Rs. 1700 crores for flood control in the
country? That wag the news item in
the newsppper. What is the river-
wise break-up of allotment of funds
to the States out of this Plan outlay?

SHRI SURJIT SINGH BARNALA:
Sir, I could not say definitely that
the action plan of Rs, 1700 crores is
being considered. But the report
submitted by the Working Group is
under consideration, that is, many
componentg which are being looked
into and which would not be required
right now what amount is going to
be spent for each State, etc.

SHRI SUBHASH CHANDRA BOSE
ALLURI. In this connection, whether
Kolleru Lake in Andhra Pradesh
which is also affecting the neighbour-
ing areas due to heavy rainfall is in-
cludeq in the Plan Outlay? ‘When
you allot funds to the State Govern-
ments whether you ask them to spend
that money for any particular area?
Whether any blue-print plan has been
prepared by the Government for this

purpose?

SHR] SURJIT SINGH BARNALA:
Normally, the flood-protection and ir-
rigation is a State subject and they
have t0 do this work themselves.
But we make some plang and the State
Governments are glso asked to sub-

-mit their plans and then they are

examined and some Centra] assistance
goes to the States,

SHRI SUBHASH CHANDRA BOSE
ALLURI: He is saying that they will
be giving some money under this
Plan. But this amount of Rs. 1700
crores is for natural calamities, flood-
control, etc. Recently we had tidal
wave in Andhra Pradesh ang other
patura] calamities. Thig report I have
read in one of the newspapers. I

can produce it.
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SHRI SURJIT SINGH BARNALA:
This Working Group has taken into
consideration only the 9 States in the
northern region where floods had
been the severest last time. They
had taken these into consideration and
on that they had presented a report
which is under consideration.

SHRI SUBHASH CHANDRA BOSE
ALLURI: My question is different
and he is giving different reply.

SHR] SURJIT SINGH BARNALA:
That is a sefarate issue, Here it does
not arise at all.
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SHRI A. C, GEORGE: when Gov-
ernment of India is formulating poli-
cies and programmes to meet natural
calamities like floods from rivers, are
they not taking into consideration
another type of flood which may not
necessarily come from rivers? 1 am
referring to seg erosion. In the
begining, about 400 miles of Kerala
coast was being attacked by the sea,
but nowadays it is moving towards
Karnataka and Tamilnadu also. In
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view of the fact that sea erosion is
becoming a big nationa] calamity,
will the Government of India think
of formulating a policy to meet this
calamity also, especially in the three
or fov= Southern States?

SHRI SURJIT SINGH BARNALA:
This doeg not arise from the question,
But we are doing a lot of work in
regard to sea erosion also. As the
Hon, Member must be knowing, a
large area has been protected alrehdy.
Some work is going on, and Central
assistance also is given for protection
against sea erosion.

SHRI A, C. GEORGE: Thisis &
simple thing. Just like the flood
control.,. .

MR. SPEAKER: Yours is an impor-
tant question, but it does not arise
from this question.

SHRI SOMNATH CHATTERJEE:
The Hon, Minister referred to a study
being undertaken by a Working
Group and of its Report being filed,
I would like to know the terms of
reference of the working Group and
whether they consider prevention of
flood in future also, and giving relief
to the flood affected areag and States
because, whenever g flood of g severe
dimension—as there was recently in
West Bengal—takes place, there is
always difficult in providing for
{funds,

So far as the procedure for assess~
ment by the Central is concerned,
there is a great deal of difference in
the assessment of the States ang that
of the Centre, which creates difficul-
ties, mis.understandings and hurdles
in the implementation of relief
measures. Therefore, I would like to
know what is the policy of the Gov-
ernment.

SHRI SURJIT SINGH BARNALA:
This Working Group was constituted
to prepare an outline for an integrat-
ed project and a plan of action for
controlling and meeting the effect of
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floods in the Indo-Gangetic Basin,
mainly. It consisted of representa-
tives of the Departments of Agricul-
ture & Irrigation and Finance, the
Planning Commission, the Central
Water Commission, the Chief Conscr-
vator of Forests and the Chief Engine-
ers of the States of Uttar Pradesh ana
Bihar. This Working Group had
gone into this matter, Thev had
worked on it at many meelings and,
after thaf, they prepared this Report.

Tt o ARt dreen waifm s

+
*39. st wiw wwTn & :

wﬁmmm-
w1 iy st fawrf s freafaiea

e WA AT faAow AW 9T 9%
W p wfe:

(v) 2w & & foot wa §  fogiR
fro? @il s TR W @M o ¥ AR
Wt W W ¥ Swm # fav wRdee
e € woar ¢

(%) Brwm ® g=plr W ww (-
ar) frad oferd w1 e femm oW
g W

(1) T} v wow wATd W IA
fer vt @ fan dfw w@ ® fag
I § ?

v site fowrf savey & oo way (ot
w e fag) @ (¥F) 9¥ IF W
i R R AT B AT

(w) wrifral w1 qv AmR wfe &

grafier ot @ Towt (woitge auy sder)
& ww @y, wafe Ay we v T Ao

FEBRUARY 26, 1979

Oral Answers 16

® wwin ww &) sgem W feg
afard & den fex wmrcd o—

1. fgre . . 6840

2. fgwree s@w 18,110 (&%)
3. TR 139,591

4. s . 23,293

(7) W TR FTHETd W o
€1 o @ g dfer s g N
af so My, wWiteay ST &% wen
&2 g wmaifo g a8t E )

st Gty gy ey W@ A W
3 g femg WM kB
w3 v swre w7 e By gEl e
$ frd g wenm § 1 TwET W
foarew ww wife @i ¥ wewrey S
% gra o ndw am @, @ frdw wfowe
q wgA T qT wE ff T W W
§ Wi Qe 6 ol 8 fg et
won &, o Qe g wn gEe et & WY
Td% # vew % fag W dwew W
ar @ R A A F I IO
e § fr oo weter dem W W
aasT TR (f, @ W T W
Ay ) Uw e e e @ o
é"gqﬁwr(ﬂ#%ﬂﬂﬁlrt 3 ok
wgl, o wai?

=



17 Oral Answers

MR. SPEAKER: He sajg about the
steps which are mainly concerned
with it. Second supplementary.

=

arrangements or what are the orders
that the Central Government have
issued to the State Governments to
provide the food for work programme
for the integrated rural development
in districts which are considered by
those States Governments as sufficient-
ly developed, but still there are plenty
of poor people in those districts also.

PHALGUNA 7, 1900 (SAKA)
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SHR] BHANU PRATAP SINGH:
Integrated rural development pro-
gramme is being implemented in a
number of selected blocks ip each
State. But this ‘food for work pro-
gramme® is being done throughout
the country, It can be used in all the
blocks. There is no restriction on a
number of blocks. The State Gov-
ernments were requested to send
their requirements of food, and all
that they asked for had always been
given to them for implementation of
that,
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Committes on Alleged U.G.C. Building
Scandal

+

*90. SHRI M. N. GOVINDAN
NAIR:

SHRI V., ARUNACHALAM;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the committee get up
under Shri N, D. Rajan of the Central
Public Works Department to go into
the allegeq iinvolvement of the top
officers of the University Grants Com-
mission in a Rs. 3.22 crores building
scandal has submitted its report;

(b) if so, the findings of the com-
mittee; and
(e) the action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Inquiry Committee
appointed to inquire into the circum-
stances leading to cornering of over
200 building projects in Universities
and Colleges in several States by two
Delhi-baseqg Architects and connivance
if any, of U.G.C, official; has submitt-
ed its report on 6-12-1978.

(b) and (c). It would not be in
public interest to disclose the findings
of the Committee, which are of a
confidential nature and are under
examination with a view to determin-
ing the future course of action.

SHRI M. N. GOVINDAN NAIR:
The Report was submitted in 1978.
Before this Report, two Review Com-~
mittees of the University Grants Com-
mission went into this question. Then
the Public Accounts Committee looked
into thig question and finally the
Rajan Committee was appointeg to go
into the details. He is a technical
man. He is expected to know all
aspects of the question. Instead of
taking actlon against the officers and
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alsp blacklisting the two firms, it is
reported that you have again gent it
to CBI for report. Why 1is it that
Government have failed to take action
against this? '

DR, PRATAP CHANDRA CHUN-
DER: The hon. member's report is
not correct. It has not been sent to
CBI. As I have stated, the Report
has been submitted by Shri Rajan
and is under consideration. Proper
action will cet{ainly be taken.

SHRI M. N. GOVINDAN NAIR:
The statement of Minister himself
wag reported in the Hindustan Times
of January, 30. It is seen that the
Secretary of the Commission was
asked by a previous Chairman of the
Commission to look into this question.
He misled the Chairman by saying
that there is no malafide. The Report
has at least proved that he was wrong
and the Government had asked him to
take leave. To-day we fing that he
was asked to rejoin duty and it was
reported by the Chgirman himself
that the Government has not officially
communicated Rajan's Report to the
University Grants Commission. It is
an autonomous organisation. It is not
the Government. Why is it that the
Government have failed to send the
report for proper action to the U.G.C.
and why lIs it that "action was not
taken against the Secretary?

DR. PRATAP CHANDRA CHUN-
DER: It was at the directive of the
PAC. that the Government gecided
to set up an independent enquiry
committee to investigate into this
matter and this was duly done. The
report which has been submitted is
under consideration of the Govern-
ment. Whether it will be sent or not
that will also ......

(Interruptions)

DR. PRATAP CHANDRA CHUN-
DER: On the one hand the hon. mem-~
be, says thiat the matter should be
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referred to U.G.C. on the other hand
hon. mémber says that the Secretary

may be suspended. These do not -

tally with each
submission.

other. That is my

SHRI C. N. VISVANATHAN:
According to the report in the Times
of Indig dated 26-2-78, it is clearly
stated that this Rs. 3.2 crores is only
up to 1972. But the PAC has not
reported up to February 1978, The
Times of India stated that:

“It has now been revealed that
the value of the contracts awarded
tp the two firms yp to 1978 is about
Rs. 30 crores.”

1 would like to know whether the
Minister ig aware of this fact that the
contract is not for Rs. 3.2 crores, the
contract given to the two firms js for
Rs. 30 crores. I would also like to
know whether necessary aclion has
been taken against these two firms. It
was reported like this in the Times of
India.

DR. PRATAP CHANDRA CHUN-
DER: Many reports come out of the
press and each time we cannot con-
tradict this. But as I have said, we
are proceeding on the basis of the

- findings of the Public Accounts Com-
mittee and whatever has been stated
here is on the basis of those findings.
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University Re: Sugarcane Prices

*92, SHRI ANNASAHEB GOT-
KHINDE: Wil} the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to gtate:

(a) whethey Government hgq assur-
ed on 18th December, 1978 that the
Government will “take other mea-
sures” to safeguard the interests of
the the cane-growers, and

(b) if o, the details of such mea-
sures taken since then so that the un-
certainty felt by the cane-growers re-
garding sugarcane price can be ended?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH). (a) and (b). A state-
ment ig laid on the Table of the Sabha.

Statements

(a) and (b). In replg tp Starred
Question No. 385 answered on 18-12-78,
the steps taken by Government to
shfeguard the interests of cane
growers were indicated. These in-
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‘dluded liberalisation of credit facili-
ties to the sugar factories to enable
them to clear the arrears of cane dues,
advancing a loan of Rs, 20 crores to
Government of Uttar Pradesh to en-
fable the sugar factories in public and
cooperative sectors in that State to
clear the cane dues of the farmers;
take over of the management of
sugar mills which had cane arrears
in excess of 10 per cent, increase in
the statutory minimum price of cane
payable by saguar factorieg for 1978-79
season from Rs. 850 to Rs. 10.00 per
quinta] linked to a recovery of 8.5
per cent. While replying to supple-
mentaries arising out of that Question,
the Government had assured that the
interests of the cane growers would
be safeguarded at all costs and they
would get the price that has already
been announced.

In the period since the commence-
ment of the sugar season, the Gov-
. ernment have taken gver the manage-
ment of 7 gugar mills which had cane
arrears in excess of 10 per cent under
the Sugar Undretakings (Taking
Over of Management) Act, 1978. A
decision has also been taken for crea-
. tion of 5 lakh tonnes of buffer stock
of sugar and the details are being
worked out. The export policy of
sugar has been announced in advance
for the export of 6.5 lakhg tonnes in
1979 and export by individual mills
higs also been permitted. Action is
being taken at the highest level to
assist the sugar industry in obtaining
credit from commereial banks. All
these measures are intended, by
making the mills more viable and im-
proving their financial resources, to
enable the mills to repay cane price
‘dues to the cane growers within a
short period.

SHRI ANNASAHEB GOTKHINDE:
8ir, 1 have gone through the state-
ment lald on the Table by the Min-
ister. The Government has assured
that they will see to it that the far-
rers get the price that has been an-
- nounced. Is it quite clear that the
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price of sugarcane is determined by
the market price of sugar? And as
the prices of sugar have crashed be-
yond the level expected by the Gov-
ernment, the sugar factorieg especially
in Maharashtra are finding it difficult
to ensure the payment of the statutory
minimum price linked to the recovery
of 8.5 per cent. The situation is that
the farmers who have taken loans
from the cooperative societies or banks
are nol able to repay the loans and
the factorieg have not been able even
today 1o determine the final price that
they will pay to the cane-growers, It
is reported that the Government was
thinking that the sugar price should
range between Rs. 2.50 and Rs. 2.75
per kilo, so that it would help the fac-
tories to clear the dues. But it is said
that this very move which the Govern-
ment has taken is being frustrated by
the highest authority in the Govemn-
ment and the Government is taking
an anti-agriculturists stand. May I
know from the hon. Minjster whether
the Government will see to it that the
agriculturists in Maharashtra are not
left in indebtedness so far as this price
is concerned?

SHRI BHANU PRATAP SINGH:
The price that the cane growers will
get for their produce supplied to the
sugar factories will not depend on the
prices received by the factories for
sugar. There is a statutory minimum
price of Rs, 10 per quintal for sugar-
cane linked to a recovery of 8.5 per
cent. That much is assured. As I
have said earlier, the farmers will get
that price in any case. But I would
like to gay that the cane arrears pe~
tion is of course @ matter of cono
because that has heen mounting i ..
The cane arrears are dependent on
two factors viz., profitability of the
industry as well as the stock position
of unsold gsugar. Now if we take these
two factors into consideration, it will
be clear why the cane arrears are
mounting up. But I am conscious of
this deteriorating situation and we are
proposing to take certain measures
and I can assure the House that by
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the end of this sugar season, cane
arrears will be brought down within
reasonable limits.

S8HR] ANNASAHEB GOTKHINDE:
Now the Government has announced
its export policy regaring sugar, There
is a necessity for undertaking the
export. of sugar on a priority basis. It
is quite clear that the origin of sur-
plus sugar for export is Maharashtra.
1 would like to know whether the
Government will assure this House
that all hurdles in the export of sugar
from Bombay port would be removed.
Secondly, will the buffer stock, which
is now at the level of five lakhs of
tonnes be increased substantially?

SHRT BHANU PRATAP SINGH: As
far as the first question is concerned,
I am sure that we will expori 6.5 lakh
tonnes of sugar, but that need not
necessarily be from Maharashtra, The
total quantity will be 6.5 lakh tonnes.
The modalities of exporis are under
review.

SHRI ANNASAHEB GOTKHINDE:
I was asking about the exports from
Bombay.

MR. SPEAKER: He was telling
about the exports from the whole of
India. .,

SHRI ANNASAHER GOTKHINDE:
My question was whether there are
hurdles in the export of sugar from
Bombay and whether they would be
removed,

SHRI BHANU PRATAP SINGH: As

1 have said, 6.5 lakhs of tonnes of
sugar will he exported from this coun-
Ty and all hurdles will be removed.
ut as I have said earlier, it cannot
only from Maharashtra, it can Le
rom Other factories too. Regarding
buffer stock, we have already taken a
decision to create a buffer stock of 5
lakh tomnes. After this has been
created, if the situation so demands,
we will consider increasing that also.
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SHRI KANWAR LAL GUPTA: My
question was whether Government has
made any study of this problem, asto
what are ihe problems of the cane
growerg and the faclory owmners.

MR. SPEAKER: That is a separate
issue: it is a matter for debate.

SHRI BHANU PRATAP SINGH:
Here, there is only one problem, and
that is over-production. We are study-
ing the problem. We are working all
thg time and doing whatever is posi-
ble,
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DR. VASANT KUMAR PANDIT:
"The Hon. Minister informed the House
that g stock of 5 lakh tonnes will be
the buffer stock. On what and whose
assessment or on what basis does
the Government think that 5 lakh
tonnes buffer stock is sufficient?

As far as sugar producers are con-
cerned, they think that the minimum
buffer stock should be at least 10 lakh
tonnes. There are varying estimates.
S0, on what basis has the Government
-decided that the buffer stock should
be 5 lakh tonnes?
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SHRI DAJIBA DESAI: May I ask
the Hon. Minister whether the Govern-
ment will assure the House that the
5 lakh tonnes of sugar will be pur

chased equitably from all mills—
cooperative and private sector?

SHRI BHANU PRATAP SINGH: I
think it will be equitable.
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WRITTEN ANSWERS TO QUESTIONS
Sugarcane Arreary

*gl, SHRI A. BALA PAJANOR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the magnitud, of the arrears
still remaining to be paid to sugar
cane growers; and

(b) the nature of the steps to bring
about @ more satisfactory situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU FRA-
TAP SINGH): (a) According to the
latest information available arrears
of cane price payable by sugar fac-
tories for the cane purchased during
1978-79 season upto 31-1-1979 is Rs.
9548 crores amounting to 34.8 per
cent of the total price payable. In
addition, a sum of Rs. 26.24 crores iS
due in respect of 1877-78 and earlier
seasons,

However, if a sum of about Rs. 54
crores representing cane purchased
during the last two weeks of January,
1979, for which ynder the Sugarcane
(Control) Order, payment would be-
come due only after 14 days of pur-
chase, is excluded from computation,
then the over due arrears would
amount to 18.6 per cent for the season.

(b) In order to impart greater liqui-
dity and viability to the gugar industry
1o enable them to discharge primarily
their obligations towards cane grov ™8,
a decision has been taken to crea y;
buffer stock of sugar of 5 lakh to ;
and further enhancement of cash cre 4
limit by the Banking sector is also
under examination. A loan of Rs. 20
crores has also been advanced to Uttar
Pradesh Government for clearance of
cane arrears in respect of cooperative
and public sectar units in the State.
Sugar Mills having arrearg in excess
of 10 per cent of the price payable for
cane purchased during 1977-78 semson
are liable to be taken over under the
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Sugar Undertakings (Taking Over of
Management) Act, 1978. Export policy
for export of 6.5 lakh tonnes of sugar
in 1079 has been announced and export
by individual mills is also being per-
mitted.

National Policy on Edacation

*82. SHR1 DURGA CHAND:

CHAUDHARY RAM GOPAL
SINGH;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Governmetit have fina-
lised the nationa] policy on Educa-
tion;

(b) if go, details thereof; and

(¢) whep the policy will be announ-
ced? |

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(BR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not warise.

ﬁc) During the current session of
ﬂ;lment.

M
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Functioning of Agro-Service Centres

*33. SHRI SACHINDRA LAL
SINGHA: Will the Minister of AGRI-
CULTURE AND JRRIGATION be
pleased to stale:

(a) the main features of the report
of the survey undertaken about the
funclioning of Agro-Service Centres
with particular reference tp Tripura;
and

(b) the action taken so far on the
basis of the recommendation of the
survey with particular reference to
Tripura?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) and (b). No
Agro-Service Centre has been set up
in Tripura under the Agro-Service
Centre Scheme of this Ministry.

The Regional Training and Coordi-
naiing Cenires, Hissar and Budni had
conducled surveys of the Agro-Service
Centres established in the States of
Andhra  Pradesh, Bihar, Gujarat,
Haryana, Karnalaka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh
and West Bengal.

A statement indicating the main re-
commendations of the survey and
action taken thereon is laid on the
Table of the Sabha.
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Statement
A survey of the performance of the
Agro-Service Centres was conducted
by the Regional Training and Coordi-
nating Centres, Hissar and Budni in
the yearg 1976-77 and 1977-78.
Hissar Centre in its survey covered

six States, namely, Bihar, Haryana,
Punjab, Rajasthan, Uttar Pradesh,
West Bengal and brought out its

reports in March, 1977 and December,
1978 covering 201 and 453 Agro-Service
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Centres respectively. (The ASCs in
Assam and Jammu and Kashmir re-
mained uncovered as there was no
response from them). The Regional
Training and Coordinating Centre,
Budni surveyed Andhra Pradesh,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa and
Tamil Nadu and brought out its reports
in July, 1977 and December, 1978
covering 365 and 520 Agro Service
Centres respectively.

The main recommendations and action iaken to improve upon the per-
lormance of Agro-Service Centres are indicateg below:—

MATN RECOMMENDATIONS

Recommendations Action l;l‘u

. The period of subsidy on interest may be increased It has not b-en

The road tax on tractors and trailors held by the The road tax on tractors and trailors held
agro-entreprencurs should be exempted by the by agro-entreprencurs has been exem
State Governments. in the States of Aswam, ya Pradesh
and Tamil Nadu, The remaining State
have been approached to issuc necessary
instructions in this regard.

ible to agree to this
recomendation. owever, the Reserve
Bank of India has advised the financing
Banks to review individual cases oun
merits and rephase the instalments where
necessary,

from g to 5 ycars in all arcas and the limit of
the loan may be increased from Rs,2-5 lakhsto
Rs. 7'5 lakhs and the repayment period of loan
may be increased upto 10 years.

. The dealership for petroleum products, fertili- We have amrmhad the Ministery of Petro-

sers, pesticides, etc. should be given to the agro-

leum Chemicals, the Indian Oil
entreprencurs on  preferential basis,

Corporation and the Fertilizer Corpora-
tion of India. State Governments and
the Industries Corporations have
been advised to use the centres &t ap-
proved outlet for the marketing of fer-
tilisers, seeds, pesticides, implemenis ete. to
the maximum extent posible.

. Pending loan cases should be cleared by the Necessary instructions have been issued to the

different banks within three months from the
date of receipt of projcct by the banks.

State cell should devote more time to follow up
and liaison work than spending time on training
of the entrepreneurs,

financing banks by the Department of
Banking in this matter,
The training has been suitabl
amended so that the State Cell coul
devote more time to follow up and the

n . & liaison work. .
6. The training sylla'»us should be modified to give The syllabus has been suitably modified.
more emphasitc on practical and field aspects
and to include business management, account~
ing, cte.
7. The State Governments and other semi-Govern-

The State Governments/Agro-Indugtrics
:iil_onts have be ;ivmd to n

specigl eforts to i en 2

i jobsincmnmamdm arcas and other

de opmer.tal activities as far as possi-

e.

Sick units should be given special treatment for  The Reserve Bank of India is advising ti”

rehabilitating their activities, financing banks to review xga;udud me;

on merit and rephase repaymen!

and reduce instalment amour

if considered uﬂrnv .

ment organisations should utilise the service
of the en ur by providing them sufficient
work during the lcan scason as far as possible,

o —
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PERFORMANCE OF AGRO SER-
VICE CENTRES.

(i) The present approach and eflort
is in the direction of encouragfng them
to develop as composite-service-and-
distributijon centres. This approach is
intended to enable them t{o increase
ihe turnover and thereby become com-
mercially viable, earning a better
return on invesiment. This approach
wil] alsp help in providing to the far-
mers as many of the require inputs
and services as possible under one
single roof. Accordingly, at various
forums, namely the training institu-
tions, serninars/workshops held from
{ime to time, the entrepreneurs are
now advised to diversify their business
to cover as many activities as com-
mercially feasible depending or the
local requirements, and not 1o confine
themselves to custom hiring of tractors
alone.

(ii) The Corporations were also ad-
vised to undertake & mirro-level
study to identify precisely the factors
responsible  for losses/uneconomic
returng and to suggest specific correc-
tive actions to be taken by the entre-
preneurs and others concerned.

(iii) Additionally, the Corporations
have been advised to held a reviey
with the agro service entrepreneurs
at the MD’g level at least once in a

uarter to sort out the problems that

ey may be encountering.

{Use of Surname by Teachers of Delhi

Schools
_ *84. SHRI PIUs TIRKEYs Wil the
‘Minister o EDUCATION, SOCIAL

t"’?;:‘m AND CULTURE be pleased
le: PR

(a) wl}e‘lher t

ent of Delhi A
1?51._41__3.

tion Depart-
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jssueq instructiong to Government
Higher Secondary schools in Delhi
that the teachers may not be allowed
io use their surname with their names
in official papers and attendance
register; =

(b) whether instructiong havy also
been issued that all work may be
done in Hindi only; and

(e) if so, the reasons therefor and
at what level this decision hag been
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MAT] RENUKA DEVI BARKATAKI):
(a) No, Sir.

(b) No, Sir. However, the Direc-
torate of Education, Delhi Administra-
tion had informed all the schools and
Branch officers by a circular in Janu-
ary 1978 that use of Hindi should be
encouraged in offices and it should be
ensured that in the day to day work
and correspondence, proper use of
Hindi be made and the declared Hindi
Policy of Administration be imple-
mented.

(¢) Question does not arise.

Direct Connection of Telephone bet-
ween Industrial Belt of Adilabad with
District Headguarters

*g1. SHRI G. NARASIMHA REDDY:
Willgthe Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there
is no direct telephonic connection bet-
weeyn the Mndustrial belt (Mancherial
to Sirpur-Khagaznagar) of Adilabad
district of Andhra Pradesh to Adila-
bad, the district headquarter;

(b) whether it is alsg g fact that on
6th January, 1979 police officers from
Mandamarri could not contact Super-
intendent of Police at Adilabad when
law and order problem was created
and police opened fire; and
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(c) it so, in the interest of main-
taining law and order in the district,
what action is being taken to connect
the industrial belt directly to Adila-
bad, the district headquarter?

THE MINISTER OF STATE OF
COMMUNICATIONS (SHRI NARHAR]I
PRASAD SUKHDEO SAI): (a) There
is no direct trunk circuit between
Adilabad and the Industrial belt in
Adilabad District.

(b) No, Sir. A trunk call booked
from Police Station Mandamarri to
Collector Adilabad on 6-1-1979 matur-
ed at 14.55 hrs.

(c) Existing traffic does not justify
provision of a direct trunk circuit.
Calls are however, rouled via Hydera-
bad.

wirermr gror forvmar gar o fgeat w1 wifem &
fem s
*93. it oward el :
o foomy W :

wr fown, @wr wea™r Wit Wepta
Wt 7w g % fre

FEBRUARY 26, 1979

Written Answers 36
Closure of Universities

*34. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the academic ang tea-
ching work at one or more Universi-
ties in the country (both Centra] and
other) suffered heavily during the
year 1978 on account of partial, sub-
stantia} or total closure of the Uni-
versities;

(b) if so, broad outlines thereof;
and

(e) wnat stepg Government gre
taking to improve the situation in
the year 1979, particularly in regerd
to the various Central Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) and (b), A statement is laid on
the Table of the Sabha,

(c) The State Governments as well
as the Vice-Chairman of Central Uni-
versities have been requested to set
up appropriate forums at different
levels to look into the genuine grievan-
ces of students, teachers and karam-
charies and to redresg them, and also
to give adequate attention to the stu-
dent welfare schemes, admission pro-
cedures, prompt recruitment of tea-
chers, etc. Cooperation of leaders of
political parties has been sought to
keep the campuses of educational in-
stitutions free from political activity.
The matter was also considered at the
Chief Ministers’ Conference in Sep-
tember, 1978 at which they agreed that
student problems should be handled
with restraint and understanding.
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Statement

According to information avallable,the normal functioning of the fallowing
Unlversities (Central as well as State) was affected during 1978, for the period

and reasons, shown agalnst each:—

Sl. No. Name of the University

Period Reasons

1 2

3 4

1. Kakatiya University

31-8-78 to Due to tension between student
11-9-98 groups over union elections,

a7-12-78toc  Due to strike by non-teaching
10-1-79 staff.

2. Jawaharlal Nehru Technological University 23-10-7Bto  Student vandalism  demanding

3. A. P. Agricultural University «

4. Nagarjuna Univensity

5. Pama University

6. Bihar University .
7. Magadh University
8. Bhagalpur Univerity

9. K.5.D. Sanskrit Univenity

10. Ranchi University

1. Mithila University ,

12. Jamia Millia Islamia

13- M. 8. Univensity, Baroda

‘4 Kurukshetra University

1:'5- Jammy University ,

V

I
‘G- Mysore University

. 13-3-78 to
2

-11-78 ition of the Universi
. o
28-10-78 Tension between student groups.

31-8-78 to Clashes between student groups .
2-9-78

. Agitation against job reservation,
7

from 4-0-78  Agitation against job reservation.
for 1 week

Mid-March,] The universities remained inter-
1978 till mittently closed during March-
the end June 78 due to agitation for and
of summer against job reservation and for
vacation vacations.

towards

the end of

June, 1978

29-3-78 to ob reservation agitation,
and J -

April, 7-8,

1978.

6-11-78 to Student agitation for full-time

80-11-78 Viece-Chaneellor, ete.

2g-11-78 Stone-throwing in the

(Pactinl inst expulsion  of | M,
) m from Lok Sabha.

13-1-98 to itation inst alleged police

?;-!-—?B Mm :fl“ﬂmtl at Go’;;na.

6-12-78 to Student agitation aginst Police
15-12-78 firing at Poonch.

6-11-78 ﬁ“ﬂ:r v.Q declu;ecl midterm holidays
reopening to scuttle the anticipated strike.
sccond Semes- ’

ter.
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17. Jiwaji University (Teaching Department) 10-1-783 to Work in Teachi
7

ng departments
suspended due to strike
ial) teachers, a4
18. Utkal University . . : . . 24478 to Agitation against introduction
23-5-78 of Semester system.
19. Punjab Agricultural Univensity . . &31-737;0 A a measure in
10-11-

precauti

view of Akali-Nirankari cla~

shes,

20. Punjab Univemsity . . . . 612-78 to Student unrest,
1o-12-78.

21. Rajasthan University .

. . 24-10-78 to Student agitation over various
3-11-78 demands.
22, Udaipr University . . . . 61178 to Student unrest over murder of as
1-12-78 jat student,
23. Lucknow University . . . . 1278 to
4-2-78

Tension due to Union Elections.
38 to
3-3-7

6-4-78 to
8-4-78

s

(Summer vacation advanced)

Agitation against job reservation.

24. G. B, Pant University of Agriculture and 3-2-78 to
Technology.

Labour unrest.
3-4-78
5-5-78 to Clashes between student groups.
15-5-78
go-11-78 to Do.
1-12-9
25. Sampoornanand Sanskrit University . Géfqﬂam Clashes between student groups.
17
26, Gorakhpur University . . 19198 to
25-1-78 | Agitation for lowering of pas
marks etc.
15-2-78 to
. 24-2-78
27. Allshabad University « o+, 1628 to Agitation for increase in scats
23-2-78 etc.
14-4-78 to Anti-job reservation agitation.
29-4-78.
28. Banaras Hindu Univensity . . ., 11-38 to Reservation of seats in Medicsl
30-3-78 College.
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42
1 2 ] 4
ag. Kanpur University . . . + 24-4-78 to Agitation on job reservation isue
25-6-78.
go. C. S. Azad Agri-University . . . 1-1-78 to Arrest of a student and a loc-
28-2-78 turer.
g1. Visva Bharati. (2 colleges) . ) . 1898 to

Student agitation demanding
:B;u_-;a training allowances during
( ) farm training etc.

g2. Burdwan Univensity " . . 24-1-78 to Student agitation demanding re-
25-1- view of amswer books.
Note :_Msln the educuﬁunalrimtit&min Andhra Pradesh were closed by an order of the
te Government from ember 22, . )

agtation aguinet expultion of Siat. Gandad flocs Lok Babha 270 due to Congrem (1)

feralt W' o ere stvarey wfwfivet 8 AT WIATT 99 & 97 3% A & Pt

¥ wafy 2 & ot 20 R faww

¥95. wlt o T e ;o Frade wfewor } giew fem g fe oot frlt WY

wite e e g oite gvetw s Frererfrn wfefs 9 wwrl @ frafw @ aaafr 2}

TeTd Twid-Arer oW faaw ewiTRes ot w1 ®r§ #Araet fafay A g famd oy
Tt # o w4 fs wifers wd g w< & @i

%) w1 @ g9 W (1) & () : o & =fefiol

quﬁ{m)g ﬁﬁa'ggmt’}mrm T wifes o A 9T I AR B

:;ar;ﬂ( m‘f‘qmm Opening of Post Offices in Jind City
31 wwd, 1979 OV frere *96. SHRI G. M. BANATWALLA:
- e g e ot & ok B
SHRI MUKHTIAR  SINGH
(7) w& wgoeR w®)

T lf!fuﬁ: MALIK:

wy; Will the Minister of COMMUNICA-
' TIONS be pleased to state:

(a) whether it is a fact that there

L]
is only one Post Office in the Jind
(¥) soi wfufedt &Y 3@ wqwfa City of Haryana;

firtw ofte wrere ot gfie ot g (b) it so, the reasons thereof;
. . ; st offices
e frgzm ¥t wrePoe (c} whethar for want of po

m"‘: there is a great inconvenience and even
1?@ the post is delivered late; and
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(d) whether Government propose
to open somre more post offices in the
city of Jind and if not, the reasons
thereof?

THE MINISTER OP STATE IN THE
MINISTRY OF COMMUNICATIONS
(S8HRI NARAHARI PRASAD SUKH-
DEO SAI): (a) and (b). There is
one delivery Heaq Post Office and
five non-delivery Town sub-post offi-
ces in Jind City.

(c) No such inconvenience is expe-
rlenced and there is no complaint re-
garding late delivery of mails,

(d) No, Sir. There is no justifica-
tion for more post offices in Jind City.

Legislation for protection of Traditjo-
nal Fishermen

*97. SHRI P. M, SAYEED:
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the National Forum
for Catamaran and Country Boat
Fishermen's rights has deplored that
a legislation has not yet brought in
to protect the rights of 6.5 million
traditional fishermen in the country;

(b) if so, whether Government are
proposing any legislation to project
and assist the neglecteq fishermen
who contribute 75 per cent of India's

fish catch;

(c) it so, when the same ig likely to
be introduced; and

(d) the steps being considered to
help and assist these fishermen?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a): Yes, Sir,
The National Forum for Catamaran and
Country Boat Fishermen has been
pressing for legislation,
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(b) and c), Yes, Sir. As the legis-
lation will concern the territorial
water it is necessary that such legisla-
tion should be enacted by the State
Legislatures. The State Governments;
are being requested accordingly and .-
model bil] is also being sent to {hem.

(d) Pending legislation, guidelines
have been sent to State Governments
for demarcation of operational zones
for fishing vesels of different categories,

F‘Illh‘uporvac:ntmﬂfhdmu
by Delhi University

*98. SHRI R. L. P. VERMA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to simate:

(a) whether the Ministry are aware
that a number of posts in various cate-
gories of Lecturers in Deihi Univer-
sity have been kept vacant for the last
two-three years without any valid rea-
sons;

(b) whether it is a fact that though
there are adequate number of qualifi-
ed and eligible candidates for the posts
available in Delhi University, the
posts have not been filled go far;

(c) if so, the reasons therefor; and

(d) whether it is also a fact that the
students are agitating for filling up
the vacant posts and if so, what getion
has been taken or is being taken in
the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
() to (c). According to the policy ad-
opted by the University of Delh!l on the
advice of the University Grants Com-
mission, posts of lecturers which fall
vacant in departments other than those
conducting under-graduate studies are
proposed to be converted, according to
need, into higher positions with a view
to strenthening post.graduate and re-
search programmes. Such posis ar™
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therefore, not filled till their conver-
sion. Vacant posts of lecturers in de-
partments conducting under graduate
studies are, however, being filled up
from time to time.

(d) No, Sir,

Payment of Telephone Billg jn Instal-
ments

*9g, SHR] NAWAB SINGH CHAU-
HAN: Will the Minister of COMMUNI-
CATIONS be pleased to refer to the
reply given to Unsterred Question
No. 635 on 23rd November, 1978 re-
garding payment of telephone bills in
instalments and state:

(a) whethey payment of the bills
pertaining to the Period prior to 1st
October, 1978 which were no; sent
within the prescribeq time wili be
allowed to be made in instalments;

(b) it not, the reasong therefor
when there is no fault o the part of
the subscribers;

(c) whethe; Government propose to
receive the payment ip instalments in
respect of those billg which have been
considerably delayed viz, which sre
being sent after a period of one year;
and

(d) the specific reasons for not Pro-
viding this facility?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir,

(b) Due to non-availability of Com.
puter time from Government Compu-
ter Centre R. K. Puram, the vilung
work of Delhi Telephone fell into
rrears by about 3 months at the end
of March, 1978. Arrears for these 3
months were pulled up during the
Perlod from April, 1078 to September,
1978 in a phased manner ang mot all
at a time. Though the Telephone Ser-
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vice ig to be with held after 15 days
of jssue of the bills if payment ig not
made within that period, yet in Delhi
Telephone District this step wag taken
after about 45 days of issue of billg and
that too after reminding the subscri-
bers, Requests from individual sub-
scriber(s) to make payment of tele-
phone bills in instalments concerning
these bills issueq late were also acced-
ed to on merits.

Since 1-10-78 the bills are being is-
sued in time.

(c) and (d), No, Sir. The delay was
in Delhi only and was of an occasiona]
character. Bills are now being issued
on due dates,

Government, therefore, do not find
it possible for providing the facility of
realising bills issued late in instalments
when the service is billed for after it
is rendered.

Changes in Present System of Educa-
tion

*100. SHRI ABDUL AHAD VAKIL:
Will the Minister of EDUCATION, SO-
CIAL WELFARE ANp CULTURE be
pleased to state:

(a) whether Government are con-
templating changeg in the present
educational system, if go, what are

the main featureg of the new system;
and

(b) how much financeg the change-
over would involve?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes Sir, the draft National Policy
on Education is being finalised.

(b) An estimate of the finances re-
quired can be made only when pro-
grammeg are drawn up to implement
the National Policy.
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Percentage Rise of Procurement Price
for Paddy, Wheat, Mustard, Jowar
and Jate

¥101. SHRI RAJ KRISHNA DAWN:
SHRI M. A. HANNAN ALHAD:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what ig the percentage rise of
procurement prices for paddy, wheat,
mustard, jowar and jute;

(b) whethe; the percentage increase
of paddy price is lesy than that pro-
posed for wheat and mustard recent-
ly;

(¢) if so, what are the reasong for
fixing comparatively less price rige
on paddy; and

(d) whether Government are going
to refix the procurement price of
paddy keeping in view more expendi-
ture jnvolved during production and
less profit by the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (S!!RI BHANU PRATAP
SINGH): (a) A statement showing
the increase in 1978-79 as compared to
1977-78 is laid on the Table of the
Sabha.

(b) No, Sir.

(¢) and(d). It ig not correct that
the rise in paddy price is comparative-
1y less than that of wheat. On the
other hand, the percentage increase in
the price of paddy has been more than
in wheat. The Government while
taking a decision, on the procurement
prices take into  consideration the
latest available data on cost of pro-
duction, change in input prices, changes
in the prices of competing crops, and
the likely impact of procurement
prices on the general prices level. The
Government, therefore, do not propose
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to review during this season the pro-
curement price for paddy already an-
nounced.

Statement

Statement showing the increase in
1978-79 as compared to 1977-78

(Rs. per quintal)

1977-78  197B-79 Percentage

crop crop  increase
Paddy 77700 85- 00 1074
Wheat 112°50 mot decided .
Mustard@ , 225-00  [245° 00 8.9
Jowar 74 00 B5-00 i§'o
Juteie 145° 00 175 00 89

Demand and Supply of Fertilizers

801. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state,
State-wise demand and supply of fer-
tilizer during the last three years, year
wise?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): The agronomic
requirements of fertilisers of each
State are assessed before each crop-
season in consultation with the State
Governments. A coordinatad and ara-
tional supply ©plan indicating the
quantities of fertilisers to be supplied
to different States by domestic manu-
facturers and from imports ig then
drawn up to meet the above require-
ments in  full. Actual consumption
would, however, depend on the offtake
by various distributing agencies in the
States. The flgures of assessed State-
wise reguirements and actual con-
sumplion for each of the three years
ie.  1976-77, 1977-78 and 1978-79 are
given in the statement enclosed.

@ Support prices.

*Lven if the price of Rs, 115/- recommended by the APC is adopted, the percentage

increase would be only 2-2.
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National Talent Examination

802. SHRI A. MURUGESAN: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government are aware
that the pass percentage of the public
school students is higher than that of
the Government School students in
the “National Talents Examination";

(b) whether the students are allow-
ed to write the examination in region-
al languages;

(e) why the Government are not
allowing the regiona] languages to be
used in the examination while the
Government are willing to introduce
regional languageg for other higher
services; and

(d) whether the Government pro-
pose to raise the age from 11-12 to
11-13 to enable more students to ap-
pear for the examination?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUNDER):

(a) An analysis of National Talent
Bearch Examination date for 1977
awards shows that the pass percentage
of Government school students is
14.6 per cent ang that of public school
students 12.8 per cent,

(b) Yes, Sir,

(c) Does not arise.

(d) NCERT conducts the National
Talent Search Examinations at the end
of classes X, XI and XII (wherever
there is a Public Examination) irres-
Dective of the age.
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Compulsory Physical Education in
Delhi Schools

804. SHRI AGHAN SINGH THA-
KUR:

SHRI BHAGIRATH BifAN-
WAR:

SHRI NATHU SINGH:

will the Minigster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether Physical Education

Teaching is compulsory in VI, VII &
VIII classes in Delhi Schools; &nd

(b) if not, what steps Government
propose to introduce the same in
Middle Classes?
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THE MINISTER OF STATE IN THE
MINISTRY OF !IIITI.'JCA'I'IOINI-'I SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) No, Sir, According to the
information furnished by Delhi Ad-
ministration only physical training
like P. T. drill and other minor games
etc. has been introduced in classes VI
to VIII in schools wunder Delhi Ad-
ministration.

(b) There is no proposal under con-
sideration of Delhi Administration to
introduce Physical Education as a
teaching subject in Classes VI to VIL

® fg gORTT gTO W FTATEr Y o W
P v sR sTwe f ?

vfa dix fawf it (ot goitw fox
woaret) @ (%) oY gf, s
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Akhll Bharatiya Vidyarthi Parishad
Charter of Education Reforms

806. SHRI R. K. MHALGI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that a dele-
gation of Akhil Bharativa Vidyarthi
Parishad met the Prime Minister end
Union Education Minister on 68th
August, 1978 and presenteq a National
Charter of Educational Reforms;

(b) what are the main features of
the said charter; and

(c) what action Government have
taken or propose to take in regard to
the said charter; and

(d) whether Government have in-
formed the concerned and when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):

(a) Yes, Sir,

(b) The Charter inter alia stipulates
that 10 per ceni of the plan and the
Central Budget expenditure must be
spent on Education every year. It
envisages a total harmonious and inte-
grated approach to educational change.
It wants the system to be related to
our social and national needs and as-
pirations and integrated with our de-
velopment plans. It goes on to empha-
sise contents of Education, vocationali
sation, educational structure, agricul-
tural and agro-industrial bias mural
orientation due place for teaching of
history, lessening of academic burden,
improvement of educational gdminis-
tration, association of people in the
formulation of policy ard implemen-
tation, reform of the administrative
structure, abolition of pubblic schools
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in the present form, de-linking of
| degrees from employment, integra-
! tion of gportg in Education, encourage-
* ment of Yoga and the Indian games,
regulation of educational Calendar,
assistance to Wweaker sections and
other matters of detail.

(c) and (d). The Education Minis-
ter has met the representatives of Pari.-
shad. Government are taking into
consideration the views expressed by
the Parishad in regard to the National
Policy on Education in formulating the
draft National Policy. These views
have been conveyed to the Parishad
authorities at the time of their meet-
ing with Education Minister,
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Wetland Birds of Kashmir

808. SHRI S. S. SOMANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Government’s attention
has been drawn to the news item in
‘Times of India' gated 6th January,
1979 that gone are the colour and
music from the skies of Kashmir with
drastic decline of numerous wetland
birds;
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(b) whether the house crow, the
sparrow, the pariah kite and common
mynah have started outnumbering the
indigenous species in the valley; and

(c) if so, whether Government have
conducted any survey in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). Ac-
cording to the report received from the
State Government, there is no evidence
to suggest that a drastic decline of
numerous ‘wetland birds has taken
place in recent times or that the house
crow, the sparrow, the pariah kite and
common mynah have outnumbered
other species in the valley.

(c) Does not arise,

BHU, and D.U, Ordinances pending
for Assent of President

809. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) how many statutes and ordi-
nances of Banaras Hindu University
ang Delhi University are pending be-
fore the Government for the assent of
the President in his capacity ag visitor
of the University; and

(b) which of these ordinances and
statutes have been pending for assent
for over last six months and the rea-
sons for delay thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)

(a) Fifteen,

(b) Amendments to the following
Statutes and Ordinances have been
pending for over last six months, as
these are under consideration in con-
sultation with other concerneq Minls-
tries, ete..—
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1. Statute 25 of Banaras Hindu Uni-
versity for creation of a new Depart-
ment of Radio-therapy and Radlation
Medicine;

2, Statute 6 of Delhi University for
delegation of powers to Principals of
maintained institutions to sign agree-
ments on behalf of the University;

3. Statutes 9 and 12 and Ordinance
XXIII of Delhi University regarding
appointment of Heads of Departments
and Deans;

4. Ordinance XXII-A, E and F of
Delhi University regarding revision of
pay of Pro-Vice-Chancellor, Director,
South Delhi Campus and Dean of Col-
leges;

5. Statute 9 B of Delhi University
for setting up of a new Cepartment of
Physical Education;

6. Statute 28—A  (Appendices) of
Delhi University regarding retirement
benefits;

7. Ordinances V, VII and XXVII and
Appendice of Delhi University regard-
ing revision in the value of certain re.
search scholarships;

8. Ordinance XXIV of Delhi Univer-
sity regarding qualification for recruit-
ment of teachers; and

9. Statute 5 of Delhi University re-
lating to teachers’ representation on
the Executive Council

Assistance to States under Adult
Education Programme

810. SHRI MADHAVRAQO SCINDIA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) percentage of educated people
throughout the country upto the end
of 1977-78; .

(b) its break up for different States
particularly Madhya Pradesh;
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(c) whether in a bid to increase the

percentage the Government provided
or propose to provide assistance to the
States under the Adult Education
Programme; and
]
' (d) if so, total assistance provided
during the last two years and propos-
ed to be provided in the next year to
the State of Madhya Pradesh?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) (a) and (b): Statement is attach-
ed. Literacy figures are compiled as
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a part of the Census operations and
hence the figures of 1971 only are
available.

(¢) Under the National Adult Edu-
cation Programme, Central assistance
to States would be given for running
Rural Functional Literacy Projects the
schemes of Farmers Functional Liter-
acy Projects and Non-formal Education
for 15—35 age groups have been merg-
ed in this scheme and for strengthen-
ing of administrative structures for
Adult Education Voluntary agencies
would also be assisted for taking up
Adult Education Programmes, on the
recommendation of State Governments.

(d) The assistance given to the Stateof Madhya Pradesh is as follows:—

Name of the Scheme 1977--8 1978-79
’ Rs. Rs.
1. Farmers Funciional Literacy Projects and Non-Formal 4,74.550 32,10,600
Education for you'h in the age group 15-35.
2. Strengthening of Adminisirative Siruciures For Adult -— 14,000
Educatjon in States/UTs,
3. Assistance to Voluntary Organisa'ions 1,41,300 12,3%,860
For the year 1978-80 the exact amount
cannot be determined but assistance 1 2 g
would be provided keeping in view the —
proposals received from the State Gov-
ernments. 5. Haryana . i i . 2689
) 6. Himachal Pradesh . . 31.96
i 4. Jammu and Kashmir . 18°58
Percentage of Literates includin,
age group in 1971. &= 8. Kerala . . . . 6o 42
\ 9. Madhya Pradesh . . 22° 14
8. 8§ i i Percen
No. tate/Union Territory O‘_““ 10. Maharashtra . . 39'18
o 11. Manipur . . . 3291
T " 5 12. Meghalaya . . . 20°49
| 13. Mysore ( Karnataka) . 31°52
14. Nagaland . . . 23'40
INDIA ., . . 29° 44 * 34
15. Orisa . .. . 26* 18
@ Andhra Pradesh ‘ 2457 .
16. Punjab . R g . 83°67
3. Assam . i 2815
. 17. Rajasthan . . . 1g9-07
3. Bihar . 1904
18. Sikkim . . . . 17°74
4 Gujraa . ., | | gs.9
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19. Tamil Nadu . . . 2946
go. Tripura . g0°98
21. Uttar Pradesh . 21+70
22. West Bengal . . 33°20
2g. Andaman & Nicobar Islands  43°59
24. Arunachal Pradesh - 11-29
25. Chandigarh 6156
26. Dadra & Nagar Haveli 14797
27. Delhi 56-61"*
28. Goa Daman & Diu 44°75
2g. Laccadive, Minicoy &

Amindivi Islands Laksha-

dweep . . . . 43°66
go. Mizoram 5379
g1. Pondicherry . . e 4602

Reorganisation of Asiatic Society of
India, Calcutta

811. SHRI DINEN BHATTACHA-
RYA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state details of
the steps proposed to be taken to im-
prove the Asiatic Society of India,
Calcutta by thorough reorganisation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDRA)

The Society is an independent body
and has to manage its own affairs
undg; its own constitution,

D.D.A. vs, MC.D.

812. DR. RAMJI SINGH: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITATION
be pleased to refer to the reply to Un-
starred Question No. 3003 of 12th De-
cember, 1978 regarding DDA vs. MCD
and state:

(a) whether the requisite informa-
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tion has since been received ang if so,
the details thereof; and

(b) if not, the reasons thereof and
the details of the efforts made by the
Chie? Secretary of the Delhi Adminis-
tration during the period?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. The details are
as under:

Water stagnates on the main road
leading to the Mayapuri Colony dur-
ing heavy rains.

The D.D.A. propose to develop perip-
heral drainage system for the zone as
a long term measure for solving the
problem of water stagnation in Maya-
puri. Meanwhile, presently the low of
water from pucca drains 1n the Maya-
puri Colony is taken into a kuchha
out-fall drain, constructed by the DDA,
and water from the kucchha out-fall
drain is pumped into the main drain
along the Mayapuri road.

(b) Does not arise.

Raj Krishna Committee on Land
Reforms

813. SHRI VASANT SATHE: WwWill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have re-
celved the report of the Raj Krishna
Committee on land reforms;

(by if so, the date on which the re-
port was received by the Government
and details of decision/action taken
by.the Government on the important
recommendations made by the Com-
mittee, recommendation-wise; ang

(c) how soon the Government is
expected to take p final decision on
the various recommendations made by
the Committee particularly regarding
inclusion of the States land reform
laws in the 9th Schedule of the Cons-
titution?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a): Yes, Bir,
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The Government has received the
first report of the Raj Krishna Com-
mittee on Constitutional Protection of
Land Reforms Law and Machinery for
quick Disposal of Land Reforms Cases.

(b) and (c). The report was veceiv-
&d on the 9th November, 1978. The Cen-
tral Government has decided to seek a®
amendment of the Constitution with a
view to including new land refarms
laws in the Ninth Schedule. The ques-
iion of deleting the Explanation under
the said Schedule is being considered
by the Government and is likely to be
decided soon. The other recommen-
dations deal with the speeding up of
disposal of land reform cases in the
States and the strengthening of the
machinery for this purpose. These
have been commended fo the State and
they have been requested to consider
and take appropriate action on these
recommendations.
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Expenditure on Moat of Fort
Bharatpur

815, SHRI RAGHAVJI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it is a fact that ap-
proximately five lacs of rupees have
been spent on the moat of fort Bharat-
pur (Rajasthan) during the last three
years;

(b) whether it is g fact that the
A¥chaeological Survey is proposing to
restore the entire moat wall, in future,
incurring an expenditure of more than
ten millions of rupees;

(cy whether it is a fact that the
restoration of entire moat wall is not
at al] necessary from archaeological
point of view; and

(d) if so, whether Government pro-
pose to re-examine the matter so that
the public money is not wasteq on
unrequired and unwanted repairs?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER): (a) No, Sir. An expenditure
of Rs. 2,72,725/- as detailed below,
wad incurred during the last three
years, towards restoring the breached
portion of the moat-wall of the
Bharatpur Fort,

197576 . . . Nil
1976-37 . . Rs. 1,02,382/-
1977498 . . . Rs 170343

(b) and (c). No, Sir. Repairs are
limited to the minimum as per
archaeological principles ang primari-
1y to impart stability to the structure.

(d) Does not arise.
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‘Betling up of Internatienal Centres
for Children

817. SHRI A. R. BADRI NARAYAN:
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether Union Government has
decided to set up an Internatiomal
Centre for Children as part of its pro~
gramme for the Internatioma] Year of
the Child in 1978;

(b) if so, when the same is likely
to be set up;

(c) what will be the main purpose
of this World Centre;

(d) what type of training and mate-
rial would be provided in this Centre;

(e) where this Centre ig likely to
be set up; and

(f) what are the other steps being
considered for the welfare of the
children during the current year 1970 7

THE MINISTER OF STATEIN THE
MINISTRY OF  EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) No, Sir.

(b) to (c). Does not arise.

(f) The Government of India have
drawn up a National Plan of Action
for the International Year of the
Child, which has been approved by
the National Children’s Board under
the Presidentship of the Prime Minis-
ter. The National Plan of Action
envisages undertaking of specific pro-
grammes in the fleld of

(i) health and nutrition
(iiy education

(iii) social welfare

(iv) Legislation

(v) publicity

(vi) fund-raising.

General theme of International Year
of the Child in India is “Reaching the
Deprived child” signifying that em-
phasis during the year is no the .
children of Scheduledq ‘Castes/Sche-
duled Tribes and economically weaker
section of society in rural areas shd
urban slums, '
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Programmes of Health and Nutri-
tion cover those of Immunisation;
Maternity Child Health Services;
Multipurpose Health Workers; Nutri-
tion; School Health Programme;
Training; Research,

Programmes in the field of Educa-
tion cover Pre-Primary and Elemen-
tary Education; Pre-schoo]l Education
for weaker sections; Mobile Schools
Children’s Literature; Teachers’
Training; Orientation Courses for
Women; Education of Handicapped
Children; Pre-Vocational Training;
Community Education.

The Programmes of Social welfare
cover programmes for working
mothers; day-care centres; creches;

belawadis; anganwadis; and ICDS
programmes.
Legislative programmes envisage

enactment of Children's Acts in States
which do not have such laws; enforce-
ment of Children's Acts; enactment of
legislations on child labour; enactment
of Taws on equality and non-diserimi-
nation in respect of persons born out
of wedlock.

Publicity programmes cover Radio/
TV Programmes; documentary films;
newspapers, printed publications; issue
of commemorative postal stamps and
coins. Publicity and information pro-
grammes also cover National/State/
district/block level contest; for pri-
mary/middle/secondary school children
and non-school going children.

Fund-raising for children’s pro-
grammes cover both the National
Children’s Fund at the Centre and the
State Children’s Funds at the level of
State/Union Territory.

The National Plan of Action has also
Operational guidelines that specify the
role of the Government of India, Stafe
Governments and the Voluntary or-
Banisations in the implementation of
the action programmes envisaged In
the ‘National Plan of Action’ for Inter-
bational Year of the Child.
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Enhancement in Licenco Fee in Sectar
D’ DIZ Area, New Delll

818. CHAUDHURY BRAHM FPRA-
KASH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of times the licence
fee in respect of quarters in Sector
‘D’ in D.IZ. Area, New Delhi has been
raised by the Directorate of Estates;

(b) the extent of increase made
each time; and

(c) the reasons and justification of
the said increase each time?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Twice.

(b) First incremse was by 10
paise per sq. mt. with effect from 1st
April 1975 (i.e, from 89 paise to 89
paise) and the second by B paise per
sq. mt. with effect from 1st April 1978
(i.e. from 99 paise to Rs, 1.07 paise).

(c) The first increase was due to five
yearly review of licence fee and
second due to inclusion of cost of land
and the amount spent on its develop-
ment as a result of amendment to
F.R. 45-A.

National Youth Board

819, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of EDUCA-
TION, SOCIAL, WELFARE AND
CULTURE be pleased to state:

(a) whether the Government have
set up a Natlonal Youth Boarg to
advise the Government in the formu-
lation of National Policy on -Youth;
and

(b) if so, detsils of the camposition,
nuwber of meetings beld, issues dis-
cussed, recommendationy made and
accepted by the Government, parti--
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.cularly in regard to. involving the
country’s youth in various national
building activities during the lust three
years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The National
Youth Board which was contituted in
1970 and had met once wag reconsti-
tuted on 24th October, 1978, One of
the functiong of the Board is to advise
the Government regarding formula-
tion of youth policy and programmes
for ity implementation. Statement
showing composition of the Board is
laid on the Table of the House. [Plac-
ed in Library, See No. LT-3355/78].
The first meeting of the reconstituted
Board took place on 23rd December,
1978 and the items discussed were,
appraisal of the existing Youth Pro-
grammes, Youth Programmes in the
Sixth Plan 1978-83, and the Need for
formulation of National Youth Policy.
The Board decided that iwo Com-
mittees may be constituted for the
following purposes:—

(a) for the appraisa] of the existing
youth programmes, and

(b) for the formulation of the
National Youth Policy.

Survey of Socio-Economic condition
of Children

820. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister
of EDUCATION, SOCIAI, WELFARE
AND CULTURE be pleased to state:

(a) whether there is any latest sur-
vey of the socio-economic condition ot
children under the age group of N—14
years in the country; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINTSTRY OF EDUCATION, SOCIAL

TAKI): (a) end (b). The mzl-tm-
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General of India hag initiated a sur-
vey on infant and child mortality to
study in depth the socio-economic
variableg affecting mortality among
children in the age group 0—&8 years.
The survey covers 8,00,000 households
distributed throughout the country.
The field work is expected to be over
by April 1979 and the results of the
survey muade available within the
Year,

Pay-scales of Hindi Teachers

821. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the pay-scale with D.A. efc, of
the Hindi teachers who are appoint-
ed for the spread of Hindi in the
country;

(b) whether the pay.scale of the
above-mentioned Hindi teachers is
the same in the entire country or the
pay-scale differs from State to State;
and

(c) if the pay-scale differs, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (c). The Central
Government js not concerned with
the determination of scales of pay of
Hindi teacherg as these matters are
entirely within the administrative
jurisdiction of the State Governments
concerned.

Opening of Government Schools in
Delhi
822, SHRI M. RAM GOPAL

REDDY: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the number of Government
schools to be opened in Delhi during
1979-80; and
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(b) the localities where these will
be opened?

. E ]

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) According to infor-
mation received from Delhi Adminis-
iration, there js a proposa] to open
10 Middle Schoolg and 15 Secondary
Schools during 1979-80. Municipal
Corporation of Delhi are also pro~
posing to open 50 new primary
schools during thig period.

(b) Delhi Administration are mak-
ing detail survey on the basis of
proposals received from various
agencies and the exact localities
of the schools will be known by
April/May, 1979.

Municipal Corporation of Delhi
have reported that they have not
finalised localities as yet.

Construction of Houses/flats by D.D.A.

823. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the details of the number of
flats of various categories under con-

* struetion at present in various loca.
tions of Delhi by the Delhi Develop-
ment Authority and what is the pre-
sent progress on their construction;
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(b) when the above flats are likely
to be offered to the registered buyers
for allotment and occupation;

(¢) whether it is a fact that the
entire complex of flats constructed at
Panch Sheel Marg has recently been
offered to the Reserve Bank depriv.,
ing other registered persons; and

(d) if so0, reasons and steps Gov-
ernment propose to take to check
this sale of the entire complex to the
Reserve Bank?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) ang (b). The details
of the flats under construetion, their
present progresgs and the probable
month of completion are furnished
in the Statement. 104 flats jp Malaviya
Naggr have been completegd and
applications have already been in-
vited for their allotment. Filats
under construction will be offered to
registered persons for allotment_ after
the construction of flats is completed.

(¢) and (d), It is not a fact that
allotment of Panch Sheel Marg flats
to Reserve Bank of India will deprive
other registered persons, as the land
on which these flats are being con-
structed, had been allotted to Re-
serve Bank of India in 1968 and this

‘work is being treated as deposit work

by the DDA on behalf of Reserve
Bank of India. Tentative cost of the
flats has already been deposited by
the Reserve Bank of India as an “on
account” payment,

Statement

No. of houses und=r constructionfpresent position

% Name of work MIG LIG  CSP  Janata EWS %

L mﬂﬁcm Area i 720 e . . of79

2. Sultanpuri 506 EWS . . . 506  6/79
%%

3. Jahangirpuri EWS 500 3/79

———

— 98%
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‘&‘ . wm‘
No. Name of work MIG LIG asp Janats EWS ' months of
completion
4. Rajouri Garden G-B - .. . . 379
Aroa 512 MIG i
95%
Do. . . . 208 . . - B/79
95%
5. E?éolpunmm& 6g6 348 e i s 6/79
75% 75%
Do. . . . 696 348 . . 6/79
5% 75%
6. Prasad Nagar . 256 . i . 3/79
98
7. Sheikh Sarai houses for - % 348 116 . 3179
retiring persons Gr. I & IJ =
9% 90%
Do. Gr, 1II 192 64 - 4719
90% 90%
Do, Gr. IV 144/90%, . 48/90% . 4/79
8. Haiderpuri . “ 140  6f79
. 90%,
9. Masjid Moth Ph, 1 156 86 . 3l79
90% 90%
Do. PhII . 108 6o . . o 5/79
50% 50%
10, Munirka Ph, IT 24 4 8/79
99% 9%
11. Vasant Village 88 . 4/79
4%
12, Malviya Nagar G-Type, 104 - - . Completed.
9%
13. Wazirpur & . 150 :_3-1_. . wi Workedml-
70% 70%
14. Paschimpuri—
07 Janta ” . . . e 444 v
707 J 608
594 Janta . . 594 "'“'9"0"9: /79
660 Janta Pkt.A-6 Block, A .. . . 660 - 9l
528 Janta Pkt. A-2 Block A .. .e 528 .. 979
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Sl. Approximate
No. Name of work MIG LIG CSP Janta EWS  months of
. completion
5. Shalimar Bagh
Block A Pkt, C-1 162 96 1079
Block A Pkt. 'C-4 132 78 Do.
50% 50%
Block A Pkt, N1 108 64 Do.
Block A Pkt. N2 96 56 Do.
Block A Pkt, D1 1747 100 al7a
60% 60%
Block A Pkt, D2 tmj 68 Do.
15 (a) Shalimar Bagh . 1348 779
75%
16. Pritampur , & 812 10/79
75%
17. Dilshad Garden 188 188 a4 6f79
40% 40% 40%
200/40%  200/40% 100/40% 1079
18. Sarai Khalil 83 83 12(79
Do. . 55 55 1/80
a8% 98 %
19. 256 houses by H.H.F, 256 7179
at Rajouri Garden, e
67%
20, HUDCO
141 MIG & 182 Janta 141 . o 182 380
houses at Bodella. —— —
1% 1%
SELF FINANCE SCHEME
1. Malviya N Extn,
(Sah't{‘ Rl
Pocket IMIBad I[Bad IBad Garrage Servant Date of
Unit Unit qtrs.  completion,
—— -
H .. 152/8%  152/8% 68/8%  ©8/8% 12/79
Fo. 36/5%  36/5% 24/5%  24l5% 12]79
N 6o/15%  6of15% . 20/15% 20f15%  1/Bo
K . . 16/15% Bofts%  128/15% 24/15%  24/15%  1/80
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Fellowshipg to Students of Delhi Uni-
versity

825, SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the number of students Joing
M, Phil. in the Science faculty of
Delhi University at present:

(b) whether these students are
granted any fellowships, if so, the
type and amount of each fellowship;

(c) the criteria of awarding fellow-
ships;

FEBRUARY 286, 1979
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(d) the number of fellowships be.
ing granted to them this year;

(e) whether Government are aware
that most of the students are mnot
given the fellowships inspite of the
fact that such fellowships are award.
ed by Institutions like CSIR and
UGC etc.; and

(f) if so, the reasong therefor and
the steps Government propose o
take to grant fellowship to every
student doing M. Phil. in the Science
faculty of Delhi University to remove
the growing resentment amongst
these research scholars who deserve
encouragement in the form of finan-
cial assistance very badly?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): According to the information
furnished by the University of Delhi:

(a) The total number of students
doing M, Phil. in Science Depart-
ments of the University during the
current academic year is 156.

(b) The following types of fel-
lowships are awarded, on merit, to
M. Phil, students;

(1) All Indiz Research Fellow-
ships.

(2) UGC Junior Research Fel-
lowships under the Scheme im-
plemented by the University.

(3) University Junior Research
Fellowships allocated by the
UGC during the Vth Plan period.

(4) Junior Research Fellow-
ships under the Centres of Ad-
vanced Studies,

(5) Other fellowships under
CS'™R, ICAR, NCERT and Pro-
ject Schemes.

(6) Fellowships out of Main~
tenance Grant.
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(7) Direct Award.

The value of Research Fellowship
granted to M. Phil student for one
year, is Rs. 400/- p.m.

(c) Applicationg are invited on All
India basis. These are considered by
M. Phil. Committee, The entire per-
formance of the candidate, ineluding
the results of all the examinations,
research work, publication and teach-
ing experience is taken into account in
making an over-all assessmenl for
drawing up the priority list. The re-
commendation of M. Phi]l, Committce
are considered by a Selection Com-
mittee and those of Selection Com-
miltee by the Academic Council of
the University for making the awards.

(d) The recommendations of the
Seiection Commiltee are still under
process and the number of awards to
be made will be known only after the
recommendations are accepted by the
Academic Council.

(e) and (f). It is nol possible fuv
award a fellowship to every student
who is registered for M. Phil. course.
The available fellowships are award-
cd according o merit.

Over head Water Tank in Greater
Eailash Part I, New Delhi

826. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
refer to the reply given to USQ. No.
1994 on 31st July, 1978 regarding over-
head water tank in Greater Kailash
Part II, New Delhl and state:

(a) whether it is a fact that despite
tyvo positive assurances to commis.
sion the overhead water tank in
Greater Kailash Part I, New Delhi,
it has not been done yet;

(b) whether it is also a fact that
every year during the summer months
the residents of the colony have to
depend upon water tankers for the
supply of drinking water;
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(c) it so, the reasons for the failure:
to fulfil the assurances and by what
time the over-head tank will be com-
missioned positively; and

(d) whether any responsibility has
been fixed for the repeated failures
ang if-not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Yes, Sir, in a part of tne colany.

(¢) When the tank was filled up,
some leakages were noticed which are-
being attended to. If the water tight-
ness tests being carried out are
successful the tank will be commission-
ed by the middle of this year.

(d) M.C.D. have reported that the:
delay in commissioning the tank was
due io unavoidable reasons such as
non-availability of pipes and difficulty
in finding suitable agency for fixing
the pipes subsequently.

Amendment of Constitution to put
Land Reforms in 9th Schedule

827. SHRI BHAGAT RAM:
SHRI OM PRAKASH TYAGI:

Will the Minister of ARICULTURE
AND IRRIGATION be pleased to
state:

(a) whether he intendg to take steps
for the amendment of the Coustitution
to put all the land reforms Act into
the 9th Schedule and to plug other
loopholes; and

(b) if not, what are the reasons?

THE MINISTER OF AGRICULTURE.
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) It has been
decided to amend the Ninth Scheduled
to the Constitution so as to include all’
lands reforms laws not included so far.

(b) Does not arise.
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¥rait Precesing Ocutre st Kamarghat,
Aswa

828, SHRI XIRIT BIKRAM DEB
BURMAN: Will the Minister of
AGRICULTURE AND IRRIGATION
‘be pleased to state:

(a) whether the Central Fruit
Processing Centre at Bangalore pro-
pose to set up one of its units at
‘Kumarghat, Tripurs;

(b) if so, the details of the project
indicating its total outlay, the pro-
duction capacity and the time by
which it scheduled to be commis-
sgioned; and

(c) the annual production of pine-
apple and other fruits in Tripura and
‘how much of it is annually available
for exports?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). The Tripura Government in
‘their Draft Annua] Plan 1879-80 has
proposed to set up g Fruit Canning
‘Factory of 20 M.T. capacity at the
estimated cost of 100.00 lakhs (in-
-cluding working capital) at Kumar-
ghat which will mainly deal with
Pine-apple canning and supplement-
ing itself with other fruitg like lemon,
oranges and vegetables in  other
seasons, Detailed Project report is
vet to be prepared.

(¢) The estimated annual produc-
tion of Pineapple and olher fruits dur-
‘ing 1975-76 wag ag under:—

Noms of Fruit Production in M. T
1. Mango . 33,024
2, Banana e 16,265
g. Citrus fruits .. 9,525
4. Pineapple i 11,315
‘5. Papaya P 2,146
6. Jack fruit 1,67,925
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Bulk of the produce is reported to
be available for exports outside the
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Time Bound Programme for Economic,
Social, Educational and Cultural Deve-
lopment of Children during LY.C.

830. SHRI JYOTIRMOY BOSU:
SHR] RAJ KESHAR SINGH:

SHRIMATI AHILYA P. RANG-
NEKAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government have
drawn up any specific and time-bound
programme for the economic, social
educational and cultural develop-
ment pof the children in India in
response to the call given by the
UN, to observe 1979 ag International
Year of the Child; and

(b) it so, what are its salient fea-
tures?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CUTLURE (SHRI-
MATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) The Government of India has
drawn up a National Plan of Action
for International Year of the Child,
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which has been approved by the
National Children's Board under the
presidentship of the Prime Minister.
The National Plan of Action envisages
undertaking of specific programmes
in the feld of

(i) health and nutrition

(ii) education

(iii) social welfare

(iv) legislation

(v) publicity

(vi) fund-raising
General theme of International Year of
the Child in India is “Reaching the

Deprived child” signifying that em-
phasis during the year is on the chil-

.dren of Scheduled Castes/Scheduled

Tribeg and economically weaker section
of society in rural areas ang wurban
slums,

Programmes of Health and Nutrition
cover those of Immunisation; Maternity
and Child Health Services: Multipur-
pose Health Workers; Nutrition; School
Health Programme; Training; Re-
search.

Programmes in the field of Education
cover Pre-Primary and Elementary
Education; Pre-school Educatio, for

weaker sections; Mobile Schools;
Children's Literature; Teachers'
Training; Orientation Courses for

Women; Education of Handicapped
Children, Pre-Vocational Training;
Community Education.

The Programmes of Social Welfare
cover programmes Tor  working
mothers; day-care centres; creches;
balwadis; anganwadis; and ICDS
programmes,

Legislative programmes envisage
enactment of Children Acts in States
which do not have such laws; en-
forcement of Children Acts; enact-
ment of legislations on child labour;
enactment of laws on equality and
non-diserimination in respect of per--
sons born out of wedlock.
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Publicity programmes cover Radio/
TV Programmes, documentary films,
newspapers, printed publications;
issue of commemorative postal stamps
and coins. Publicity and information
programmes also cover National/
State/district/block level contests for
primary/middle/secondary school
children and non-school going
children,

Fund-raising for children's program-
mes cover both the National Children’s
fund at the Centre and the State
Children’s Funds at the level of State/
Union Territory.

The Nationa] Plan of Action has
alsp operational guidelines that
specify the role of the Government of
India, State Governments and the
voluntary organisations in the imple-
mentation of the action programmes
envisaged in the ‘National Plan of
Action’ for International Year of the
Child.

Reconstitution of Agricultural Prices
Commission

831, SHRI D. D. DESAIL: will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) whether the farmers’ represen-
tative in the Agricultural Prices Com.

mission has resigned; and

(b) if so, whether Government will
reconstitute the APC?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b) Chaudhi Randhir Singh, a Mem-
ber of the Agricultural Prices Com-
mission, has resigned. Action has
been initiated in regard to filling of
this vacancy.
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Facilities for Issue/Renewal of Radio
Licences

832. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether with a view to mini-
mising the difficulties being experi.
enced by the radio/transister users
in getting their licences renewed from
the same post offices where from these
were issued/renewed during the pre-
ceding year, Government are consi-
dering to relax this procedure enabl.
ing the radio/transister users {o get
their licences renewed from any post
office in the town; and

(b) if not, what are the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI). (a) The facility for
renewal of a licence at a post office
other than the post office of registra-
tion is already available. The licencee
has {o give an application for transfer
of registration of the licence to the
post office where the licence is
desired to be renewed alongwith the
radip licence and the fee.

(b) Does not arise.

Beggars

833. SHRI M. V. CHANDRASHE-
KHARA MURTHY:
SHRI R. V. SWAMINATHAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there are 1.51 lakh
children who are beggars in India;
and

(b) what steps are being taken to
improve their position during the cur-
rent year?
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| THE MINISTER OF STATE IN THE
' MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
According to the 1971 Census, the
total number of beggars, vagrantsetc,
in the age group of 0 to 14 years was
1,47,963. '

(b) The problem of beggary is be-
ing tackled by the State Governments
under special laws or local enactments.
Fourteen Stateg and two Union Terri-
tories have enacted or extended anti-
beggary laws which provide for the
apprehension, institutiona] care and
rehabilitation of able-boried beggars.
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' Setting up of Ligison Commitiees for
PE&T Department

836. SHRI P. XK. KODIYAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal
under consideration of Government to
set up State, Jilla and Tehsil level
liasion committees consisting of repre-
sentalives of people employees and
departments to help in the functioning
of the P&T department more effec.
tively; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OFf COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) No Sir. However,
Postal Advisory Committees, Telecom.
Advisory Committees and P&T Co-
ordination Committees at State level
already exist, in addition to Telephone
Advisory Committees functioning at
Telephone Districts level.

{(b) Does not arise.

Setting up of Godowns in Rura]l Areas
with World Bank Loan

837. PANDIT D. N, TIWARY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether a large number of
grain godowns are to be set up in
rural areas with World Bank loan of
over Rs. 24 crores;

(b) i? so, the number of godowns
ito be constructed and the States in
‘Which they are to be consfructed in
‘Tural areas; and

(c) whether these godowns will be
iffhﬂt;udad by W Corpora-
Hon rtmentall -
[ e ’-D:i y or through con
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THE MINISTER OF STATEIN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The
National Cooperative Development.
Corpuration in the Department of
Civil Supplies and Cooperation, has:
been promoting and financing pro-
grammes for construction of storage
capacities by cooperative societies
in rural areas. Financial assistance is
also being given by the National Co-
operative Development Corporation
for capacity to be constructed by
village cooperatives in the rural areas..
A project has been formulateq for
building 8654 rural godowns by the
cooperatives in the States of Haryana,.
Uttar Pradesh and Orissa with a total
estimated cost of Rs, 54.99 crores of
which Rs. 25.80 crores would be
financed as loan assistance by the-
International Development Associa--
tion,

(c¢) The construction of these co-
operative rural godowns will be en-
trusted to the competent public/ pri-
vate sector civil construction firms-
on the basis of open competitive tid-
ding.

Reconstitution of University Grants
Commission

838. SHR] SAUGATA ROY: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government propose
to reconstitute the University Grants
Commission;

(b) the reasons prompting the re.
constitution; and

(c) the broad-featureg of the new
set-up?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The Committee set
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up by Government under the Chair-
manship of Dr. V. 8, Jha to review
the functioning of the UGC has inter-
alig recommendeq changes in the set-
up of the Commission. The recom-
mendations of the Committes are un-
der consideration.

‘Telephone Connectiong in Districts of
Orisea

889. SHRI K. PRADHANI: Will the
‘Minister of COMMUNICATIONS be
pleased to state:

(a) the details regarding the num.
ber of telephone connections provid-
-ed to the State of Orissa, district-wise,
during last two years; and

{(b) the number of telephone con.
nections proposed to be allotted to
the State of Orissa in the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) The gross number of
connections provided in each District
of Orissa during the last iwo years is
as follows:—

8.. Name of District No. of telephones

No. provided during

1977 1978

1 - 2 3
1. Balasore . . 46 )
2. Bolangir . . 58 52
3. Boudh Kandhamal 6o 24
4. Cuttack . . 441 549
% Dhenkanal . . 73 6
6. Ganjam . " 90 256
7. Kalahandi . . 79 15
8. Keonjhar . . 20 a5
9. Koraput . . 189 T
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10. Mayurbhanj . a5 20
11. Puri . . . 577 580
12. Sambalpur , . 14 188
13. Sundergarh ' 180 50

Total i . 1882 1596

(b) 1250 new telephone connections
are expected to be provided during the
year 1979.

Antyodaya Programme-

840. SHRI RAJ KESHAR SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased” fo
state:

(a) the main features of the An~
tyodaya Programme; and

(b) the State-wise targets fixed as
well ag achieved under the programme
during 1978-797

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The word ‘Antyodaya’
means ‘upliftment of last man in the
row’. The programme is meant for the
poorest farmers in the- rural com-
munity. The programme promotes
economic development of the poor
through Projects of self employment
as well as helping occupations, like
dairy development, poultry keeping,
fishery, piggery, and cottage/village
industries. The programme also assists
old and disabled persons in the shape
of old age and disability pension.

" (b) The programme has been taken
up by 6 States so far. In 2 States of
Manipur and Orissa, the work relating
to identification ete. of beneficiaries is
in progress; while in rest of the 4 States
the targets fixed and achieved so far
are, as unders—
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State Families Families Percentage
identified rendered help rendered help
1. Bihar 151,740 6,840 5
2. Himachal Pradesh . 19,068 18,110 (Approx.) 95
3. Rajasthan 155,399 139,501 90
4. Uttar Pradesh . 29,198 23,293 8o
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Malviya Nagar Eoad, New Delhi

844. SHRI ANANT DAVE: Will the
Minister of WORKS AND HOUSING
AND SUFPLY AND REHABILITA-
TION be pleased to state:

(a) whether Central Provident
Fund Commission has constructed a
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‘houndary wall in the middle of 45
feet wide road around their colony
on Malviya Nagar Road in front of
Panchsheel Club in violation of the
provisions of Delhi Master Plan and
directiong of D.D.A;

(b) i so, why this boundary wall
was allowed to be constructed;

{c) whether any responsibility on
the concerned officers and penalty have
been fixed for this wasteful expendi-
ture; and

(d) by what time the 45 feet
road will be restored for public use
after removing this unauthorised
wall?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The Central Provident Fund
Commission have constructed the
boundary wall unauthorisedly without
permission.

(c) It is for the Central Provident
Fund Commission to take necessary
action in the matter against officers
etc.

(d) The road is to be developed
jointly by the Central Provident Fund
Commission and Sarvapriya Vihar Co-
operative House Building Society. The
45 feet road can he developed only by
dismantling the boundary wall Neces-
sary action for dismantling the same
hag been initiated by the Delhi De.
velopment Authority.
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Expenditure on Relief and Rehabili-
tion In floog affected West Bengul

848. PROF, SAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the aids given to West Bengal,
in cost and kind, by the Central Gov-
ernment for relief and rehabilitation
of the flood victims of the State;

(b) the amount so far spent by the
State Government and the schedule
for their expenditure for the above
purposes;

(¢) whether the Government re-
ceived report about the expenditure
from the State Government; and if
so0, facts thereabout;

(d) whether complaints about irre.
gular expenditure and some corrupt
practices have been voiced in West
Bengal; if so, facts thereabout: and

- (e) whether the Central Team have

made any investigation about the
nature of the expenditure of the
Centra aids; if So; facts thereabout?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Union
Government have allocated to the Gov-
ernment of West Bengal, the following

FEBRUARY 26, 1979
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assistance for relief and rehabilitation
of the flood victims:

(Rs. in crores)

1, Advance Plan assistance for
relief of natural calamity . 88-93

2. 1,15,500 tonnes of foodgrains
and pulses for gratultm.u relief  15-89

2. 1,50.000 M.Ts of foodgrains under
Food for Work Programme 1875

4. Short term loan for agncuﬂlunl
inputs . 25°00

5. Value of medicines etc. (sup-
plied on credit payment basis) 0'37

Total . . . 148+94

(b) and (c). According to the infor-
mation furnished to the Central Team
which visited the State recently, the
State Government have incurred an
expenditure of Rs. 61.80 crores on vari-
ous items upto 31-1-1979.

(d) No specific complainis have been
received in this behalf.

(e) The Central Team which visited
the State from the 15th to the 17th
February, 1979 reviewed the progress
of expenditure of the Central assis-
tance and held discussions with the
State Offcials. The team has asked
for certain particulars from the State
Government, If's report can be finalis-
ed only on receipt of those particulars
from the State Government.
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Hindi as medium of instructions in
Universities -

#8350, SHRI NARENDRA SINH. Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) Universities which have Jaunch-
ed a time bound programiine 1o switch
over to Hindi as medium »f instrue-
1ions;

(b) whether Government have
asked the Universities in the Hindi
speaking States to review the pro-
gress achieved in this regard; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c). Most of the universities in
the Hindi-speaking States already
provide for Hindi as a medium of
instruction in all subjects other than
engineering, medicine and technology.
A conference of representatives from
these Siates, while considering the
progress of production of University
level bookg in Hindi in January, 1979
also reviewed the progress in the use
of Hindi as the medium of instruction

in the university level courses in these
States. The Conference recommended
that in a period of five years the pro-
duction of adequate number of books
in all subjects, as also the iraining of
teachers, ete. should be ensured so
that the switch-over to Hindi in the
Hindi-speaking States in fully imple-
mented.

Conference of wheat exporting and
importing Countries

851. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
AND' IRRIGATION be pleased to
state:

(a) whether a meeting was held at
Geneva in January, 1979 of the mazjor
wheat exporling and importing Coun-
tries; and

(b)Y if so, the delails {hereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU FRATAP
SINGIL): (a) and (by. Yes, Sir. The
meeting was held under the auspices
of the United Nations Conference on
Trade and Development (UNCTAD) to
negofiate a new Arrangement to re-
place the existing International Wheat
Agcezment, 1971, The main issues
discussed at the meeting related to
the provisions regarding the minimum
and maximum price range, size of the
global reserve storks, special pro-
visions for developing countries and
lood aid. The meeting was adjourned
vecause of continuing differences
among the importer and exporter
countries, particularly on the price
range.
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Effect of expert oy Shrimp

854. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to slate:

(a) whether excessive concentration
on the export of shrimps by 400 shrimp
processing units including the multi-
nationals engaged in sea-food trade
has led to a severe crisis of impending
closure; and

(b) if so, the steps being taken by
the Government to encourage catching
of cuttle fish, squid and frog legs etc.?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a} No, Sir.
Although some processing units may
be facing difficulties for procurement
of raw material, there is no threat of
a severe crisis,

{b) For exploitation of non-shrimp
varieties, the Government are en-
couraging the industry to charter fish-
ing vessels from other countries in
the regivns not exploited so far.
Central ussistance is being given to
State Fisheries Corporations for
diversified fishing for varieties other
than shrimp. Export of these diversi-

. fled products are also eligible for cash
incentive.
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Use of drugs among coflege snd
University students

855. SHRI SUKHDEO PRASAD
VERMA:

SHRI SURENDRA JHA -
SUMAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the fact that drug abuse is more
common among the college and Uni-
versity students in the country; and

(b) if so, what are the root causes
that compelled students for such dras--
tic action?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Recent studies indicate that drug
abuse is mnot common among the
college and university studenis but
only some students use drugs.

(b)Y  Curiosity, experimentation,
depression and attempis to tide over
critical situationg have bLeen reported

as some of the common causes.
SN

Grant-in-aid to Alded Schoolg In
Delhi

856. SHRI K. A. RAJAN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that Govern-
ment aided schools in Delhi get their
grants-in-aid in quarterly instalments;

(b) if so, whether it is a fact that
accounts branch of the Fducation
Directorate, Delhi take long time in
clearing grant-in-aid papers resulting
in delay in payment of salary to
teachers; and

(c) if so, the detalls of the steps
being taken to see that the amount is
recelved by the schools in time?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) Yes, Sir.

(b) No, Sir.

(c) In view of the replies to parts
{a) and (b) above, question does not
arise.

Pakistan refugees lodged in Rajasthan

857. SHRI AMRIT NAHATA: Wil
the Minister of WORKS AND HOUS-
ING & SUPPLY AND REHABILITA-
‘TION be pleased to state:

(a) how many refugees from Pakis-
tan have been lodged in camps in
Rajasthan and for how long;

(b) how much money has already
been spent on them; and

(c) when and where these refugees
will 1e settled?

THE MINISTER OF WORKS AND
HOUSING & SUPPLY AND REHABI-
LITATION (SHRI SIKANDAR
BAKHT): (a) About 45.000 since 1972

{b) About Rs, 12.87 crores have
been released upto January, 1979 by
the Central Government as relief
assistance.

(c) It is proposed to settle them in
Rajasthan as expeditiously as possi-
ble.

Baweja Committee report on working
of D.D.A.

g58. SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Baweja Committee
report on D.D.A. took a serious view
of the D.D.A.’s arbitrary act in raising
the prices of Flats of middle and low
income groups during the last three
years and also observed that the price
increase, made purely on ad hoc basis,
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was absolutely disproportionate to the
rise in the general cost of construction;

(b) whether the cost finally charged
from the alloitees under the Middle
Income Group also included a subsidy
of Rs. 6000 or so, unrelated to the cost
of construction;

(c) whether representations have
been received from the Residents
Association of the M.I.G. colonies for
the refund of excess amount charged;
and

(d) whether these representations
have been considered and if so, de-
cision arrived in the matter?

THE MINISTER OF WORKS AND
HOUSING & SUPPLY AND REHABI-
LITATION (SHRI SIKANDAR
BAKHT): (a) The Baweja Committee
felt that prices of flatg are tending to
reach a point where people of the
economic group for whom the flats are
meant may not be able to afford them.
They have recommended that ad
hocism jn price fixation should be
avoided at all costs,

(b) No, Sir. The cost of some MIG
flals in Munirka was reduce by more
ithan Rs. 6000 to rationalise the cost
structure and not to subsidies the cost
of dwelling units.

(c) and (d). Some representations
were received for refund of amounts
alleged to have been charged in excess.
The residents of Prasad Nagar and
Rajouri Garden MIG flats have filed a
write petition in the Supreme Court
challenging the prices fixed by the
DDA. The matter is now sub judice.

National Capital Region

859. SHRI M. KALYANASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the progress made with regard
to development of National Capital
Region;
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(b) amount spent go far;

(¢) whether Government is going te
make changeg in the National Capital
Reglon plan or to completely give it
up; and

(d) it so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING & SUPPLY AND REHABI-
LITATION (SHRI SIKANDAR
BAKHT): (a) A statement is enclosed.

(b) Central assistance of Rs. 518
lakhs as loan has been given to State
Governments upto the end of January
1979.

(c) and (d). As the National Capital
Region Plan has not proved to be
effective in lessening the pressure of
population on Delhi, a new strategy
designed to contain the pressure of
population on the Capital has bheen
conceived. Hapur in Uttar Pradesh
and Alwar in Rajasthan have been
selected for the purpose.

1. Alwar
(i) Land Acguired
(ii) Plots developed
2. Meerut
(i) Land acquired and developed .
(ii) Plots developed

(iii) Dwelling units to be constructed

(iv) Development of Transport Nagar

{v) Whalesale and retail markets/shops

3. Panipat

Land to be acquired by the end of 1978-y9

4. Gurgaon

(i) Land acquired and developed for residential pur-

(ii) Plots available for sale . .

{iv) Dweiopmcnt to a Mandi market

FEBRUARY 28, 1979

(iii) Land acquired and developed for industrial pur-
posea . « . a .
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_ Biatement

The area under the National Capital
Region, besides Delhi State, lies in 3
more States viz, Haryana, Rajasthan
and Uttar Pradesh. When this idea
was conceived, it was decided that the
whole area in the National Capital
Region will be under one Statutory
Authority. Since Haryana backed out,
this remained unfulfilled and the
National Capital Region Plan has not
proved to be effective in lessening the
pressure of population in Delhi.

2, Four towns, namely Alwar in
Rajasthan, Meerut in Uttar Pradesh
and Panipat and Gurgaon in Haryana
had been selected for priority develop-
ment. Since the inception of this
programme, more than Rs. 10 crores
have been invested in these four towns,
of which the Government of India
has provided Central assistance of
Rs. 5.18 crores as loan. Broadly, the
work of development undertaken in
these towns is as follows:—

36089 acres
350

36600 acres
1,500

1,784 (1,356 will be of EW.S.
and LIG Groups)

52°2 acres
10360 acres (about 40 acres are

already develo and plots
are ready for di;’d;;:ul} L

265 acres

193 acres

. 1,084

+ 750 acres

. . lggmlhopl .and-.p booths have
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Deteriorating conditions of S.T.D.
services in West Bengal

880. DR. SARADISH ROY: Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are aware
about the deteriorating condition of
STD service in Raniganj Coal-belt in
West Bengal; and

(b) if so, what steps have been taken
to improve STD service there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
SAI): (a) No deterioration has been
reported in the general working of the
STD at Raniganj. However some
deterioration has been observed on

- routes connected through ASANSOL

TAX.

(b) Recently, a detailed investiga-
tion was done into the working of
STD service from Raniganj to Calcutta
via ASANSOL TAX and areas where
improvements are necessary have been
identified. Based on the detailed
investigations, action has been taken
to improve the performance. A num-
ber of steps are being taken which
include the following:—

(i) Upgradation of the ASANSOL
TAX.

(ii) Increasing of circuits from
Raniganj to ASANSOL TAX.
(iii) The transmission channels

to Calcutta are being lined up.

Ex-hcl:OI"y cost of production of sugar
in mills owned by Government

881. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE -AND
IRRIGATION be pleased to state:

(a) the ex-factory cost of produstion
for a quintal of sugar of each of the

mills, the managements of which have-
been takep over by the Government
under the new Act; .

(b) ex-factory cost of production per
quintal of each of mills owned by the:
Central and State Governments;

(c) whether any losses are being in-
curred by the mills in categories (a)
and (b) above; and

(d) if so, how are they being made
up?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (d). Under:
the provisions of the recent Sugar:
Undertakings (Taking Over of Mana-
gement) Act 10 units have been taken
over very recently by the Central
Government,

There are 22 units owned by the
State Governments. No sugar unit is
owned by the Central Government.
The cost of production figures of the
units taken over by the Central Gov-

"ernment can be computed only after

the seasons working is over and op-
erating results known. The informa-
tion regarding the cost of production
of the units owned by the State Gov-
ernments has been requested from the
concerned State Governments, After
the information is received the same-
will be made available to the House.

Supply of rice under food for work
programme

862. SHRI ISHWAR CHAUDHARY
SHRI CHMITUBHAI GAMIT:
SHRT SAMAR MUKHERJEE:

Will the Minister of AGRICULTURE.
AND IRRIGATION be pleased to
state:

(a) whether any meeting of the
State Governments' representatives
was convened by the Agriculture
Ministry to review the implementation
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-of the scheme “Food for work pro-
gramme” to give rice for work in the
absence of the wheat supplies; and

(b) what steps have been taken by
‘Central Government to supply rice
-and wheat and coarse grains to meet
-the requirements of the rice consum-
ing States as well as other States
under the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes Sir, a
meeting was held on 6th January.
1979 to review the progress of Food
for Wiork programme. The meeting
considered inter alin the question of
increasing the proportion of rice to be
‘supplied to the rice eating States.

(b) For want of stocks of coarse
-grains with F.C.I. it has not been pos-
sible to supply coarse grains to any
of the States, As far as rice is con-
cerned, the States can get it upto 75
per cent of their total demand under
this Scheme.
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(b) ‘whether the Government plan to
‘make full use of the man-made reser-
voirs for development of Fishery Pro-
‘Jects: .

(¢) whether the attention of the
Government has been drawn to the
‘criticism at the Indian Science Con-
‘gress in Hyderabad in January 1979
protesting against river valley projects
and industrial wastes in waters as the
-cause of ruining inland fisheries; and

(d) if so, the precautions planned
by the Government?

MINISTER OF AGRICUL-

AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Increase in the area under fish cul-
‘ture, improvement of existing water
areas, augmentation of fish seed res-
ources and introduction of intensive
fish cultural practices to maximise
production are some of the important
programmes for improving inland
fisheries. Fish Farmers’ Development
.Agencies have been sanctioned in 50
districts on pilot basis for intensive
fish culture.

(b) Yes, Sir, Several measures are
being taken to develop and exploif
reservoir fisheries in India.

(¢) Government is aware of the pro-
rceedings of the Indian Science Con-
gress, While river valley projects may.
affect natural migration and breeding,
they also help in forming large sheets
‘of water, which are suitable for fish
culture. Untreated indusrtial waste
adversely affects the fisheries.

(d) A number of surveys have been
-carried out by the Central Board for
the Prevention and Control of Water
Pollution in order to safeguard fish-
erfes and fishermen's interest. The
. Board has powers to stop discharge
- of harmful effluents into water stre-
ams. Wherever such a ceurse is co&-
sidered necessary.
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Allotment of type IV Government o~
comsodation T

866. SHRI R. KOLANTHAIVELU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state: -

(a) whether it is a fact that during
the last block 1975 to 1977 type IV
quarters were allotled to Government
servants who joined service upto 1957;

(b) whether it is also a fact that for
the block years 1978 to 1980, a consi-
derable number of allotments in type
IV have been made to these who joined ’
service upto 1948; and

(c) the circumstanceg under which
the persons who joined upto 1948 were
not covered in the last block 1875 to
19777

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) During the last allot-
ment year 1975—77, such of the Gov-
ernment servants who had applied
for general pool accommodation and
counted their priority upto 8th Octo-
ber, 1854 were allotted type IV quar-
ters.

(b) In the allotment year 1978—80,
which commenced from 15t Decem-
ber, 1978, such of the Government ser-
vants who have applied for type IV
quarters and count their priority upto
31st December, 1947 have been allot-
ed type IV quarters as on 20th Febr-
uary, 1979,

(c) All Government servants who
had applied for general poo] accom-
modation during the last allotment -
year 1975—177 and counted their prio-
rity upto 1948 had been allotted type
IV quarters..
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. Estimste of surplus iand

867. SHRI C. K, CHANDRAPPAN:
Will -the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the estimate of the surplus land
in each State in mid-fifties in the
country; and

() the present estimate of the sur-
plus land in the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No official estimate of the ceiling
surplus land in the country in the mid-
fitties is &vailable. Ceiling laws be-
gan to be enacted in the fifties. No
estimate was possible as long as the
norms of ceiling had not been fixed.

(b} As per figures supplied by the
State Governments, the ceiling sur-
plus land estimated to be available
under the revised ceiling laws Is 68.63
lakh acres.

Repairing and maintemance of Sun
Temple at Kourak

~ 868. SHIlI PRADYUMNA BAL:
Wifl the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the fa-
moug Sun Temple of Konarak in Orissa
which is a national monument of finest
architecture and of international
attraction is suffering from hazards of
weather and heavy top stones are gra-
vitating;

(b) the amount gpent so far during
the last three years on the repairs and
maintenance of this temple;

(c) whether a memorandum was
submitted to him when he visited the
‘place last time and the President of
India to repair and maintain the
temple;

{d) the steps taken or being taken
to re-build the temple by the Govern-
ment of its own or by secking assls-
tance from internationa]l agencies like

UNICEF, UNESCO and other such bo-
dies; and

(e) the proposal of the Government
for the repairs, maintenance and re-
building of this Sun Temple of
Konarak?’

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER) :
(a) to (2). The Sun temple of Kona-
rak in Orissa is exposed to the vaga-
ries of weathering agencies and a frag-
ment of a cracked eve-stone of the
roof of the assembly hall had fallen
down on 1st August, 1978,

The expenditure incwrred during
the last three years on the repairs and
maintenance of the Sun temple is as
below:

1975476 - Rs. 1,17,880/-
1976-77 - Rs- 4,47.441.-
1977-78 - Rs. 279,206/

In additior: to the figures mentioned
above, an amount of Rs, 7,73,551/- has
been spent upto March, 1977, on flood-
lighting the temple. A Memorandum
addressed to the President of India
was submitted to me when 1 last
visited Konarak in J &I‘;‘::;}; t:nlils year in
which among other ere was
.a request for reconstruction of the
rain temple which had fallen in the
unknown past. As per internationaily
accepted principles of archueoluqlul
preservation, no whole scllere-build-
ing of an ancient monument is taken
up. As such no action is being taken
in this regard. However, such of the
fallen  architectural  pieces, reco-
vered from the debris, of which the
locations can be determined with a
measure of certainty, will be refixed
to their original places. The old re-
peirs by FWD in ashlar masonry will
be gradually replaced with plain
moulded pieces to maintain the general
architectural disposition ol the temple.

Various steps of chemical treatment
for preservation of Stones and routine\
structural repairs, as aré being execut-
ed currently, will be continued. The
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fallen piece of the stone from the
roof is being restored to its original
position, The area within the temple
compound is being developed in an
informal garden to improve the sur-
rounding’s, Besides landscaping is also
proposed to be undertaken outside the
temple compound when the land asked
for from the State Government i8
handed over to the Survey.

A Committee of experts consisting
of archaeological chemist, archaeologi-
cal engineer, geologist, materiologist,
botanist and bio-chemist has been set
up to examine the problems of preser-
vation and recommend remedial mea-
sures. In its first meeting held on the
7th November, 1878 the Committee
has recoromended certain data to be
collected and experiments to be con-
ducted on stones with resing avail-
lable in the market. Further preserva-
tive measures will be taken as per
the recommendations of the Com-
mittee. UNESCO  has also been ap=
proached to give expert advice on pre-
servation of the temple.

Fixation of support price of Tobacco,
Onions and Patatoes by Agricultural
Priceg Commission

869. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Gcvernment have di-
rected the Agricultural Prices Coms
mission to fix support price of tobacco,
onions and potatoes;

(b) whether the Commerce Ministry
has made any suggestions in this re-
gard; and

(c) what action Government propose
to take in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
Agricultural Prices Commission are
required to make recommendations on
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support prices for various Commodi~
ties. At the request of the Govern-
ment the Commission have submitted
reports on the minimum support prices.
for tobacco, onions and potatoes. Besi-
des recommending such prices, AP.C.
have also suggested various meagsures
of short-term and long-term nature
with regard to marketing, grading,
processing, ete,

(b) Department of Commerce had
made the following suggestions to the
APC:—

(i) APC may, in consultation
with Chairman, Tobacco Board re-
commend for Government conside-
ration the minimum prices at which
Virginia Tobacco of different grades
should be purchased by a Publlc
Sector Agency.

(ii) In addition to farm grades,
APC may work out the prices of
cured tobacco in various agmarked
grades. Later, it was suggested to
APC that they may recommend
support price for VFC Tobacco in
farm grades and corresponding ag-
marked grades to enable STC to
make purchases. .

(¢) These recommendationg gre under
consideration of the Government.

Extension of terms of reference of
Agricultural Prices Commission

870. SHRT K. T. KOSALRAM:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government are consik
dering a proposal to extend the terms
of reference of the Agricultural Prices
Commission to enable it to have a say
in the fixation of prices of Ill'lnﬂmral
inputs; and

(b) if not, the reasons therefor?-
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The terms of reference of the
Agricultural Prices Commigsion .are
under examination.

Installation of the Statue of Eamaraj
in Delhi

871. SHRI K. .RAMAMURTHY :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be plcased to state:

(a) the reasong for the delay in the
installation of Kamaraj statue in the
capital;

(b} whether there is any plan to drop
the proposal because of the unseemly
dispute between {he Nadar Mahajana
Sangam of Tamil Nadu and the Kuama-
raj Statue Committee; and

(c) if mot, the venue chosen for this
purpose and the probable date by
which Kamaraj statue will be installed
in the capital?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Statue of Shri
Kamraj is to be installed pear g
traffic round-about on Dupleix Road.
The sponsors have informed the Go-
vernment that the fabrication of the
statue is likely to be completed soon.

The statue is to be installed by the
sponsors. Therefore Government can-

not give any specific date for installa-
tion of the statue,

Sugarcane price in South

872, SHRI C. N. VISVANATHAN :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

' '(a) whether Government is aware of
the acute hardships suffered by sugar-
4175 LS—5.

cane growers in the South especially
in Tamil Nadu where the price offered
at Rs. 80/- per tonne is highly uneco~
nomic; and

(b) if so, the positive gteps proposed
to relieve their hardships by fixing a
higher price so that the low price does
not result in diversion ta other cropa?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Central
Government has fixed a minimum
statutory price for sugarcane = for
1978-79 season at Rs. 10/- per quintal
for a recovery of 8.5 per cent. No
factory can pay a price less than this.
It is ascertained that in the States of
Kerala and Andhra Pradesh all the
factories are paying the minimum sta-
tutory price. In Karnataka, all the
factories have agreed to pay the statu-
tory minimum price excepting 4 fac-
tories which have cases pending be-
fore the High Court regarding the
cane price and are paying the in-
terim price fixed by the High Court
pending finalisation. All the other
factories are paying 90 per cent of the
statutory price and have agreed to
pay the balance with interest subse-
quently. In the case of Tamil Nadu
also the factories have agreed to pay
statutory minimum price and are pay-
ing 90 per cent as advance pending
final payment with interest as accru-
ing thereon. The reasons for this pro-
cedure being their financial difficul-
ties consequent on the low sugar price
and non-availability of full bank cre=
dit. Tamil Nadu Govt. have, by way
of relief, been postponing the collec-
tion of Purchase Tax and cane cess
for a period of 6 months and are also
considering further relief, The State
Govt. is persuading the factorles for
payment of the balance and in one
case prosecution has also been
launched in this regard.

(b) In view of above, the question
of fixing a higher price does not arise,
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Drinking water in Pitampura, Delhl

873. SHRI SHANKERSINHJI VA-
UHELA: Wil the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION  be
pleased to state:

(a) the present position regarding
supply of drinking water in the Pitam-
pura Residential Scheme; and

(b) when the water supply is likely
to be provided there?

THE MINISTER OF WORKS AND
HABILITATION (SHRI SIKANDAR
HOUSING AND SUPFLY AND RE-
BAKHAT): (a) and (b). The M.C.D.
have sanctioned a 4 inch dia, bulk
water connection for Pitampura area
from the trunk main in West Delhi,
whereas the D.D.A. have stated that
they would require 6 inch dia. con-
nection to meet the requirements. As
soon as this connection is available, it
will be linked with the internal distri-
bution system, which has already been
laid, and drinking water would be
released to the public thereafter.

Target in adult Education Programme

874, SHRI HITENDRA DESAL
SHRI SUKHENDRA SINGH:
SHRI D, B, PATIL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what are the targets achieved In
Adult Education Programme during
the current year, State-wise; and

(b) what is the target for the next
year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Under the
National Adult Education Programme
the targets for 1078-79 and 1979-80
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are 15 lakhs and 45 lakhs respectively.
The achievements during the current
year would be known after infortas-
tion is received from the various
States and Union Territories after the
year comes to a close,

Tube-wells in the coustry

875. SHRI RUDOLPH RODRIGUES:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to
state:
(a) the total number of big tube-

wells installed in the country sincs
March, 1977 with State-wise break vp
of figures; and

(b) what per cent increase this re-
presents over those in existence prior
to March, 1977 and the costs incurred
for the increase?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
Desired information in regard to Public
tubewells installed in U.P. is as below:

(i) Tubewells installed since Nos.
1133 March, 1977 (upto 31-12-.
78) g

(ii) Percentage increase of
tubewells over those ex-
isting prior to March,
1977.

(iii) The cosis in- Rs. 35.59 crores.
curred for the
increase.

Corresponding information from the
remaining States is being collected and
will be laid on the Table of the House.

Funds for School Bulldings

876. SHRI A. K. ROY: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
fo gtate:

(a) whether he is aware of the
costs of palatial buildings for
higher education ang lack ef funds

5gE
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any building for primary education, if
%0, steps taken thereon;

(b) whether thg Central Govern-
ment have scheme to extend funds to
construct school buildings for primary
education in the backward areas inhu-
bited by the Harijans and Adivasis
with particulay reference to Chho‘a-
magpur of Bihar; and

(c) if so, facts in detafls?

THE MINISTER OF EDUCATION,
SOCIAI, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir. Provision of satis-
factory buildings for educational insti-
tutions is a pre-requisite of improving
and maintaining standards. Mainten-
ance of gtandards in higher education,
according to Constitution, is a respon-
sibility of the Central Government.
School Education js mostly managed
by the State Governments.

In the context of the programme for
universalising elementary education
within a definite time frame of not
more than 10 years, State Govern-
ments were requested to prepare their
plans for elementary education for
1976—83 plan period including con-
struction of primary school buildings.
However, keeping the resources posi-
tion in view, the total programme of
constructing durable school buildings
will require to be taken up on a phased
manner and the problem cannot be
fully solved during the current plan
perjod.

(b) and (c). The Central Government
presently has no scheme under which
funds can be provided to the State
Governments for primary school build-
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Teacher-Student Ratio in Delhi Schools

878. SHRI BALWANT SINGH
RAMOQWALIA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) how many teacherg are employ-
ed in Government Schools in the Union
Territory of Delbi and what iz the
teacher-student ratio; ang

(b) how many PGT and TGT teachers
for Hindi, Urdu and Punjabi are at
present employed in Government
schools in the Union Territory of
Delhi and how many in each of these
categories have been recruiteq in re-
gular vacancies during the year 19787

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) 18356

1:22
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(b) Subject PGT. TGT.
Hindi s . 839 1594
Urdu . B 2 34
Punjabi . 25 99

Recruited in regular vacancies in 1978
Hindi

Urdu 5 ' . 4
Punjabi . .
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Central efforts for introduction of
Vocational Stream under 10 plus 2
Scheme

880, SHRI R. MOHANARANGAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in view of the successful
eftorts in Tamil Nadu to introduce the
vocational stream under 10 plug 2 sche-
me, Government have given increased
assistance to that State so that the
good work can be carried out more

comprehensively  throughout  that
State; and

(by the positive and pragmatic
efforts since made by the Centre to
bring home to all other States the im-
pressive strides made by Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKI)
(a) Under the centrally sponsored
scheme of Vocationalisation of Higher
Secondary Education, a sum of Rs.
82,500 was released as grant-in-aid to
the Government of Tamijl Nadu during
1977-78 for conduct of vocational sur-
veys in six districts. Any further
request for grant-in-aid under this
scheme will be considered favourably.

(b) All the States have been request-
ed to circulate syllabi etc., prepared
by them in the field of vocationalisa=
tion, to the other State Governments
and Boards of Secondary Education, to
profit from the experience of each
other. However, all the States are free '
to formulate the schemes of vocation=
alisation, keeping in view the recom-
mendations of the National Review
Committee on Higher Secondary Edu-
cation with Special Reference to
Vocationalisation and the Working
Group on Vocationalisation, '
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Telephone Connections

881. SHRI CHHITUBHAI GAMIT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the umber of telephone con-
nections allotted, State-wise after the
change of Central Government; and

PHALLGUNA 7, 1900 (SAKA)
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(b) the number of telephone con~
nections allotted to the State of
Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
SAI): (a) The number of telephone
connections provided State-wise from
1st April, 1977 to December, 1078 is a8
follows:

Name of the State

No. of connections

provided
1. Andhra Pradesh including Hyderabad District . . 10,783
2. Bihar including Patna Tel. Distt, . . . . 4,222
3. Gujarat mcludlg .»\hm-dab:ud Suml, Baroda aud Rajkot Tele- ==
phone Distt. . . . . . . 20,773
4. Jammu & Kashmir . . ' . N . . 978
5. Karnataka including Bangalore Tel. Distt. . . . . 10,074
6, Kerala including Ernakulam and Trivandrum . . N 6,270
<. Madhbya Pradesh including Indore Distt. . . . . . 6,053
‘8. Maharashtra incl, Nagpur, Pune and Bombay Tel. Distt. 39,646
9. Assam; Nagaland, Tripura, Mizoram, Manipur and Arunachn!
Pudeah served by North Bast Telecom. Circle . . 2,39
10. States of Him1zhal Peadssh, H wyana and Punjab aad Chandi garh,
Amritsar & Ludhiana Dlslricu st.rvud by North Wm Cm’:le lnd
Mlpﬂ: . . - 4'649
a1, Orissa . . . . . . . 2,494
12, Rajasthan including Jaipur Tel. Distt. . . . . 4,403
23. Tamilnadu including Midras, Coimbatore Tele. Districts and
Pondicherry . . . " . . . . . . 12,416
14, Uttar Pradesh including Lucknow and Kanpur Tel. Districts . 9,195
15. West Bengalincluding Calcutta Tel. Distt., Sikkim & Andaman and
Nicobar . . . . B B . . . . 11,254
16. Delhi Telephone District i . . e e . . 23,651

(b) m.'ns telephone congections have been provided in  Gujarat State since 1-4-1977

“40 Dec., 1978.
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Destruction of Forests

884. SHRI HARI VISHNU
KAMATH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: \

(a) whether it is a fact that want-
on destruction and exploitation of for-
esl resources is going on apace in
several parts of the country;

(b) the measures taken, or propos-
ed to be taken to arrest such depreda-
tion gnd destruction;

(c) whether a ‘Chipk¢’ movement
has been launched by people in some
parts of Uttar Pradesh as a counter
measure;

(d) if so, the detailg thereof; and

(e) the reaction and attitude of the
Central and State Governments to-
the “Chipko” campaign?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRy SURJIT
SINGH BARNALA): (a) According to
the Information received from the
States no large scale cutting of trees
and destruction of forests is taking °
place in the forests under the control
of the gtate Forest Departments. The
forests under the control of the State
Forest Departmentg are by and large .°
worked scientifically according to the-
prescriptions of the Working Plans
prepared for such areas. However i
the unclassed and undemarcated forests
large geale cutting of trees and des~
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truction of forests is taking place in a
number of States.

(b) Some of the States have already
taken steps to ameng their State Forest
Act to regulate felling of trees in areas
outside the control of the State Forest
Departments. The Government of
India also proposes to suitably modify
the Indian Forest Act to provide for
deterrent punishment for such offences.

However, greater stress is belng laid
on man-made forests and extension of
tree land to cover wastelands, road-
side, canal bank etc, under the plan
and non-plan schemes in the State
Sector. Under Social Forestry, two
Centrally Sponsored Schemes ie. (a)
raising of mixed forests on wastelands,
panchayat lands, community lands etc.
and (b) rehabilitation of degraded
forests were taken up during the Fifth
Five Year Plan, An increase in alloca=
tiong is being made under these
schemes to raise more plantations for
meeting the local requirements of
fuelwood etc. Increased allocations
are also being made during the mid-
term plan (1978-79 to 1982-83) under
these schemes,

(c) Yes, Sir.

(d) Chipko movement was launched
in Uttar Pradesh mainly to stop com-
mercial felling of trees from the areas
under the control of the State Forest
Department.

(e) The State Governments ag well
as the Central Government are of the
view that the State forests being
scientifically managed under regular
working plans, there is no need for
stoppage of fellings actcording to the
prescriptions of the Working Plans.
However, in order to control the in-
discriminate feling of trees in the
forest areas outside the control of the
forest department suitable steps are
being taken to bring these forests
under a proper scientific management
by taking up afforestation schemes
under the State Sector as well gs under
the Centrally Sponsored Schemes parti-
cularly Integrated Soil and Water Con-
servation in the Himalayan Region.
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Diversification of source of Farm
Income

885, SHRI C. K. JAFFER SHARIEF:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state;

(a) whether 81 per cent of the in-
come on farm coming from crops and
the remaining 19 per cent through
dairying ang contribution of fruits ang
vegetables hag remained constant;

(b) whether small farmers are nol
going in for fruit and wvegetable cul-
tivation, dairying, poultry and piggery
farming because of high cost of inputs
and lack of training;

i(e) whether benefits of the new
schemesg under the diversification pro
gramme have been cornered by weli-
to-do farmers; and

(d) if so, the stepg Government have
taken to encourage more and more
small farmers in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRY SURJIT
SINGH BARNALA): (a) Estimates of
national income from crops (excluding
plantations), dairying, and fruits &
vegetables indicate that during the
period 1970-71 to 1975-76 the propor-
tion of income from crop production
at current prices has varied in the
range of 79.17 to 81.04 per cent while
that from fruits, vegetables ang milk
and milk products has varied between
1886 to 20.83 per cent. A statement
giving detailed information is attached.

(b) No, Sir. Progress reports on
Small Farmers Development Agencies
indicate that small farmerg are parti-
cipating in dairying, poultry and other
animal husbandry programmes etc. in
growing numbers.

(c) and (d). Under the schemes for
diversification drawn up under the
Rural Development Programmes, spe-
cial emphasis ig being laid on develop-
ment of irrigation, agriculture and
allieq sectors, particular animal
husbandry, dairying, pouliry and fish=
eries. In all these development efforts
the focus is on small and marginal
farmers and other weaker sections,
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Creation of Jr. P.ETg in Delhi
School

886. SHRI BHAGIRATH BHAN-
WAR: Wili the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 185 on
17th July, 1978 regarding creation of
Jr. P. E. Ts posts in Delhi schools and
state:

(a) the name ©of Government
schools both boys and girls under the
Directorate of Education, Delhi where
NFC Instructors have been carrying
on the full work load of Junior P.E.Ts
for the last three years continuously
but still the posts of Jr. P.ETs have
not been created in the schools; and

(b) the name of schools where the
post of Jr. P.E.Ts existed during the
last three years and N.F.C. Instructor
has been posted against the same to
which final reply is still awaited?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION. SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) The names of such schools
(83) are given in the enclosed state-
ment-I,

(b) The names of such schools (21}
are given in the enclosed statement-IL

However, it is mentioned that the
number of schools as well as the in-
cumbancy would vary from one aca-
demic session to another academic
session depending upon the creation of
posts as well as the posting and trans-
fer of Jr. P. E. Ts and N.F.C. Instruc-
tors,

Statement-I

1. GGHSS, Laxmi Bai Nagar,

2. GGHSS, No. 4, R. K. Puram,
3. GGHSS, Green Park,

4. GGHSS, Mahipalpur,

5. GGJS, Humaupur,

6. GGMS, R. K. Puram, Sec, IV

7. GGMS, Mahrauli,
8. GGHSS, No. 1, Lodi Road,
9. GGHSS, Defence Colony,
10. GGHSS, Pandara Road,
11. GGHSS, Jangpura,
12. GGHSS, No. 1, Kidwai Nagar,
13. GCHSS, Jorbagh,
14. GGHSS, No. 2, Lajpat Nagar,
15. GGHSS, No, 2, Kidwai Nagar,
16. GGHSS, No. 1, Lajpat Nagar,
17. GGHSS, Bhogal,
18. G. Co, edn. SSg President’s Estate
19. GGHSS, Chirag Delhi,
20. GGHSS, Chhatterpur,
21. GGHSS, Ladarpur,
22. GGMS, Masjid Moth,
23. GBSS, Sec. 2, R. K. Puram,
24, GBHSS, No. 1, Mahrauli,
25. GGHSS, Seelampur, Delhi,
26. GGHSS, Ram Nagar 1,
27. GGHSS, Link Road,
28. GGHSS, Pahar Ganj,
2Y. GGMS, Model Basti,
30. GGMS, Idgah Road,
31. GGMS, Chuna Mandi,
32. GGHSS, Bela Road,
33. GGHSS, Chabi Ganj,
34. GGHSS, Gali Barafwali,
35. GGHSS, Dewan Hall,
36. GGHSS, Jama Masjid-I
37. GGHSS, .Jama Masjid-IT
38. GGHSS, Zeenat Mahal-II
39. GGHSS, Shakerpur,
40, GGHSS, Nicholson Road,
41. GGMS, Haveli Azam Khan,
42, GGMS, Charkhewalan,
45. GBMS, Tagore Road, New Delhi
44. GBHSS, Najafgarh-I1
45. GBHSS, Chhawala,
46. GBHSS, Ujwa,

47. GBHSS, Palam Enclave,
48. GBHSS, Jharodakalan,
49, GBHSS. Punjabl Bagh,
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50. GBHSS, Old Rajinder Nagar,
51, GBHSS, No. 1, Wast Patel Nagar,
52. GBHSS, Bijwasan,

§3. GMS, Paprawat,

54. GGHBS, Bijwasan,
55. 'GGHSS, No. II, Moti Nagar,
56. GGHSS, Kirti Nagar,

57. GGHSS, Dasai Darapur,

58. GGMS, Khyala,

69. GGMS, Hari Nagar,

80. GGMS, Moti Nagar (West)

81. GGMS, New Jail Tihar,

82. GBHSS, Roop Nagar No. 2

63. GBHSS, Shakti Nagar No. 3

64. GGHSS, Bharat Nagar,

65. GGHSS, Sarai Rohila (Nai Basti)
66. GGMS, Bara Hindu Rao,

67. GGMS, Ganeshpura,

688. GGMS, Kucha Pandit,

69. GGMS, Tri Nagar,

70. G. Co-edn, M. S. Bara Hindu Rao,
71. GGMS, Lancer Road,

72. GGMS, Kishan Ganj,

73. G. Co-edn. HSS, Singhu,

74. GBHSS, Bavana,

75. GBHSS, Bakhtawarpur,

76. GBMS, Tri Nagar,

77. GGHSS, Rana Partap Bagh,

78. GGHSS, Narela,

79. GGHSS, Adarsh Nagar,

80. GGHSS, Vijay Nagar,
81. GGHSS, Hudson Line,

82. GBMS, Azadpur Colony,
83. GGHSS, Model Town No. 1

Statement-Iy
1, Govt. Girls Hr. Sec. School,
Mehrauli,

9. Govt. Girls Hr. Sec. School, East
of Kailash,

3. Govt. Boys Hr. Sac. School,
Shivali Park,
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4. Govt. Boys Middle School, Faiz
Road,

5. Govt. Girls Middle School, Lal
Kuan,

6. Govt. Middle School (Co-edn.)
Possanigpur,

7. Govt. Boys Middle school, Kirti
Nagar,

8. Govt. Boys Middle School, Moti

Nagar-II

9. Govt. Boys Hr. Sec. School, Moti
Nagar-I1

10. Govt. Boys Hr. Sec. School, Tilak
Nagar-I1

11. Govt. Boys Hr, Sec. School, Sub-
hash Nagar-I]

12. Govt. Girlg Hr. Sec. School,
Janakpuri, ‘A’ Block,

13. Govt. Girls Hr. Sec. School,
Uttam Nagar,

14. Govt. Boys Middle School, Nangal
Raya,

15. Govt. Girls Hr. Sec. School No. 1
Tagore Garden,

16. Govt. Girls Hr. Sec, School
Tilak Nagar-ITI

17. Govt, Girls Hr. Sec, School,
Ashok Nagar,

18. Govt. Boys Hr. Sec. School, Nan-
gloi,

19. Govt. Boys Hr. Sec, School,
Mundka,

20. Govt. Boys Secondary School,
Rani Bagh No. 1

21, Govt. Boys Hr. Secondary School,
Katewara.

Changes in University Grants Commis-
sion Act

888, SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether it is a fact that the
Government are considering to re-
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eonstitute the University Grants Com-
mission

(b) it so, what are the special rea-
song for the same;

(¢) does Government want to make
ghanges in the functioning of the
U.GC;

(d) is it also a fact that the Gov-
ernment hag beep facing difficilties
on account of certain clauses in the
University Grants Commission Act;
and

(e) if so, whether Government pro-
pose to make changes in the aforesaid
Act?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The Committee
which was appointed to review the
working of the U.G.C. has in its report
made certain recommendations in re-
gard to composition gs wel] as fune-
tioning of the U.G.C. These are under
consideration of Government.

(d) and (e). The present Act has
no provision for giving retrospective
effect to certain Rules even when
considered necessary, or for notifica~
tion of Regulations and for their
being laid before Parliament It is
proposed to make suitable provisions
for these purposes as and when the
Act js enacted.

Pure cow milk in polylthene packs of
Mother Dairy

880, SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether Mother Dairy has re-
cently introduced the ‘pure cow milk’
in polythene packs with a big adver-
tisement highlighting the virtuey of
drinking pure cow milkk but its Union
of Employees has called it a ‘gim-
mick’ to impress the Prime Minister;

PHALCUNA 17, 1900 (SAKA)
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{(b) whether it has also been stated
by its Union that the Mother Dairy
gets its raw milk from Bikener and
Alwar regions, where the main sour-
ces of milk production are buffalo,
camel and goat, and there is no ex-
clusive cow farms in the area to un-
sure a gehuing source of supply; and

(¢) whether the Mother Dairy does
not have any facility to check whe-
ther the raw stock is genuine cow
milk?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Mother Dairy has introduced the
sale of pure cow milk in polythene
packs in Delhi in the month of
October, 1978. This was announced
through advertisements. The General
Secretary of the Mother Dairy Em-
ployees Union in a letter addressed to
the General Manager, Mother Dairy
hag denieq that they were a party to
the news item,

(b) Raw milk for Mother Dairy is
being supplied by Rajasthan State
Dairy Development Corporation, The
cow milk supply is primarily from
Bikaner Dairy who collects milk from
farmerg in that area who rear cows.

(c) Mother Dairy has got the facl-
lity to check the genuineness of cow
milk, Each sample of cow
received at the Mother Dairy is sub-
jected to HANSA test which is in
force since October, 1978,

Ecological imbalance due to felling
of treey

880. DR. MULI MANOHAR JOSHI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether serious ecological im-
balance has -been created by indis-
criminate felling of trees in various
parts of the country specially in the
Himalayen region of UP,;
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(b) whether a large number of
species of our wild life are facing al-
most a total extinction due to climate
hazarde resulting out of this imba-
lance and indiscriminate killing; and

(¢) if so, steps the Government are
taking to restore the ecological ba-
‘lance and protect the wild life?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Reports from the State indicate that
no indiscriminate felling of trees have
taken place in the forests under the
control of State Forest Department.
However, there are indiscriminate
fellings in the forest areas specially
in the unclassed forests of the Hima-
layan region of U.P. outside the con-
:trol of Forests Department.

(b) and (c). No inormation re-
garding the species which are facing
.& total extinction in wild life due ¢o
killing, is available, The importance
of wild life conservation has received
increasing attention of the Govern-
ment. The Wild Life (Protection)
Act, 1972 has been adopted by all the
States /Union Territorires except Naga-
Jand to provide effective legislative
safeguards wmgainst illega]l destruction
and over exploitation of fauna of our
country, Concerted efforts are being
made for the creation of sanctuaries
and national parks in different eco-
systems for preservation of different
species of wild life, particularly the
endangered species and to protect
their habitat.

‘Research and Transler of Rural Tech-
nology and Rural Resource Corps

891. SHRI K. MALLANNA: Wil
-the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether the Union Agriculture
‘Ministry has accepted in principle the
-recommendations of the Jain Com-
‘mitte, for getting up a Nationa] Centre
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for Co-ordingtion of TResearch mmd -
Transfer of Rural Technology and a
Rural Resource Corps; and

(b) if so, its main recommendations?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. The recomemndation of the
Jain Committee for setting up a
National Centre for Coordination of
Research and Transfer of Rural
Technology including Rural Resource
Corps has been accepted in prineciple
by the Ministry of Agriculture and
Irrigation.

(b) The Centre proposes to evolve
rural technologies in association with
related  institutions/agencies  best
suited to the rural areas, Based on
the recommendation of the Jain Com-
mittee, the Indian Council of Agricul-
tural Research has developed a pro-
posal for the establishment of a
National Centre for the Coordination
of Research and Transfer of Rural
Technology, This Centre intends to
serve as a catalytic agent in evolving
appropriate rural technologies and
their rapid transfer specialy to the
poorest of the poor.

As per recommendations of the

Committee, the Centre, to start with,

will concentrate on the following
functions:

(i) Collecting and spreading in-
formation on the available fund of
rural technology that could be
applied under wide-ranging eco-
logical and socio-economic condi-
tions in rural and’ tribal areas on
the basis of a critical cost-benefit
analysis;

(ii) identifying critical gaps that
exist in the rural technology and
encouraging efforts both official and
non-official to cover these gaps;

(iii) providing a link between
institutions conducting research on
rural technology as well as field
agencies, both official and non-
official, working in the field of rural
development; . i B
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(iv) organising training pro-
grammes through competent wgen-
‘cles for the preparation of develop-
mental balance sheets, methodology
for block planning and development
of integrated systems of crop pro-
duction, post-harvest technology
ete; and

(v) organising a Rural Resource
Corps of young professionals in the
interest of integrated rural deve-
lopment,

Satellite agreement sigmed Intween.
India and Indonesia

892. SHRI JANARDHANA P_oo-j
JARY: Will the Minister of COM-.
MUNIC ATIONS be pleased to state:

(a) whether a satellite pact has re-

cently been signed between India and
Indonesia; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes Sir. A
Memorandum of Understanding
(MOU) has been signed with Indo-
nesia in January, 1879.

(b) In this MOU sguitable adjust-
ments in the technica] paramenters
for the Indonesian Palapa and the
Indian Insat systems have been agreed
upon so as to ensure that the mutual
Radio Frequency interference effects
will be within acceptable values, The
main features of the MOU are:

(i) The location in geostationary
orbit of the main Insat A satellite
at 74° East longitude position has
been agreed to'by Indonesia vis-a-
vigs the Palapa 1 and 2 existing
satellites, located respectively at 83°
and 77° East longitude positions;

" (ii) The location of the in-orbit,
- active spare, Insat 1® satellite at
94° East longitude position vis-a-
vis the existing Palapa 1 and 2
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satellites and the proposed future
Palapa 3, 4 and 5 satellites has
been agreed upon by both sides.

Develnpme;ﬂal Central Joans fo
States

893, SHRI F. P, GAEKWAD: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Central Government
contemplated «discontinuance of the In-
tegrated Urban  Development Pro-
gramme under which the Centre gives
loan assistance to the States for deve-
lopment of small fowns and cities with
a population of 50,000 ang above;

(b) if so, the idea underlying the
programme to take some of the pros-
perity of the Metropolitan cities = to
these towns by providing them with
infra-structural and other facilities and
equipping them as growth and service
cenires for the rural hinterland will
not be frustrated;

(¢) how much Iloan assistance for
how many cities and towns were given
1o the States till December, 1978 for
development of these cities and towns;
and

{d) how much loan assistance was
given to Gujarat State under the Pro-
gramme and for how many cities and
towns during the period ending De-
cember, 19787

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b), The matter is
under consideration of the Govern-
ment.

(e) Thirty cities and town have
been given loan assistance under the
IUDP gcheme till December 1878. The
Statement showing the quantum of
assistance given for each city is
attached.
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{d) The loan usisstance of Rs, 237 lskhs was given to Gujarat State till
31st December, 19878 under the ap proved programmes for Ahmedabad
and Baroda.

Statement of Central sssistance to Cities/Tewns from 197475 te 1p7778.

Total Central
Name of the State Name of the City/Town assistance released
from :ggrq.-j; to
December, 1978
(Rs. in lakhs)
Madbya Pradesh . o t.Bhopal . . . . . . 190
= 2. Indore . . . . i 200
8- Raipur . . . 49
Ujjain . .
Eﬂwnlinr . e . ?;
Mplll’ . - . . . 75
. . . e . 20
64y
Punjab : . « 1. Ludhiana . . . . R . 383
2. Jullunder . . . . 185
3. Amritsar -~ . . 100
668
Kerala . . « 1. Cochin . . e e goo
Uttar Pradesh . . 1. Kanpur ( IUDP) . . . . 168
car 2. me (IDA) Water Supply . = 50
3. abad (IDA) Wate: Supply . 50
4. Lucknow . . - . . . 71
339
Andhra Pr.desh . " . 1. Hyderabad (IUDP) . . . . 116
Hyderabad (SPF) . . . . 59938
2. Visakhapatnam . . . . . 75
790°38
West Bengal . . . 1. Caleutta . 6;
2. Haldia B 5:352
g. Asansol . - . . 10
SR
3790
arat . « .« t. Ahmedabad . . . " . 227
o 2. Baroda, . ‘- . . . 10
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1 2 3
‘Kanal.lh- . . + 1. Bangalore . . - . 200
Mabarashtrs . " . 1. Bombay . . . 2886
2. Pune . . . . 20
3. Negpwr . . . . 20

4 Kolapur . . . 20

5. Sholapur 92

3038

Tamil Nadu . . « 1. Madras . . . 1311
2. Coimabtore . . 146

3. Madurai . g2

1389

Graxp Tota . . g 11,395'88

Alleged Irregularities in Disburse-
ment of U.G.C. Grants

8p4. SHRI O. V, ALAGESAN: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

{a) the amounts of grants disbursed
by U.G.C, to various institutiong dur-
ing the last three years with the name
of the institution and the amount sanc-
ticned to it;

(b) whether any enquiry was con-
ducted into irregularities connected
with such disbursement; and

() if 30, what action has been taken
by Government in this regard?

* THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATARI): (a) A statement is Imid
on the Table of the House. Placed
in Library, See No. LT-3356/79).

(b) No irregularity in the disburse-
ment of grants to wuniversities and
colleges hag come to notice to warrant
an enquiry. However, Government
had appointed a Committee to enquire
into the circumstances leading to the
cornering of more than 200 building
projects financed by the Commission,
in different parts of the country, by
two Delhi-based architects and the
connivance, if any, of U.G.C, officials
in thig matter,

(c) The Committee has submitted
its report and it is under examination.

Improvemest in Telecommunications
in Rayalaseema

805, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any improvements were
made regarding telecommunicationa in
Rayalaseema this year; and
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(b) if so, the details thereof?

THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) During the year (upto 15-2-T9)
Telecommunication Services in
Rayalaseema arcas of Andhra Pradesh
were expanded subsiantially as per
details given below:

Added upto
Sl. 15-2-79
No. Name of facility (in 78-79)
1. New exchange (Nos) . 26
2. Switching capacity (Lines) 1075
3. Ling Ditance PCOs . 126
4 Telex exchanges . . 1
5. Telegraph offices . . 130

Allotment of Government Accommo-
_dation for the block years 197880

896, SHRI P. KANNAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that there
was delay in preparation of list of Cen-
{ral Employees for allotment of Gov-
ernment quarters for the block years
1978 to 1980;

(b) whether it is also true that no
computer list is made available to the
eligible Government employees for
their information; and

FEBRUARY' 26, 1979
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(c) the reasons for the delay and
action proposed to be taken to ex-
pedite matters?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR''
BAKHT): (a) and (b). The Allot-
ment Year started from 1st December,
1978 and the waiting lists prepared
after computerisation was circulated
to offices/departments on 8th Janu-
ary, 1979, 16th January, 1879, 6th

February, 1978 and 22nd February,
1979.

(¢) The slight delay was due partly
to introduction of new forms and
mistakes in filling up by applicants.

Foodgraing with F.CI. damaged or
lost during lasy two yearg

897. SHRI K. MAYATHEVAR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the amount and value of food-
grains held by food corporation damag-
ed or totally lost due to ineffective and
inadequate storage during the last two-
years In relation to the total quantity
in gtock; and

(b) the precise storage capacities
created so as to prevent such national
loss?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAF SINGH): (a)
Large quantity of foodgrains had to
be stored in open covered with poly-
thene covers ie, ‘CAP’ Storage due to
madequacy of covered saccommode~-

The details of the qmtﬂy and

value of stocks damaged and its re-
lation to the total qua " in gtock
held by the Food Corpora during
the last two years are as under:—
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Quantity in tonnes)
(;Value !.:’ Rs. Crores)
Quantity of damaged stock o/, of damaged
Vear i Value éock to total
Covered «Cap’ stock
slorage storage

1976-77 1643 42483 44126  Ras, 592 028
197778 2770 44125 46895 Rs, 6-34 029

(b) The additional cevered storage
capacity created by Food Corporation
of India through construction and
hiring from Central Warehousing Cor-
poration, State Warehousing Corpora-
tions and private parties are 22.37 lakh
ionnez and 21.15 lakh tonnes during
1976-77 and 1977-78 respectively.

Non Utilization of two Dredgers and
Erosion in Brahmaputra

898. SHRI BEDABRATA BARUA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseg to
state:

(a) whether the Central Government
supplied two dredgers to Assam Gov-
ernment in 1975 for control of erosion
in the Brahmaputra and its tribu-
taries; .

(b) have Government any informa-
tion as to whether they were being at
all utilised; and

- 1e) if not, will Government take ne-
cessary steps to ensure proper use of
these dredgers?

THE MINISTER OF AGRICUL-
TURE 'AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). Two dredgers along with
anicialiry equipment were made avail-
able by the Central Government for
experimental dredging operstion in
the Brahmaputra valley to the

a Flood Control Commis-
sion during the year 1973/1974, The
dredgers were utilised . for cutting
the pilot chanuel near Chimna during

417 L8—6

1974-75 and subsequently at Alikash
Leopara and also recently in Majuli
area. It has been reported by the
Government of Assam that these
dredging operations have resulted in
the successful mitigation of bank
erosion and in the improvement of
channel  capacit{ The dredging
operations were caried out under the
advice of Board of Consultants. The
Assam Government are insisting that
the dredgers should continue to work
in the Brahmaputra Valley Bs they
are doing useful work.

Memorial at Birth Piace of Surdas

889. SHRI DHARMVIR VASISHT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the progress made
by the 500th Birth Annjversary Cen-
tral Co-ordination Committee on
Saint poet Surdas to establish a
memorial at his (poets) birth place at
Sihi (Haryana} together with the
nature of cooperation, financial con-
tribution by the State Government
Ministries of Culture ang Tourism at
the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): On the recommendation
of the Sur Panchshati Co-ordination
Committee, the Deptt. of Culture had
recommended to the Government of
Huryana that 8ihi, the birth place of
Mahskavi Surdas, may be properly
developed so that people can visit the
place and draw inspiration from the
memory of the Saint poet. The
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Department of Tourism had also been
requested to extend co-operation to
the Government of Haryana in the
development of Sihi. The extent of
financial contribution and coopera-
tion by the Central Government to-
wards the project can be determined
on the basis of detailed proposals of
the State Government of Haryana
which have not yet been received.
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'mmmmmm
i in Rajasthan .

902, SHRI P. VENKATASUB-
BAIAH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that there

is only one post office for every
hundred villages in some parts of
Rajasthan;

(b) whether proposal to sanction
camel mobile post offices are pending
with Government; and

(¢) whether immediate sanction is
being given to the proposal of the
P.M.G. Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No, There are
33305 inhabited villages in the State
as per 1971 census, while the number
of Post Offices in the rural, areas of
Rajasthan is 7685 i.e. one Post Office
for every 4.3 villages.

(b) and (c). The proposals are at
present under examination by the
Posimaster-General, Rajasthan Circle.

Rural of essentlal commodi-
ties in accordance with economic

situation

903. SHRI C. R. MAHATA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

fa) whether it is a fact that the
scheme of rural rationing of essential
commodities is not in tune with the
curreat economic situation in the
country but is highly ambitious;

. (b) i so, what are the detalls there-
f; and ;

?""EC) If not, what steps Government
Bre taking in the matter?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
TRRIGATION (SHRI BHANU
RATAP SINGH): (a) to (c). There
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is no scheme of statutory rationing in
rTural areas. Statutory rationing is at
present confined only to Greater Cal-
cutta and Durgapur-Asansol group
of Industrial complex, Both rural
and urban areas in rest of the
country are covered by the public
distribution system, However, with a
view to further strengthening and
expanding the public distribution sys-
tem, Ceniral Government have for-
mulated a production-cum-distribu-
tion scheme for selected essential
commodities which has also been
agreed to by the State Governments.
Under this scheme, apart from the
existing itemg like wheat, rice, coarse
grains, controlled cloth, soft coke and
kerosene, it is proposed to add addi-
tional items like edible oils and select-
ed manufactured articles of mass
consumption.,

Withdrawal of two Dredgers kept in
Brahmaputra

804. SHRI PURNA NARAYAN
SINHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to withdraw the
two Dredgers kept in the Brahmaputra
waters for the last 5/6 years for
dredging of a portion of the river
which is causing backthrough of
flood and ercsion of banks in tribal
villages of Tezpur;

(b) whether there is necessity of
dredging the shallow portions of the
Brahmapuira in order to reduce flooa-
ing of the villages, which has been an
annual feature for the last two-three
decades; and

(c) whether dredging of the channel
of the river Brahmaputra would be a
part of work to be carried out by the
Flood Control measures to be under
taken by the Brahmaputra River
Board? '

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
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and (b), During the 11th meeting of
the Brahmaputra Flood«Control Board,
held earlier this month, it was decided
to review the garlier decision of the
Board to withdraw the dredgerg from
the Brahmaputra river and seek the
advice of the Board of Consultants of
the Brahmaputra Flood Control Com-
mittee about the efficacy and useful-
nesg of the dredging operations car-
ried out so far and the necessity of
continuing the use of dredgers in the
Brahmaputra Valley.

(c) The function of the Brahma-
putra Board as envisaged is to provide
a multl-disciplinary approach to the
development of water resources, for
the preparation of u Master Plan
which would cover flooa, control,
bank erosion and drainage improve-
ment,

The Board will also construct multi-
purpose dams and undertake other
works and projects in the Brahma-
putra valley as and when it js consi-
dered expedient to do so.

U.G.C. grants to Utkal Berhampur and
Sambalpur Universities

805. SHRI GANANATH PRADHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURR
be pleased to state:

(a) the total grant given by the UGC
to Utkal, Berhampur and Sambalpur
Universities during the year 1078-79;
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-{by whether these Universities: have
been able spend the entire amount
sanctioned under each major heads;

(c) whether any of the above Uni-
versities had returned the unspent
amount under any of the major heads
during the year 1977-78;

(d) whether all the new schemes
proposed by these Universities have
been approved by the UGC during the
current year; and

(e) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the TUniversity
Grants Commission, during the cur-
rent year so far, the univerwies of
Berhampur, Sambalpur and Utkal
were sanctioned grants of Rs, 13.22
lakhs, Rs, 16.78 lakhs and Rs, 28.63
lakhs, respectively,

(b) The universities are reported
to have utilised these grants subs-
tantially,

(e) No, Sir.

(d) and (e). The Commission could
not accept all the schemes proposed by
these Universities during the current
year due to the inadequacy of resour-
ces. The details of the proposals
accepted for each university are:—

Facilitics

Amount of grant  (Rs. in lakhs)

Equipment .
Building .

Stafl .

" Others . .

Berhompwr  Sembalpsr  Utkal

- 7-16 620} 10'93
. 355 5.9, 938
. 17°54 961 9'83

187 058 950
: 090 1-00 333

K r-8r comd - gpe
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Walting List for noy telophenes in

906, SHRI DHIRENDRA NATH
BASU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
of the harassment to the general public
due to long “Waiting Lists” in getting
new telephone connections in Calcutta
and other major cities; -

(b) whether Government are also
receiving complaints from the sub-
scribers about the unhelpful approach-
es of some P and T officials to them;
and

(c) I so, whether Government are
going to get the matter investigated
through some enguiry committee?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No, Sir.

(b) No, Sir.

(e) If such complaints are received,
these will be investigated,

Rural functional literacy project

907. SHRI BASANT SINGH
KHALSA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether National Board of Adult
Education plans to open a Tural func-
tional literacy project in every district
in the country in near future; and

(b) it so, the details therof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
¥DR. PRATAP CHANDRA CHUN-
:DER): (a) . The Government have
decided to sanction at least one
Rura] Functional Literscy Project in
every district in the country during
the plan period 1978—83 in ¢ phased
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(b) The existing achemes of Far-
mers Functional Literacy (which
extends to 144 districts) and Non-
formal Education for the persons in the
age group 15—35 (which extends to
60 districts) will be merged into one
integrated scheme of Rural Functional
Literacy project from 1079-80. While
the funding will be central, imple-
mentation will be done by the State
Governments/U.T, administrations.
The size of each project would be upto
300 Adult Education centres, with an
expected enrolment of 30 adults in
each centre.

Opening of eentres for National Adult
Education Programme

908, SHRI AHSAN JAFRI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) how many centres have been
opened under the National Adult Edu-
cation Programme from 2nd October,
1978 till 15th February, 1879;

(b) how many of these are in rural
areas;

(e) how many new jobs are pro-
posed to be created for implementing
the NAEP annually for the next 5
years;

(d) how many unemployed trained
teachers have been provided jobs up
tll now (15th February, 1879) in India
under the NAEP; and

(e) how much amount has bheen
spent under the NAEP in India from
2nd October, 1978 till 15th February,
19797

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) During 1978-79, it was
proposed to cover 1.5 million illiterate
adults, mainly in the age group 15—
385 under the National Adult Educa-
tion Programme. On the basis of an
average enrolment of 30 adults in one
centre, about 50.M0 centres were em
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pected to be opened during the cur-
rent year. The information about the
exact number of centres opened
between 2nd October, 1878 and 15th
February, 1979 will be available only
after the financial year is gver.

(b) Most of these centres are in
rural mreas,

(c) The new jobs to be created for
implementing the NAEP annually
w:‘ud relate to the following tar-
Bets: —

Year Targets (in lakhs;
1978-79 15
1979-80 45
1980-81 90
1981-82 180
1982-83 320

For each adult education centre hay-
ing an enrolment of about 30 adults,
there will be one part-time instructor;
for about 30 centres there will be one
full time supervisor; and for a project
of 100—300 centreg there will be one
full-time Project Officer with sup-
porting staff ranging from 3-5 tull-
time employees. In addition, full-
time staff would also be appointed at
the Central, State and District levels
for strengthening of administrative
structure and resource development
for aduilt education,

S

(d) In implementation of NAEP
there is no insistence on engaging the
unemployed trained teachers as ins-
tructors. Various other categories of
persons are also to be used for this
purpose, including unemployed edu-
cated village youth, school-teachers,
development functionaries, ex-
servicemen, other retired personnel
and 'even students at the }.2 stage
and above,

(e) The Central grants released
under NAEP during 1978-7¢ upto 15th
February, 1870 wunder different
schemes of Adult Education is
Rs. 468,27,110.00, This amount is in
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addition o the amouni of Rs. #89.28
lakhs provided in the budgets of
State Governments/Union Territories
for adult education during 1978-79,

Steps to increase storage capacity of
F.CL

908. SHRI S. R. DAMANI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleaged to state:

(a) the steps taken to increase the
storage capacity of Food Corporation
of India during the current year in
view of the increased procurement of
fnodgrains; and

(b) how much loss was incurred Ly
the Food Corporation of India due to
pilferage during the period 1st April
to 31st December, 19787

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Food
Corporation of India has initiated the
following programmes {o increase the
storage capacity: —

(i) Construction of storage capa-

city of 35.75 lakh tonnes with the

financial assistance from the World
Bank,

(ii) Construction under Crash
Programmes—It is a continuing
programme of the Food Corporation
of India and 5 lakh tonnes capacity
was completed in 1878,

(iii) Construction by private par-
ties on guaranteed occupation basls
under ARDC scheme—This pro-
gramme was initiated in 1876-T7
and a capacity of 35 lakh tonnes was
taken over by the end of 1878 under
phase I and phase II. The third
phase under this ARDC schems was
initiated in March, 1978 to create a
further capacity of 20 lakh tonnes
in five States, viz. Haryana, Punjab,
Uttar Pradesh, Maharashtra and
West Bengal of which about 17
lakh tonnes capacity is under cons-
truction and is expected to be com-
pleted during the current year.
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" (iv) Besides a capacity of 68.69
lakh tonnes owned by the F.CI it
has been taking on hire capacities
from CWC, SWCs, State, Governments
and private parties according to
requirement Cover and Plinth
capacity built is to the extent of
64.72 lakh tonnes.

(b) The loss suffered on account
of theft, house-breaking and pilferage
hag been reported to be to the extent
of Rs. 20.6 lakhs during the period
1-4-78 to 31-12-1878.

Expansion of Tis Hazari Telephone
Exchange

910. CHAUDHARY BALBIR
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Tis
Hazari Exchange is increasing its capa-

city and new lines are being added
to it;

(b) the mumber of lines which are
being adided and the number of sub-
scribers to be benefitted by giving new
connections; and

(¢) when new connections will start
functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHAR] PRASAD SUKH-
DEV SAI): (a) Yes, Sir.

(by The nominal capacity is being
increased from 10,000 lines to 30,000
lines by installation of two new units
of 10,000 lineg each. This will permit
about 1800018000 new telephone
connections being installed in: the
Northern greas of Delhi.

(c) The first unit of 10,000 lines is
being commisgioned: in March '79.
The second unit ig likely to be com-
missioned by March '80.

New connections will be given pro-~
gressively with the commissioning of
each unit, '

National Seeds Corporation and uti-
lisation of World Bank credit

811, SHRI K. B. CHETTRI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) whether the National Seeds Ccre
poration of India ig facing a clow
death because of several failures in
implementation and utilisation of
World Bank credit; )

(b) it so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir.

(b) and (c). The question dg not
arise.

Garlang Canal Scheme

912. SHRI VASANT SATHE.

SHRI M. KALYANASUNDA.-
RAM:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government’s attention
has been drawn to the observations
of Prof. R. 8, Mithal of Roorkee Uni-
versity against the garland canals-
water grid proposal; and

(b) the important observations
made by Prof. Mitha] and the reaction
of Government thereto?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A Press report has been seen.

(b) According to the Press Report,
Prof. Mithal has felt that the Garland
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Canal wili increase earthquake possi-
bilities, affect ground water and make
surface water salty thereby render-
ing vast areas of land infertile; that
the Garland Canal will have drastic
effect on ground water intake of fer-
tile ‘Bhabhar and Tarai' regions; that
the proposed canal may increase induc-
ed seismicity in the seismically ac-
tive belts; and that the basic geologi-
cal, geo-technical problems, siltation
and the ground water aspects should
not be ignored while studying the
proposal,

The observations made by Prof.
Mithal will be given due attention in
the study of the feasibility of the Gar-
land Canal! Scheme which is on hand.
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Memorandum from Small-Seale Fisher-
men Cooperative Societies Thana
(Maharashtra)

914. SHR! R. K. MHALGI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Government have re-
ceived a memorandum dated 11th
Qctober, 1977 from the Small Scale
Fishermen Cooperative Societieg of
District Thana (Maharashtra) regard-
ing “Adverse effect on the fishing due
to decision to import fishing Traw-
lers";

(b) if so, the specific demands mmade
and the reasoning given for the same
in the memorandum;

(¢) action Government has taken on
each of the demand and when;

{d) whether the small scale fisher-
men have been intimated about the
action iaken and when; and -

(e) if no action has been taken so
far, the reasons of delay and whey it
shall be taken?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes. Sir.

(b) Encouragement to Fishermen
Cooperative Societies to undertake
deep sea fishing, introduction of more
small and medium type mechanised
crafts, inéigenous manufacture of fish-
ing trawlers, improvement of storage
and marketing facilities reservationy
of production of fish for the small
scale sector, permission to large
houses to purchase flsh #rom rmall
producers for export purposes etc. are
the main demands. These demands
have been made for protecting the in-
terest of small scale fishermen, =

(c) to (e). Both for import and for

chartering of fishing vessels Fisher-
men Cooperative Societies are .given
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preference over others, For optimum
exploitation of the living resources of
20 lakhs sq. km. of Exclusive Econo-
mic Zone, large fishing wessels are
reqguired and so it is not practicable
to reserve fish production to the limi-~
ted capacity of small scale producers
only. However, the large vessels will
not be permitted to operate in the
areas traditionally fished by the small
scale fishermen. The Government
have all along been supporting intro-
duction of small and medium vessels.
Action has been initiated to provide
encouragement and support to the in-
digenous trawler building industry.
There has been substantial improve-
ment in the storage and transport of
fresh fish and efforts are being made
to improve the position. The condi-
tion that the large houses should limit
processing of Marine products to their
own catches has been laid down to
protect the interests of the small and
medium processors. Hence it is not
desirable to permit large house to pur-
chase fish from fishermen for process-
ing.

The general policy of the Govern-
ment has been explained to represen-
tatives of small scal fishermen.

Condition of office of open godown
of Nevali (Kalyan), Maharashtra

915, SHRI R. K. MHALGI: Will the
Minister of AGRICULTURE AND IR~
RIGATION be pleased to state:

(a) whether Government have Te-
ceived the communications regarding
the miserable conditions of the office
of the open godown of Nevali (Kalyan),
Maharapshtra in which the Foog Cor-
poration employees have to work;

(b) if so, what action have Govern-
ment taken in that regard;

(c) whether action taken has heen
intimateg to the concerned; and

(d) i!. no action hag been taken so
far, the reasons of delay and the offi-
cers responsible for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Government had
received a communication on this sub-
ject in the last week of April, 1978.
Nevali (Kalyan) is a temporary CAP
storage being progressively liquidat-
ed.

(b) Improvised office accommoda-
tion, water supply, WC blocks, urinals
were immediately provided, Later om,
a pucca small house was taken on
lease for hcusing the District Office,
Arrangements for road transport were
also made, Staff is being paid hard-
ship allowance for working at the:
Cover and Plinth Storage Complex.

{c) Al concerned are availing of
these facilities.

(d) Does not arise.

Subsidies on purchase of petrol/diesel’
by handicapped owners of motorised:
vehicles

916. SHRI R. K. MHALGI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a} whether it is a fact that a Com-
munication hag been received by the
Government within a period of last
three or four months from Thana Dis-
trict (Maharashtra) in regard to sub-
sidies on purchase of petrol/diesel by
handicapped owners of motorised
vehicles;

(b) if so, what action has been
taken by the Government and when;

(¢) whether the concerned persons
have been intimated about the same;
if so, when; and

{(d) if no action has been taken %0
far on the said communications, the
reasons of delay and when the actiom
Ig likely to be taken in near future?
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TEIE MINISTER OF STATE IN THE
"MINISTRY OF EDUCATION, SOCIAL
“WELFARE AND CULTURE (SHRI
‘DHANNA SINGH GULSHAN): (a)
“Yes, Sir. We had received only one
Tequest on this account from Thana
District (Maharashtra).

(b) The claim was accepted and 2
"Demand Draft for Rs. 261-75 p. remit-
ted to the Tehsildar concerned on
“19-2-79 for its disbursement to the
+claimant.

(c) Yes, Sir, On 15-2 7878,

(d) Does not arise.
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Employment generated through Agri-
cultural Schemes

921. SIHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRKIGATION be pleased to state
Statewise employment generated in
terms of mandays through implemen-~
tation of various agricultural schemes
during years 1077-78 and 1978-797

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI1
SURJIT SINGH BARNALA): The re-
quired information is not immediate-
ly available and is being collected
from the State Governments and
Union Territory Administrations. It
will be laid on the table of the House
as soon as It becomes available.

[ 8
I.C.AR. Plan on Mushroom Cultivation

922. SHRI MADHAVRAO SCINDIA
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to state:

(a) whether scientists of LC.A.R. are
drawing up a plan for extending the
cultivation of mushrooms to household
and bring down itg current higher
prices within the reach of ordinary
consumers; and

FEBRUARY 28, 197
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(by 'if ‘sv, progress schisved in this
regard? 'S

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINCH BANALA): (a) Yes, Sir.

(b) The work under a coordinated
scheme for research on artificial culti-
vation of edible mushrooms is being
carried out at Himachal Pradesh Ag-
cultural University, Solan Campus,
Indian Institute of Horticultural Re-
search, Bangalore and Punjab Agri-
cultural University, Ludhiana, Besides,
a number of places namely, Indian
Agricultural Research Institute, New
Delht, Regional Research Laboratory
(CSRI) Srinagar (Jammu and Xash-
mir), Chendra Shekhar Azad Univer-
sity of Agricultural Technlogy, Kan-
pur, Tamil Nadu Agricultural Univer-
sity, Coimbatore and TUniversity of
Calcutta, Calcutta are working on
various aspects of mushroom cultiva-
tion. Moereover, Government of India
with tht help of World Bank and
UNDP are assisting the Himachal Pra-
desh and Jammu and Kashmir States
for research and development pro-
grammes for home consumption and
export of mushrooms in general and
Button mushroom in particular.

To review the progress made in this
field and to finalise the future pro-
gramme for research and develop-
ment, a National Seminar on research,
production, processing and marketing
of mushrooms was held on 20th, 21st
January, 1970 at New Delhi. The
recommendations of the said seminar
are under consideration of the Gov-
ernment to further strengthen this

work,

Expansiop of Communication facilities
in Madhy, Pradesh during 1979-80

923, SHRT MADHAVRAO SCIN-
DIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether a proposal for expan-
sion of communications like opening
of New Telephone Exchange, PC.Os
etc. in Madhya Pradesh region during
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the year 197980 is under consideration_

of Government;

(b) if so, the proposed placeg Whetre
these are to be opened; and :

(c) whether proposal of opening a
PCO at Village Baroli District Bhind
is under consideration and if so, when

it iy expected to be opened?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) It is propsed to open 25 MAX-
III Exchanges and 150 P.C.Os. Places
are yet to be finalised.

(c) P.C.O. at Bahroli Khurd, Tehsil
Mehgaon District Bhind is already
working. At present there is no pro-
posal under consideration for open-
ing a PCO at Baroli in Tehsil Gohad,
District Bhind,

Central aid to J&K for promotion
of Adult Education

924. SHRI ABDUL AHAD VAKIL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what is the total Central aid
given to the State of J & K for pro-
motion of Aduly education;

(b) which are the agencies (Ex-
cluding official) involved for the pur-
Pose in the Btate; and

(¢) how mianty centres are working
glont:le State to impart adult educa-

SOCIAL WELFARE AND
1%%, PRATAP CHANDRA CHUN-
: (a) to (c). According fo th
ment of Jammu and Kashmir, an
¥mount of Rs, 6,18,000 has iseen pro-

vided to the State of Jamimu and
Kashmir for Adult Education since the
inception of Farmers Functional Lite-
racy Programme. The Adult Educa-
tion programmes in the State are run
solely by the State Department of
Education. 1100 adult education
centres are functioning in the State.

Expansion of Post and Telegraph
Offices in Baramulla District (J & K)

925, SHRI ABDUL AHAD VAKIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Post and
Telegraph offices in Baramully Dis-
trict (in Kashmir);

(b) whether Post and Telegraph
facilities will by expanded in Bari-
mulla District and which are the
places earmarked for 1978; and

(c) whether Telegraph and Tele-
phone facilities will be provided for
Karnah, Michal Curez, Ashtangop in
Baramulla District and if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) 172 Post Offices.

(b) 5 Pest Offices will be opened in
1979 in Baramulla District. The
names of places have not yet been

earmarked.

(c¢) Information relating to Tele-
graph and Telephone raeiliti?s is
being collected and will be laid on
the Table of the House,

Centra] Homsing Loan/Alj to States

926. SHRI ABDUL AHAD VAKIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILATION be pleased to State:

(a) what is the tota) amount ad-
vancegd the Centre to the State of
J & K construction of housing
colonieg since 1860 to date; how
uader this is loap or aid;
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(b) bow many colonies have come

up since, region-wise (Kashmir-La-
dakh-Jammu);

(¢c) how many familieg have been
benefited ang what is the mode of re-
covery from the allottees; and

(d) how much amount jg askeq for
by the State Government for the pur-
pose for 1978-807

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) From the beginning of
the Second Five Year Plan, ie. 1-4-
1958 and uplo 1968-69, Central finan-
cial assistance amounting to Rs, 252.80
lakhs was given to the State Govern-
ment of Jammu and Kashmir for im-
plementation of housing programmes.
With effect from 1-4-1969, the Cen-
tral financial assistance to States for
their State Sector programmes. in-
cluding Housing, is given in the shape
of block loans' and ‘block grants’ with
out their being tied to any particular
scheme or head of development. The
State Governments are free to utilize
the block assistance according to their
needs and priorities. Further, Hous-
ing and Urban Development Corpo-
ration—a Government of India Un-
dertaking—has  sanctioned loans
amounting tc Rs. 489.99 lakhs to the
J&K Housing Board and Development
Authority upto 31-1-1979,

(b) The details regarding region-
wise colonies which have come up
with the Central financial assistance
in Jammu and Kashmir are not avail-
able.

(c) Based on the information avail-
able as on 30-8-1978, loans for cons-
truction of 7,877 houses had been
sanctioned by the State Government
of Jammu and Kashmir under the so-
cia] housing schemes. The mode of
recovery differs from scheme to
scheme and from agency to agency.
Besides, 5,275 families had been pro-
vided house-sites, free of cost, by the
State Government of Jammu and
Kashmir under the scheme for Pro-
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vision of House-sites to Landless
Workers in Rural Areas upto 30-8-78.
Further, HUDCO has sanctioned loans
for construction of 3,742 dwellings and
for development of 2,287 plots to the
Jammu and Kashmir Housing Board

and Development Authority upto
31-1-1879.

(d) The Government of Jammu and
Kashmir have asked for an outlay of
Rs. 263 lskhs on housing for 1978-80.

Reservation of SC and ST in Appoint-
ments by Universities and Colloges

927 SHRI A. MURUGESAN: Will
the Minister of EDUCATION, SO-
CIAL. WELFARE AND CULTURE
be pleaced to state:

(a) whether it ig & fact that the
colleges availing the University
Grants Commission’s grants are not
implementing the reservation orders
issued by the Government with re-
garq to Scheduled Castes and Sche-
duled Castes and Scheduled Tribes in
appointments and promotions, and if
so, the details of the same; and

(b) wha; action has been take_n
against such colleges and Universi-
ties and the detailg thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP (IHANDRA CHUN-

DER): f(a) Grants by University
Grants Commission are given to Col-
leges on the basis of needs of deve-
lopment except in the case of Delhi
Colleges to whom grants are also
given for maintenance, These grants
are not linked with implementtion of
resérvation orders for Scheduled Castég
and Scheduled Tribes in matter of ap-
pointment and promotion.

(b) Does not arise.



928. SHR] M. V. CHANDRA SHE-
KHARA MURTHY: Wil the Minister
of AGRICULTURE AND IRRGATION
be pleased to state:

(a) whether marine fish production
in the first six months of the current
year ig reported 5.38 per cent less than
in the corresponding period of last
year;

(b) if so, the main reasons for the
same;

(¢) whether marine fish production
has been declining for the last couple
of years; and

(d) if so, the reasons therefor and
action taken or proposed thereon?

THE MINISTER OF AGRICUI TURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). First
six months of the current calendar year
are not yet over and therefore the
question of production of marine fish
in the first six months being lesg than
that in the corresponding period of the
last year does not arise.

(c) and (d) According to the figures
furnished by State Governments, the
produclion of marine fish in the last
two years shows a rising trend as

under:—
(in lakh tonnes)
1875-76 14.78
1976-77 . 15.25
1977-78 16.10

Reservation of accommodation for
8Cs/8T;s

920. SHRI A. MURUGESAN: Wil

i the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
PATION be pleased to state:

i (8) whether Government ig aware
of the fact that other community

mbers are not giving housing ac-
; odation {o SCs/STs;
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(b) whether Government servants:
are presently suffering because of this.
socia] indifference; and

(c) if so, whether Government will
enhance the present reservation of 2
per cent to 25 per cent atleast for
Government Quartersy

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHR1 SIKANDAR
BAKHT): (a) and (b). Government
have no information in the matter.

(c) At present, in the General Pool.
in Delhi 10 per cent of the clear
vacancies in types A and B and 5 per
cent of the clear vacancies in types C
and D are reserved for allotment to
eligibles Government officers helonging
to Scheduled Castes and Scheduled
Tribes. Besides, they are also consi-
dereq for allotment in their own turn.
There is no proposal to enhance the-
above reservation,

Translation of Work of Periyar
E, V, Ramaswamy

930. SHRI A. MURUGESEN: Wil
the MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE"
be pleased to state:

(a) whether there is any proposal
to translate the thoughtg of Periyar
E. V. Ramaswamy in al] Indian langu-
ages on the occasion of hig birth cen--
tenary; and

(b) if not, the reasons for not pub-
lishing his thoughtg which are useful
to eradicate the evil of casteismy

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE.
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). There is no
proposa] to translate the thoughts of
Periyar E. V. Ramaswamy in all Indian
languages on the occasion of his tirth:
centenary. The Government does not:
undertake such translations,
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Protection of pmportant Archacologiony

935. SHRT DAULAT RAM SARAN:

. Will the Minister oy EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased io state:

(a) the names of places in Rajas-
than which are important from the
archaeological point of view and the
arrangements made for their protes-
tion;

(b) whether there are other places
alsp important from the archaeological
point of view which have not been
declared protected monuments by
Government so far;

(c) whether it is a fact tha; these
places are in the knowledge of Gov-'
ernment but have not so far been
declared as protected; angd

(d) if so, the steps being taken by
Government in this regard? -

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) A list of centrally uprotected
monuments and sites in Rajasthan
State declared to be of national impor-
tance is laid on the Table of the
House, !Piaced in Library. See No.
1.T-3358/79). These monuments and
sites are looked after ang maintained
by the Archaeological Survey of India
according to the reguirements of each
case with the funds available for the
purpose.

(b) Yes, Sir.

(c) and (d). Such of the monumenis
and gites as, on inspection [rom time
to time, are found to be of national
importance, are declared protected by
the Central Government.

Aliotment of Below Ciass Houses to
Central Government Servants
936. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
WORKS ANT HOUSING AND gUPPLY
AND REHABILITATION be pleassd
() whether it iy a tact that Goy-
ernment have decided to allot to Gov-
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emmtmmu houses smaller than
they are eligible for at present; and

(b) if so, the detailg thereof?

THE MINISTER OF WORKS AND
,HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI = SIKANDAR
BAKHT): (a) and (b). The entitle-
ments of officers eligible for General
Pool accommodation have been revised
and the General pool accommodation
under the control of Directorate of
Estates in Delhi/New Dellhi hayve been
reclassified on the basis of revised
plinth area fixed by Government in
August, 1975. As a result officers will
Jow get a smaller house than what
they would have got before. The
revised entitlement is indicated below:

e e = e e e ———

Type of
residence

Entitlement

——

A Less than Rs. 26o/- p.m.

b Liess than Rs. 500/- p.m. but not less
than Rs. 260/- p.m},I

C Less than Rs. 1000/~ p.m. but not
less than Rs. 500/- p.m,

n Less than Rs. 1500/- p.m, but not *

less than Rs. roogj- p.m.

E Less than Rs. 2000/- p.m. but not
less than Rs. 1500/- pom.

ET  Less than Rs. 2750/- p.m. but not
less than Rs. 2000/~ p.m,

E-Il' Less than Rs. 3000/- p.m. but not
less than Rs. 2750/ p.n.

E-IIl Rs, 3000/~ pan.  and above.

[ —

Broadly the revised plinth area of
fypes A to E ave 365 sil, 484 sit.
600 s1t. 900 sft. and 1700 sft.

It has been decided in Septvmber,
197€ {0 revise the plinth area of lypes
ang C quarters to 300 sit., 350 sii.

S04 425 sft  respectively {or future
Construction, These quarters of the
Tevised plinth area, are however, likely
l]’": a:‘“n to Government employees

Housing Scheme by HUDCO

937. SHRI SUBHASH CHANDHA
BOSE ALLURI: Will the Minster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state;

(a) the number of Housing
Schemes under operation by the Hous-
ing Urban Development Corporation
at present in the country: and

(b) what is the amount that
H.U.D.C.O, hag sanctioneq to various
States, State-wise in the year 1978-78?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Uptil now Housing snd
Urban Development Corporation has
sanctioned 876 housing, plotted deve- .
lopment, etc, and 14 building ma‘erial
schemes.

(b) The State-wise details of loan
sanctioned by Housing anq Urban
Development Corporation during 1978-
79 for schemes of housing ang plotted
development etc. are given in the
statement,

Statement

State-wise details of Schema sanctionsd by
housing and Urban Development Corporation
ﬁ'“:'fs'm Jor Housing and Plotted Depe-

nenf el

(As on gr-1-1979)

Loan sanctioned

State during 1978-19
{Rs. in Crores)
i 2

Andhra Pradesh . . 192
Bihar . . . . . 216
Guijarat . : . . LA 4]
Haryana . . . : 2741
Himachal Pradesh R . 154
Jammu and Kashmir | . 038
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Kamataka . . . 487
Kerala . . - G-ar
MadhyaPradesh . ., . L]
Maharashtra . . . 48y
Orima s & e s 8-05
Punjab . . . s 171
Rajasthan ., ., . ., 9'36
Tamil Nadu . = 4 785
Uttar Pradesh . i . 11:99
West Bengal . . . 1-46
Union Territories
Chandigarh ... 356
Delhi e 2'33
Goa, Daman and Diu . o011
Total . . . 87-33
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Redevelopment of D.I.Z. Area,
New Delhi

938. CHAUDHURY BRAHM PRA-
KASH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whether the redevelopment plan
of the D.LZ Area, New Delhi has
since been approved;

(b) if so, the major changes pro-
posed to be made; and

(c) when the redevelopment plan ig
likely to be implemented?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a): No, Sir.

(b) Does not arise.

(c) The Delhi Development Authori
ty is yet to submit a revised redevelop-
ment plan to the Central Governmesmt
for approval. The plan is likely o be
formulated by the Delhi Developmend
Authority shortly.
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Termination of Bervices of Wiremen in
CP.W.D., Chandigarh

941. SHRI DURGA CHAND: Will the
Minister of WORKS AND HOUSING
AND REHABILITATION be pleased to
state:

(a) whether ‘it ig a fact that there
are a number of wiremen in C.P.W.D.
electrical pivision, Chandigarh whose
services were unlawfully terminated
and their salary claims have not been
settled for the last sixteen years;

(b) if so, what is the number of
such cases and the reasons for non-
payment of their salary claims;

(c) what action has been taken

-against the C.P.W.D. autherities for
- this lapse; and

(d) what steps are being taken for
making payment to these employees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT).: (a) (b) gnd (d). No, Sir.
However, there is a case of an Aseis-
tant Wireman in the Chandigarh Cen-
tral Electrical Division, C.P.W.D. who
has been refusing to take his pay since
1962. After observing the necessary
procedure, his services were ferminated
with effect from 31st July, 1976 (AN).
He can claim his dues from the con-
cerned Executive Engineer,

(c) Does not arise,
Implementation of Prohibition pelicy
in Btatey

8£2. SHR] SURENDRA BIKRAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) how many Stateg had imple-
mented full prohibition and purtial
prohibition as on  December 31, 1878;

(b) how much revenue loss each
State has suffered interms of money



203 Written Answers

41l December 31, 1978, due to imple-
mentation of prohibition policy and
how much subsidy has been given b¥
Centre to these States;

(¢) what ig the plan for full prohi-
pition in States during the year 1979;
and

(d) what has been the experience of
the Governments of various States in
respect of implementation of prohi-
tion policy?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a) and
(c). The policy of prohibition envisages
_the introduction of prohibition by the
States in a phased manner over a period
of four years ending March 1882, As
many as 12 States have accepted the
Policy and the time frame. Four
States have the policy under considera-
tion and two States have not signified
their acceptance but have taken some
measures. Two States are totally dry.
Two States have not accepted the

policy.

(b) Correct and authentic figures of
revenue are computed by the State
Accountant General at the close of
financigl year and the exact figures ot
loss of revenue are arrived at there-
after; hence, it is not possible to give
exact figures of revenue loss in any
particular month of the current year at
present. No compensation has been
given to any State so far. :

(d) A statercent showing measures
taken ig laid on he Table of the House,
[Placed in Library. See No. LT-3358/
79]

Delay in Payment in Grants to Siates

94s. SHR PABITRA MOHAN
PRADHAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

' FEBRUARY 28, 1970
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(a) the method anq system of grants

to the States for spread of Hindi In

the country;

(b) whether it is a fact that for even
a period of six continuoug months
Hindi Teachers dgo not get their
due to delay in giving grants to the
States;

(¢) whether the cause of the delay
is due to the delay of grants on the
part of Government of India or delay
on the part of the State Goveruments;

(d) the names of the States that
made unexcusable delay in payment
of salary to the Hindi Teachers?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARL AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) to (c). The Ministry of Edu-
cation is extending financial assistance
to State Governments of non-Hindi
speaking areas for appointment of
Hindi teachers on cent percent basis
as a cenirally sponsored scheme. The
quantum of assistance to the States is
decided on the basis of estimates
worked out by the State Governments
and sent to the Ministry. To avoid
any hardship to the teachers in getting
their salaries, first instalment of the
Central grant is released on provisional
basis in the beginning of the financial
year, The final grant is released later
on the determination of actual demand
of each State.

(d) We have no information,

Fertltiser to Flood affected West
Bengal

944. SHRI RAJ KRISINA DAWN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state,

(a) whether Governmen*.
supplleg sufficient quantity of Ferti-
lisers from Hindustan Ferliliser Cor-
poration to the worse-aflected State of
West Bengsal
fiood;

pay .

have .

due to unpiecedented
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(b) whether the quality and utility
of these fertilisers were tested pro-
perly prior to distribution; and

(¢) what are the other States where
the same fertilisers were supplied and
their amount?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) Yes, Sir,

Under E.C.A., allocation for Rabi
1970—79 (August—January) Hindus-
tan Fertiliser Corporation were to

supply 28,280 tonnes of N out of their
own production and 4400 tonnes each
of N and P, O; out of production at
Trombay by Rashtriva Chemicals—
tolal being 32680 tonnes of N and 4,400
tonnes of 1, O, to West Bengal. The
actual supply was 26,912 tonnes of N
and 4810 tonnes of P, Oy The gap
in Nitrogen was more than made good
by supply of imported fertilisers. The
total supply indigenous and imported
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fertilisers by Hindustan Fertiliser Cor-
poration to the State during the season
was 48,142 tonnes of N and 15,304
tonnes of Py Of

(b) Hindustan  Fertiliser Corpora-
tion distributed fertilisers produced by
them as well as imported by the Gov-
ernment. The fertilisers produced by
Hindustan Fertiliser Corporation are
tested in their factories before release.
Similarly, imported fertilisers are also
tested before shipment. Both these
fertilisers conform to the specification,
quality and utility. If, however, dur-
ing the storage and handling any fer-
tiliser loses untrient contents, the price
is reduced accordingly so that the
farmers do not pay more.

(c) In addition to West Bengal,
Hindustan Fertiliser Corporation sup-
plied fertilisers to Bihar, Orissa, Madh-
ya Pradesh, North Eastern States etc.
The quantum distributed in each Stata
is indicated in the enclosed statement.

Statement
Quantum of Fertilisers distributed by Hindustan Fertiliser Corporation in States other West Bengal.
1. INDIGENOUS (Tonnes)
State Ammonium  Urea Suphala
Sulphate
BIHAR . . . . . 6,324 99,188 26,028
MADHYA PRADESH . . . : . 30,693 1,758
ORISSA . . . e 5,300 . 1,987
ASSAM - . L] L] . - 423 5!379 L
MEGHALAYA : . 2,878 - .
MANIPUR v e+ e a 5 - 2,127
TRIFURA . . . . . . 1,424
NAGALAND , . e ' * .e 74 ..
MIZORAM . . . . : . . 64 .
I1. IMPORTED
Amonium
State Sulphate Urea C.AN. DAP, Complex

BIHAR e e 8,403 44,192 8,426 *2,423 11,519
MADHYA PRADESH . 2,386 8,478 sag 796 4,100
ORISSA |, , : 83478 9,473 . art $042
m . - - l,% - - -
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Minorities Commission suggestion on
basis of Gujral Commitiee Report

947. SHRI M. N. GOVINDAN NAIR:
SHRIMATI AHILYA P. RAN-
GNEKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTU-
RE be pleased to state:

(a) whether the Minorities Commis-
sion har made any suggestion on the
basig of the Gujral Committee report
on Urdu;

(b) if so, the details; and

(c) the steps being taken {5 imple-
ment the same?

THE MIMISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE; (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a): No, Sir,

(b) and (c). Does not arise.

wrratege Ferer qre & Wt o frerd
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Land for Co-operative Housing
Societies

949. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government propose to
bring ceiling on urban lands so as to
get sufficient land for conmstructing
houses through co-operative housing
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societies and Governmental agencies -

so as to construct more houses for
low income groups; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). There is
already the Urban Land (Ceiling and
Regulation) Act, 1976. It provides for
the imposition of a ceiling on vacant
land that may be held by a person In
the urban agglomerations specified in
the Schedule I appended to the Act and
for acquiring the vacant land in excess
of the celling limit and vesting it with
the State Governments. It also em-
powers the State Governments to dise

pose of the excess land. The Act also

enables a person to retain the vacant
land in excess of the ceiling limit for
constructing dwelling units for the
weaker sections of the society. The
Government of India doeg not, there-
fore propose to bring any further
legislation as envisaged in the Ques-
tion.

F
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Revamping of Central Universities

950. SHRI VIJAY KUMAR N. PA-
TIL: Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government gre consi-
dering a proposal for revamping/re-
structuring Central Universities;

(b) if so, details of the proposals
received/under consideration of the
Government; and

(c) the final decision taken?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (o) to (c). No, Sir. There is no
such proposal under consideration.
However, Bills to amend the Acts for
incorporation of the Aligarh Muslim
University and Visva Bharti have al-
ready been introduced in Parliament.
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952. SHRI BALASAHEB VIKHE.
PATIL: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
{o state:

(b) the number of Memoranda.
submitted by the Kisan Melas to him
indicating details of demands in these:
Memoranda; and

(c) action taken to meet the var-
ious demands made by the Kisans in-
the various memoranda?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No such in-
formation is available with the Minis-.
try of Agriculture and Irrigation.

(b) None.
(e) Question does not arise.

Role of National Seeds Corporation:

853. SHRI VASANT SATHE:

SHRI VIJAY KUMAR N. PA-
TIL: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether with the seeds produc-
tion/certification programme having
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‘taken over by the State Governments,
the activities of the National Seeds
Corporation and its financial perfor-
mance has received a big get back dur-
ing the last five years;

(b) if so, yearwise physical and
financial performance by the National
‘Seeds Corporation during the last 5
-years and how doeg it compare with
the corresponding earlier period and
the steps taken/proposed to reorient/
restructure the National Seeds Carpo-
ration;

{c) in view of recent changes what
role the National Seeds Corporation is
1o play in production, certification and
marketing of quality seeds for internal
‘consumption and also for export pur-
poses; and

(d) in view of rejection of defective
wheat seed by Pakistan what effective
measures have been taken/proposed to
ensure better quality control on seeds
produced /certified and marketed
through National Seeds Corporation
and changes, if any, being conceived
in the Seed Act of 1968 details there-
of?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). With
the State Seeds Corporations taking up
the certified seed production program-
mes and with the State Seed Certifi-
cation Agencies taking over certifica-
tion activities, the activities of the
N.8.C. in certified seed production and

FEBRUARY 26, 1979
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seed certification have been reduced.
The details of physical and financial
performance of the N.S.C. are given in
the attached statement.

2. Under the National Seeds Pro-
gramme, N.5.C.'s major responsibilities
are coordination of production and dis-
tribution of foundation seeds, inter-
State marketing of certified seeds, pro=-
duction and distribution of vegetable
seeds to ensure that it, alongwith the
vices to the seed industry. The Na-
tional Seeds Corporation will also con-
tinue to produce and market certified
seeds to ensur that it, alongwith the
State Seeds Corporations and other seeq
producing agencies in the private and
gpublic sector, is in a position to meet
the demand for certified seeds within
the country and for export. The N.8.C,
is also helping tp train the staff of the
State Seeds Corporations ang the State
Seed Certification Agencies and is pro-
viding guidance to them in setting up
modern processing and storage facili-
ties.

(d) The wheat seeds supplied to
Pakistan were certified seeds. A com-
mittee is enquiring into the reasons for
such sudden deterioration in it after
they were sent to Pakistan, If the
committee finds any slacknesg in the
existing quality control measures, they
will most certainly be strengthened.
NSC however, proposes to intensify its
own field inspections sampling and
testing to complement the sampling
ang testing by the Statutory Seed Cer-
tification Agencies. A working Group
has been set up by the Government of
India to examine what changes should
be made in the Seeds Act of 1968,
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Stacement
1968-69 1969-70 1970-71 1971-72 1972-73
1. Certifisd seed roduced
(inquintal) . .  B8,749 1,03,888  1,13,508 1,81,009 1,83,289 .
II. Areca under certification
(in hectares) . .. 83,325 23,356 28,400 32,359 28,648 -
. we it A . - 26 . 2% . .!B
1t P{é"f“in taxfloss  (—)as: 05 o o 090 84
197374 197475 1975-76 1976-77 197778
1. 3.11,916 715,163 556,216 2,51,982 2,91,392
IL 32,493 44,126 36,127 96,239 5,553
111, 116-38 253'97

gor21  (—)itr-6o0 (—)139-22

Purchase of Fishing Trawlers from
Mexico

954. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH MA-
LIK:

DR. BIJOY MONDAL:

SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether there has been bun-
gling in the buying of deep sea fish=
Ing trawlers from Mexico recently;

—

(b) whether there has been cons-
tant demand for C.BI. inquiry into
the conduct of officials involved in the

deal

with Mexico for buying deep

sea fishing trawlers; and

(c) if so, whether Government pro-
pose to inquire into the matter and:
if not, the reasons thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a). No, Sir.

(b) No, Sir. Except for some reports
in the Press no demand has been re-
ceived in this Ministry,

(c) The question does not arise.
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Incentives tp Stateg for Prohibition

958. SHRI A, BALA PAJANOR:
SHRI V. ARUNACHALAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleused to staie:

(a) the weightags given to States
in the matter of gharing resources
from the Centre due to adoption of
courageous gnd far sighted Prohibi-
tlon scheme at risk of loss of consi-
dereble revenue; and

(b) the precise incentives already
given to the States which have suc-
cessfully taken up the moral enter-
prise of prohibition?

FEBRUARY 286, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a) and
(b). Government of India have decid-
ed to compensate the Stateg to the ex-
tent of 50 per cent of the established
loss in excise revenue resulting from
introduction of prohibition commenec-
ing from 1978-79, treating the actual
excise revenue of 1877-78 ag the base
till the end of the financial year 1083-84.

Coordinated Strategy for Food for Wark
Programme

959. SHRI A. BALA PAJANOR: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is a coordinated
strategy for a comprehensive all India
effort to implement “Food for Work
Programmes”;

(b) the actual modalities of the
programme and the extent of success
achieved so far; and

(¢) the graing which feature under
this programme and the percentage of
each type?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes Sir.

(b) Under the Food for Work pro-
grammne foodgrains are al present being
allocated to the State Governments on
the basis of their performance as an
additionarity to their resources with
the objective of gencrating additional
gainful employment 1o a large number
of unemp'oyed and under employed
both men and women in rural areas
with a view to improving their income
and nutritional levels as also creat-
ing durable community assets and
strengthening the rural infratructure.
In 1977-78 which was the first year of
its launching the states utilised 1,27,
136.77 tonnes of foodgrains. During
1978-79 the target for utilisation is 10
lakh fonnes which {z expected to gene-
rate employment for 400 million man~
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days. According to the latest informa-
tion aveilable the States have already
utilised 5,33,388.39 tonnes. Further
reports are being received,

(c) Wheat and rice are the only
graius being released under the
.gcheme. At present the States can
draw upto 75 per cent of the supplies
in the form of rice. :

Procurement Price of Paddy -on par
with Wheat

960. SHRI A. BALA RAJANOR:
SHRI V. ARUNACHALAM:
SHRI K. MAYATHEVAR:

Will the Minister of ARICULTURE
AND 1IRRIGATION be pleased to state:

(a) whelher it is a fact that the
people of the Southern Stateg are still
decply concerned over the very low
procurement price for paddy compar-
ed to that for wheat, which makes
s¢:oug jnroads  into the economic
viability of their agricultural opera-
tions at the prevailing high price of
all inputs; and

f5) if s0, the rethinking which Go-

- Ve..munt propose to make regarding

a higher procurement price on par
with wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Represeniationg from the
Southernn Sfates have been reccived
expressing cuncern over the low pro-
Curement price for paddy compured to
that oi wheat. During the course of
discussion, the Chief Ministers of
Karnataka, Andhra Pradesh and Tamil

adu demanded higher procurement
pbrices of paddy for 1978-79 season on
the ground that the cost of production
had  increased. The -Agricultural
Drices Commission had recommended
that the price of paddy
for 1978-79 marketing season may be
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fixed at Rs. 82 per quintal as against
Rs. 77 per quintal for 1977-7T8 kharif

.marketing seasons, While recommend-

ing the level of procurement price of
paddy for 1978-70 season, the Agricul-
tural Prices Commission considered
inter glia the latest available data on
cost of production, production prospects
and the likely trend of open market
prices. Taking into consideration, the
recommendations of the Agricultural
Prices Commission and on the basis of
the discussions with the Chief Minié-
ters/Food Ministers of State Govern-
ments, the Government fixed the pro-
curement price of coarse variety paddy
at Rs, 85 per quintal for 1978-79
marketing season. :

If may not be correct to compare the
procurement price for paddy with that
for wheat. Traditionally there has
always been a difference between the
prices of wheat and rice. While the
percentiage iucrease in the mean pro-
curement price of paddy since 1970-71
has been 60.40, it has been only 50 in
the case of wheat. In the case of rice,
the percentage increase in {he mean
price since 1970-71 has been 84.70. Thus,
both in the case of paddy as well as rice,
the percentage increase has been more
than in wheat.

(b) The Government do not propose
to review the procurement price of
paddy/rice at this stage.

Garlandg Canal System Project

961. SHRI DURGA CHAND;
SHRI SAUGATA ROY:
SHRI VIJAY KUMAR N. PA-
TIL:
SHRI M. KALYANA SUND.
RAM:
SHRI A. MURUGESAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:
(a) what is the progress so far
made in the pgarland canal system
project;
(b) whether the State Governments
are being consulted in regard to the
project; and
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{(e) if so, the details thersof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Four Expert
Committees have been constituted to
examine the technical legal and ad-
ministrative aspects of the trans-basin
diversions of waters such as those in-
volved in proposals of the type of the
Garland Canal Scheme.

(b) and (c). Some of the senior offi-
cers of the concerned State Govern-
ments are associated in these Expert
Committees.

Opening of Ceantral Schools

862. BHRI DURGA CHAND:
SHRI ANANT DAVE:

SHRI JANARDHANA POO-
JARY:

SHRI RAJ KESHAR SINGH:

Will the Minister of EDUCATION,
S0CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is g fact that the
Central Government has decided to
open hundred more Central schools
during the next five years; and

(b) if so, the number of schools
that will be opened in each State,
year-wise with their locations?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) Yes, Sir.

(b) Of the 100 new schools to be
opened during the next five years, it
is proposed to open 54 schools in
Defence Sector and 46 schools in Civil
Sector at the rate of 20 schools per year.
The Kendriya Vidalayas are establish-
ed at places having sizeable concentra-
tion of transferable Central Govern-
ment employees including Defence Per-
sonnel. The schools in Defence sector
are established on the recommendation
of the Ministry of Defence, whereas
those in Civil Sector are established
on the recommendations of various
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Government etc. The location of the
schools will, therefore, depend on the
recommendations of these sponsoring’
authorities and the norms prescribed
for this purpose. '

National Seeds Corporation

963. SHR] SACHINDRA LAL SIN-
GHA: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pieased
to state:

(a) the detalls of the functioning of
Nationa] Seeds Corporation of India;

(b) whether the Members of Board
of Directors and Executive of the
Corporation have any agriculturel-
based background; and

(c) the studies made up-to-date by
this organisation in its own field?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA). (a) The national
Seeds Corporation is a fully owned
Government of India company regis-
tered under the Companies Act, 1956.
Its functions include production stor-
age and distribution of foundation and
certified seeds certification of seeds in
certin parts of the country, provision
of consultancy services to seed indus-
try in the public and private sectors
and training of personnel concerned
with seed production. The company
has a cadre of experts well qualified
and trained in the various disciplines
relating to seed production, storage and
marketing. The company operates
three farms for the production of
foundation seeds.

(b) Yes.

(c) The National Seeds Corpora-
tion has been mainly responsible for
evolving procedures, standards and
norms for quality control in seed pro-
duction with the help of experts in the
field. It has also brought out manuais
for the benefit of agencies concerned
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had the major role in the preparation
of ‘the Joidt Working Party report on
which the National Seeds Programme
is based.

Growth of Agro-service oentres in
Eastern Regions

964. SHRI SACHINDRA LAL SIN-

GHA: Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

{a) whether State Governments of
West Bengal and North Eastern Re-
gion States have given any proposal
for the massive growth of Agro-Ser-
vice Centres, in these States;

(b) if so, the details of the proposal
State-wise;

(c) the details of the location of
Agro-Service Centreg in these States
at present, State-wise and  district-
wise;

(d) the details of the proposal re-
ceived up-to date from other State
Governmentg about the growth of
Agro-Service Centres in the State,
State-wise; and

(e) the reaction thereof,
wise?

State-

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). No
such proposal has been received.

(¢) A statement is laid on the Table
of the House.” [Placed in Library. See
No. LT-3360/78].

(d) and (e). No such proposal has
been received.

Benefit from Agro-service Centres

965. SHRI SACHINDRA LAL SIN-'

GHA: Will the Minister of AGRICUL-~
;I'URE AND IRRIGATION be pleased
0 state:

(a) details of operation of Agro-
Service Centres State-wise, district-
wise and with particular  reference

4178 LS8,
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to their location in West Bengal and
North Eastern Region States, Centre-
wise; and

(b) number of persons benefited by
these Agro-Service Centres, State-
wise, District-wise with particular
reference to West Bengal and North
Eastern States, Centre-wise?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
information is being collected and wiil
be laid on the Table of the Sabha in

~due course,

Training of Farmers

966, SHRI SACHINDRA LAL SIN-
GHA: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether any programme for
practical training of farmerg was
made by the Directorate of Exten-
sion, during the last three years;

(b) if so, the details of the pro-
gramme with the names of the parti-
cipants, State-wise and the area visit-
ed Stote-wise, programme-wise and
year-wise;

{c) the details of the programme
likely to be initiated in the next
plan period;

(d) whether no such programme
has been initiated for the farmers of
West Bengal and Tripura; and

(e) if so, the reason thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes.

(b) The Dte.of Extension in the
Ministry of Agriculture and Irrigation,
operates a programme of visit of far-
mers from certain Eastern States which
have potential for increasing agricul-

. . tural produetion, to other agriculturally

advanced States. During these visits
farmets- leatn  improved agricultural
practices by living and working with

‘progressive farmers. So far 1182 far-
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mers have been covered under this pro- (4) No such programme his beed -
gramme, The Dumber of farmers taken up for the farmers of Weést Ben~'

gal and Tripura.
year-wise; crop in which training was

imparted and the areag visited are :::ﬁ; The pl;oltomth: mii} opeg:idon was

. a confined on or [ CTOPS
enclosed. The names of the particl such as rice gnd wheat. As West Ben-
pant are being collected. gal has already made good progress in

the cultivation of wheat and rice crope,
(c) It is proposed to take up the it was not considered necessary to take
programme in other States keeping in up this programme for the farmers in

that State. Due to limited area
far training requirements in these crops in Tripura, the State was

different crops/disciplines. not included in the programme.
Statement °
Sponsoring :‘qor.l:iﬁ- Areas visited
Year Crop State Host State patihg
1976-77 Rice Bihar Punjab 198 Punjad
Haryana 98  Ludhiana,
Orima Punjab 42 Patiala
Assam Punjab 46 Jullundur
uP. Haryana ¥ Kepuriule,
‘Wheat u.r Rajasthan 25
Bihar Punjab 73  Haryana
Haryasa 25  Karnal
Assam Haryana 22 Kurukshetra
:§77«78 Rice Aszam Punjab 41 Rajasthan
Bihar Punjab - 100  Udaipur
Orisa Haryana 45  Chittoorgarh
uPr Haryana 49  Haoumangarh
Plantation A & N Tamil Nadu & 12 Tamil Nadu
Crops Islands Kerala Aduthurai
Kerala
1478479 Rice Amam Haryana 46 Kacargod
Bibar Punjab 75
Orissm Haryana 9
u.p. Punjab 50
Whest  Bihar Haryana 74
Gujarat  Rajmsthan 3
U.P, Punjab T
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Formulation of new Language Policy

967. SHRI PIUS TIRKEY:
SHRI G. M. BANATWALLA:
SHRI SHYAM SUNDER

GUPTA:
DR. BLIOY MONDAL:
SHRI MUKHTIAR SINGH:

SHRI SHANKER SINHJI
VAGHELA;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether there is any proposal
under consideration of the Govern-
ment to formulate a new, language
policy in the near future;

(b) if so, when; and

(c) the main features of the pro-
posal?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARA-
KATAKI: (a) to (c). Any change in
the language policy in respect of
education would find place in the
national policy statement on educa-
tion, which is under formulation.

Aliotment of Government accommo-
dation to the dependents of retired
Central Government Employees

868. SHRI PIUS TIRKEY:

SHRI SHYAM SUNDAR
GUPTA:

DR. BLJOY ml.:

AND HOUSING AND st(}mvm
Et?ﬁm&m“ pleased  to

(a) whether to mitigate the hard-
ship to the retiring Government Ser-.
vants, there wag a provision in the
past for making an ad hoc/out of turn
allotment to the dependent of the
Government servants if he/she was
in Central Government Service in
the game station;

(b) whether this facility has been
withdrawn with effect from 1st May,
1978 causing acute hardship to retir-
ing Government servants in their
old age; and

(c) whether there is any propossl
to reintroduce this facility to mitigate
hardship to the low paid retiring
Government gervants who have no
other house or place to reside after

their retirement and if not, the rea-
song thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) There was a provision
to make ad hoc allotments to the
eligible dependents of Government
servants who retired before 1st May
1978, provideg that they were in
occupation of General Pool accom-
modation at the time of their retire-
ment,

(b) ang (c). This concession was
withdrawn on the demand of the
Steff Side in the National Couneil
(JCM), As there is an acute shortage
of General Pool accommodation and a
large number of eligible employees
are awaiting allotment, Government
do not propose to re-introduce the
Tacility.

Telephone Exchange exclusively for
Dum Dum Afrport
969. SHRI PIUS TIRKEY:

SHRI SHYAM SUNDAR
GUPTA:

DR. BLJOY MONDAL:
Will the Minister of COMMUNI-
CATIONS be pleased to”state:

(a) whether atyy decision has since
been tsken by Government for sete
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ting up of a telephone exchange ex-
clusively for Dum-Dum Airport;

(b) if not, the reasons for the de-

; and

(c) the time by which the decision
is likely to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEV SAIy: (a) to (¢). Dum Dum
Airport is served by existing Dum
Dum Telephone exchange which is
only at a distance of about 4 Kms.
The total telephone requirements of
the airport complex do not justify a
separate departmental telephone ex-
change for the airport.

Research projects having Blological
Warfare implications

870. SHRI EDUARDO FALEIRO:
Will the Ministey of AGRICULTURE
AND IRRIGATION be pleased to
state:

(8) whether some of the projects
ecarried out in Agricultural Univer-
gities and other Fesearch Institutes
in India in collaboration with forelgn
organisationg gome of them related to
Defence Departments of Western
countries have been found to have
biological warfare implications;

(b) if so, details thereof; and

(c) steps Government have taken
to prevent such questionable research
in our research institutions?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Agvicultural TUniversities and Re-
search  Institute under Indian
Council of Agricultural Research are
not operating any project which has
connection with the Defence Depart-
ments of Western countries ang which
have Liglogical warfare implications.
The public Accounts Committee of
Parlian.ent; in- its 167th & 200th re-
ports had d4rawn attention to the need
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for examining carefully the implica-
tions of the following projects from
the point of view of biological war-
fare,

(i) The Bird Migration Studies con-
ducted by the Bombay Natural
History Society in collaboration with
the Migratory Animal Pathological
Survey of the US Armed Forces
Institute of Pathology and the
Smithsonian Institution;

(ii) WHO sponsored Ultra volume

Spray Experiments in Urban Malaria
Control at Jodhpur; and

(ili) The PL-480 financed studies or®
Microbial Insecticides at the Govind
Ballabh Pant University of Agriculs.
ture and Technology.

These were gone into by technical
committees constituted by the Gov-
ernment of India. These committees
concluded that the kinds of studies
carried out do not seem to have im-
plications in biological warfare.

(b) The project on  Microbial
Insecticides was sanctioned from
PL.480 funds for a period of 3 years,
w.ef 1-10-1974 for operation at the
G. B, Pant University of Agriculture
and Technology, Pantnagar. It was
terminateg from PL-480 funds w.edl
30-6-1976. The project was, however,
continued till 30-9-1977 with assistance
from Cess Funds of the ICAR.

(c) Since the field of research om
biological control of pestg has been
classed as a sensitive one, foreign col-
laboration in this field has been com-
pletely stopped. No new scheme in
this area for foreign collaboration are
considered. However, researches on
biological control of pests are very
important and to encourage these
investigationg without foreign finan-
cial assistance, the ICAR has sanction-
ed All.India Coordinated Research
Project oy Biological Control of Crop
Pests with 14 centres located in
different agro-climatic regions of the
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sanctioned for & period of 2 years gnd
three months from the funds of the

Department of Science and Techno-

logy. However, from 1-4-1979 it is

proposed to include this project under

the 6th Five Year Plan.

Instructions now exist requiring

Ministries/Departments of the Govt.
of India to analyse proposed projects
involving foreign collaboration from
the angle of possible impact on
national security. Cases of special
sensitivity are required to-be refer-
red to a High Level Committee head-
ed by the Cabinet Secretary.

Funds for Housing Scheme in
Earnataka during Sixih Fiv, Year
Plan

871. SHRI 8. R, REDDY: Wil] the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government have allo-
cated the amount for housing schemes
during the Sixth Five Year Plan; and

(b) if so, the details regarding the
amount approved for the State of
Karnataka?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
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HABILJTATION (SHRI SIKANDAR

BAKHT). (u) The allocation of funds

for Housing schemes for the 6th Five

-':riear Plan are still under considera-
v .

(b) Does mot arise.

Rate of interest charged by cooperative
housing agencies

972. SHRI AMAR ROY PRADHAN:
Will the Minister of WORKS AND
-HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government would
considering bringing down rate of inter-
est charged by Cooperative Housing
Agencies to the level of differential
rates of interest especially for the
weaker sections; and

(b) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). It has been
decideg by the Government that from
1877-18 onwards, the Apex Coopera-
tive Housing Finance Societies should
make loans available to primary
societieg for construction of houses by
their members belonging to the
different income groups, at the fol-
lowing differential rates of interest:

Rebate for
Grom  timelyre. Net

Remarks

A Resources
Category interest ];irment of interest  allocation
rate ncipal rate
and
payment of
interest
———— I
Economically Weaker Section 759, o-5% 7% 30%  These r.aattu are ex-
d.unive
Lo_w Income Group 9-0% o'5%  B-5% 25% Insurance premium
. M_lddle Income Group C1rro% 0'5% 10°5% 25%
# Higher Income Group 19:0% 0'5% 12°%% 20%,

**EWS—houscholds with income not exceeding Ra. 350 per month.

LIG—houscholds with monthly income in
MIG—households with monthly income in the range

e range of Rs. 351—Goo/-.
of Ra. 601—1500/-.

HIG-—~houscholds with monthly income exceeding Rs. 1500/-.



235 Written Answers

Microwave Syséem for Comnunica-
tion Serviess '

973. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) what are the future plans for
providing more and more microwave
services within the country and for
foreign calls; and .

(b) how much funds have been ear-
marked for this system for the Sixth
Five Year Plan?

' THE MINISTER OF STATE IN
‘'THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) It is proposed
to provide 25,000 route kilometers of
radio relay systemg both in micro-
wave and ultra high frequency ranges
during the current plan period of
which 15000 Kms, will be in Micro-
wave and 10,000 Kms, in Ultra High

Frequency ranges.
{(b) Rs. 153.30 Crores.

Low cost Houses for M.Ps., Central
Ministers and Government Officials

874. SHRI SURENDRA BIKRAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) his plan for building low cost
houses for Members of Parliament,
Central Ministers and Government
Officials on the basis of his public
statement at Indore on January 28th,

1878;

(b) how much fund is expected to
be allotteq for this new housing
scheme and what will be criteria for
allotment of such houses; and

(c)- when the plan is expected 10
start and how much time it will take
to complete?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) Proposals for building
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smaller houses for the Union Minis«
ters, Members of Parliament, Judges
of the High Court and Supreme Court
and senior officialy wre under consi-
deration.

(b) Decision about allotment of
fund for these schemes hag not yet
been taken. The new houses to be
built would be allotted to Ministers,
Members of Parliament, etc., for whom
these are proposed to be built,

(¢) The schemes have not yet been
sanctioned. Some existing bungalows
would have to be got vacated und de-
molished for construction of the new
houses. Expected dates of commence-
ment and completion of the schemes
cannot therefore be indicated now,

Alleged demglition of Harijan
Tempies by D.D.A,

875. SHRI M, N. GOVINDAN NAIR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Guru Ravidas Kal-
yan Samiti a Harijan Society of
Delhi, has recently made an allegation
against the Delhi Development Autho-
rity that it had demolished three
temples belonging to the Harijans in
the Cantonment area:

(b) whether Government had made
any inquiry into the allegation;

(c) if so, the findings thereof; and
(d) the action taken thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) to (d). No such inquiry has
been made by the Government, but
the Delhi Development Authority
have reported that they have demo-
lished only uneuthoriseg boundary
walls and the residential structures on
public land which were baing raised
around the temples, and that the tem-
Ples, though also unauthorisedly built
on public land, have not been demo-
lished,
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976. SHRI VASANT SATHE:
SHRI AMAR ROY PRADHAN:

SHRI SUKHDEQ PRASAD
VERMA:

SHRI C. R. MAHATA:
SHRI SAMAR MUKHERJEE:
SHRI BHAGAT RAM:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to
state:

(2) whether distribution of surplus
land to weaker sections hag received
a set back during 1979-78 ang 1078-79
In general and in North-Eastern
Stateg in particular:

(b) if so, state-wise details of physi-
cal achievements in tetms of number
of beneficiaries and land distmbuted
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etc. in this regard and how does it
mpmﬂthmmm_ﬂ_ﬁn(pmd

(c) whether Government have for-
mulated 5 time-bound programme of

(d) whether Government have iden-
tified the States where the progress in
land reforms is sluggish and reasons
therefor and steps taken/proposed?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). A statement ghowing the State-
wise progress in distribution of ceil-
ing surplus lands during 1977-73 and
1978~79 is appended.

(c) and (d). The States have been
requested to complete the distribution
of all ceiling surplus lands during the
current Five Year Plan period {1978—
83), The progress of land reforms in
the State is being constantly review-
ed by the Central Government and
the States urged to take necessary
:;:;:isures to steps up progress in this

Statement
(Area in scres)
Progrem during Progress during March—
Name of State/U.Ts. — ber, 1978
) , Area No. of beae- Area  No. of bene-
distributed  ficiaries  distributed  ficiaries
b 2 3 4 5
1. Andhra Pradesh . 86,324 67,235 45,586 24,067
2. Asam ., ., . . . 7,588 6,655 88,137 87,931
3. Bihar =, . 21,572 24,695 1,305 688
4 Cujmmt , , , . Nil Nil Nil Nil
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1 2 3 L4 i .5
5. Harysna . .
6. Himachal Pradesh 2 .
7. Jummu & Kashmir . . :
8. Karmataka 8,936 1,949 360 %
9 Keaa . . . . . 10,963 16,728 8,780 5251
1o0. Madhya Pradesh 43,608 1,348 20,653 7,978
11, Maharashtra . . . 28,501 6,9¢6 8,324 1,180
12. Manipur, Nil Nil Nil Nil
13, Orima , . . B 27,089 19,506 2,788 2,265
14. Punjab 297 53
»5. Rajasthan. 12,915 2,857 1,880 6ox
6. TamilNadu . . . . . .
17, Tripuea . . . 401 g8o 29 18
18. Uttar Pradesh . . . 535,230 34,604 21,141 16,598
19, West Bengnl . . . . 1,350 8,000 . .
go. Dadra & NH.. . " . 1,626 8z1 387 go
a1. Delhi . . . . : Nil Nil Nil Nil
ag. Pondicherry . . . . o34 188 61 . 84
TorAL e . . 807626 20638  1,92,841 95,515

Funds to Voluntary Organisation in
Rajasthan for Adult Education
Programme

877. SHRI MEETHA LAL PATEL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to lay a statement showing:

(a) whether it is a fact that some
voluntary organisations in Rajasthan
have been authorised and also pro-
vided funds for undertaking adult
education in the State and if so, the
number of such organisations, dis-
trict-wise, togethey with the amount
sanctioned;

(b) whether it is also a fact that
for the supervision of adult education
programme district-wise adult educa-

" tion Boards have been constituted and

it so, the details of the powers given
to them;

(c) whether it ig also g fact that in
many districts of the State, Central
Government have authorisey and
allotted funds direct to vokmtary
organisationsg without consulting dis-
trict adult educatio,, Boards and if 80,
the necessity of constituting these dis-
trict Boards; ang

(d) whether Government will
change this procedure and take all
action in future in regard to authori-
gation, etc. through district Boards
ang if so, when ang if not, why?
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| THE MINISTER OF EDUCATION,
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir, a statement is
laid on the Table of the House.
[Placed in Library, See No. LT-3861/
79].

(b) A copy of Government of
Rajasthan's Order dated 11th Septem-
ber, 1978, setting up district adult
education Boards is laid on Table of
fhe House. [Placed in Library, See
No. LT-3381/79].

(¢c) and (d). The grents to volun-
tary agencies are sanctioned by the
Government of India taking into con-
sideration the recommendations of the
State Governments/Union Territories
Administrations. .1t ig for the State
Government/Union Territories Ad-
ministration to consult the District
Adult Education Boards/Committees
before making their recommmendations
in respect of the voluntary agencies
to the Central Government. Govern-
ment is not contemplating any changes
in the present procedure governing
the consideration of application; for
financial assistance to voluntary agen-
Cies working in the field of adult
education, ' '

978. PROF. P. G MAVAIL ANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that tele-
phones subscribers in many cities and
towns have bee, experiencing, angd
complaming about the extra-ordinary
8nd excessive billing by the concern-
ed departments o telephone authori-
ties;

(b) it o, whether Government pro-
pose to go inty this whole questiop by
8Ppointing a technica) cum wop offi-
cial smal] group to report on the mat-
ter after proper study, visits ang in-
quiry; ang

(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir, But
complaints received are about one
percent only of the bills issued,

(b) and (c). A technical group has
aiready gone into the details of excess
metering complaints ang their recom-
mendations are being implemented on
& priority basis. In view of this,
appointment of any other group wt
this stage is not necessary.

Working Conditions in Indian Comncil
of Agricultural Research
879. PROF, P. G. MAVALANKAR:
DR. VASANT KUMAR
PANDIT:

Will the Minister of AGRICULTURE

AND IRR'GATION be pleased to
rtate:

(a) whethey one or more scientists

" working at the Indian Council of
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Agricultura] Researep committed sui-
cide during the last four years (1975—
1978);

(b) if so, full facts thereof; and

(c) whether Government have
gone into the question of improving
the conditiong of service and climate
of work and experimentation of these
scientists and researcherg ang if so,
broad details thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
- SURJIT SINGH BARNALA): (a) No,
(b) Doeg not arise.

(¢) As part of the new personnel
policieg g centralised service called
the Agricultural Research Service has
been constituled with effect from 1st
October, 1975, The minimum scale is
Rs, 550-800 and the scientist may go
upto the maximum of Rs. 3500/-
depending upon their performance on
the basis of periodical assessment. In
addition efforts are being made to im-
prove the working conditiong of agri-
cultural scientists under ICAR. It has
been the endeavour of the Council to
. improve the conditions of service of

its personnel wnd to provide more
facilities to the scientists for conduct-
ing their research projects.

The scientists do feel some pro-
blems in the matter of laboratory
space and residential accommodation.
Steps are, however being taken to
.augment the laboratory space and
regidential accommodation in the In-
stitutes during the Sixth Plan period.

Setting up of Satellite Towns near
Delhi

980. PROF. P, G. MAVALANKAR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government's
policy to set up satellite towns near

. FEBRUARY 38, 1979
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Dethi and elsewhere in the coyntry
has started being implemented; and

(b) it so, how and when gng with
what results sp far? - :

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) and (b). There is no
specific policy decision to set up
satellite towns in the country, How-
ever, as a part of strategy to reduce
the congestion in the metropolitan
citieg by dispersal of industrial and
other economic activities, some of the
State Governments have started, or
are considering, development of
towng within or near the Mstro-
politan cities, such as, Manali and
Maramalainagar in Madras, Kalyen,
Thana, Bhivandi jn Bombay and
Kalyani, Bansberia, Halishahar,
Chandnagar, Kancharapare, Bhatpura,
Naihati, Barasat, Panihati etc, in Cal-
cutta. So far as Delhj is concerned,
four towng viz. Meerut in Uttar Pra-
desh, Alwar in Rajasthan. Panipat
and Gurgaon in Haryana were taken
up for development.

The results are being mssessed.
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Setting wp of Prejects for Children's
" Weltare during LY.C.

983. SHRI P, M. SAYEED:

SHRI A. R, BADRI
NARAYAN:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE.
be pleased to state:

(a) whether Union Government had:
decided to set up 50 more projects
for children's welfare to help the de-
prived children under the integrated
child development scheme during the
International Year of the Child, 1879;

(b) if so, the details of the projects;.

(c) whether this will be in addi-
tion to 100 projects already wunder
WaY; . fl

(d) what will be the main objecta
;ndmdiomotthempoud pro=-
ects;

(e) the tota]l expenditure involved.
in these projects; and

(1) how many projects are likely to
be completed during the current
year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The Government of
India have decided to gtart 50 addi-
tional Integrated Chilg Development
Services Projects during the Inter-
national year of the Child 1978,

(b) The administrative unit for the
location of the Integrated Child
Development Service, Projects is Com=
munity Development Blocks in rural,
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areas, triba] development blocks in
predominantly tribal areas and muni~
«cipal ward(s) or slums in urban
areas, These projects will provide a
package of health, nutrition and edu-
<cational services to children below six
years of age, pregnant women and
nursing mothers. The focal points for
‘the delivery of services are angan-
wadis, The important project per-
-sonnel are Child Development Pro-
ject Officers, Supervisors, Medical Offi-
«cers, Lady Health Visitors, Auxiliary
‘Nurse-Midwives and Anganwadi
“Workers.

(c) Yes, Sir.

(d) The objectives of the Inte-
grated Child Development Services
projects are:—

(i) to improve the nutrition and
health status of children jn the age
group 0-8 years;

(ii) to lay the foundation for pro-
‘per psychological, physical and
socia] development of the child;

(iii) to reduce the incidence of
‘mortality, morbidity, melnutrition
and school drop-out;

(iv) to achieve effective coordi~
nation of policy and implementa-
‘tion amongst . the various depart-
ments to promote child develop-
‘ment; and

(v) to enhance the capability of
‘the mother to look after the normal
health and nutritiorel needs of the
«child through proper nutrition and
‘health education.

In order to achieve the above objec-
tives the following package of services
is provided to children below 6 years,
pregnant women and nursing mothers
ander the programmes:—

(i) Supplementary Nutrition;
(i) Immunisation
(1ii) Health Check-up
(iv) Referral Services
(v) Nutrition and health edu-
cation. and
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“" (e) The annus] recurring expendi~

ture on each Integratéed Child Deve-
lopment Services Project is a8
follows: —
Rural Project Rs. 3,84,300
Urban Project Rs. 4,87,600 -
Tribal Project  Rs. 2,268,400

The gbove expenditure is on the
assumption that a Rural end a Urban
Project have a population of 1,00,000
each and a Tribal Project has a popu-
lation of 35,000, The expenditure omn
individual projects, however, varies
according to topogrephy, number of
villages and population of the Project
Area. The aforesaid flgures of ex-
penditure do not include: —

(i) the cost of Supplementary
Nutrition which hag to be met by
the State/U.T. Government/Admin-

istrations.
(ii) the cost of training.
(jii) the initial non-recurring
expenditure shown below: —
Rural Projects Rs. 80,000
Urban Projects Rs. 79,000
Tribal Project Rs. 40,500
(f) These Projects are of conﬁr‘m-
ing neture, The selection and train-

ing of functionaries and procurement
of supplies etc, normally take 1 to

13 years.

Conference on Agrarian Reforms and
Rural Development at Bome

984. SHRI P. M. SAYEED:
SHRI M. V. CHANDRA-
SHEKHARA

SHRI R, V. SWAMINATHAN:
Will the Minister of AGRICUL~

TURE AND IRRIGATION be pleased
to state:
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(a) whether the world conference

on agrarian reform and rural develop-
ment will be held in Rome during
this year;

(b) if 8o, names of the countries
participating in the Conference;

(c) whether India has also been in-
vited to attend the Conference;

(d) the subjects likely to be dis-
cussed; and -

(e) the main purpose of the meet-
ing?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes Sir.

(b) The Conference will be attended
by F.AO. Member States and non-
FAQ but U.N. Member States.

(e) Y'Es Sir,

(d) The subjects likely to be dis-
cussed are:

1. National Agrarian Reform and
Rura] Development policies and
strategies for 1980%s.

2, Accegs to and better wtilisation
of land, water and other natural
resources,

3. Peoples particpation in rural
development,

4. Integration of women in rural
development,

5. Access to inputs, markets and
services,

6. Development of non-farm rural
activities,

7. Education, training and extension.

8. Internationa] policies relevant to
Agrurian Reforms and Rural Develop-
ment will also be discussed.

‘®) The Conference has been called

:‘i’ draw up.a D_Iu for cq.ncetted na-
onal and international effort to over

~ %Mme ryural backwardness. through im-
| Pfovement  o¢ econamic, socisl dnd
“MVironmental condifion.in rural eregs

Erring Sugar Milly
8385, SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE.
AND JRRIGATION be pleased to
state:

(a) whether Union Government are
considering to have a National Sugar
Mil] Corporation on the lines of
Nationa] Textile Corporation;

(b) i so, when the fina] decision
is likely to be taken;

(c) what are the other proposals
being considered to deal with erring
sugar mills which refused to  sturt.
cane crushing; and

(d) what action had been taken
against these erring sugar mills; and

(e) whether the sugarcane pro-
ducers have been helped by these de-
cisiong of the union Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP-
SINGH): (a) No, Sir.

(b) Does not arise.

(¢) An Ordinance empowering the
Central Government to take gver man=
agement, for a limited period, of such
sugar undertakings as fajl to com=
mence manufacture of sugar before
the appointed day or having started
the manufacture of sugar on or
before that day ceased to manufacture
sugar before the expiry of average
period of manufacturing of sugar, was
promulgated on 9-11-78, This Ordin-
ance has been converted into an Act.
These statutory provisions are being
invoked to deal with erring sugar mills;

(d; The management of 3 sugar
mills which came under the above
provisions, has been taken over by the
Central Government and these mills
are now under the Custodians appoint-
ed by the Central Government.

(e) Sugarcane producers have been
helped as commencement of produce
tion ensures ytilisation of their sugar-
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«cane., Besideg the Ordinance/Act has
been instrumental in reducing the old
«ane dues of the sugarcane producers.

Joint Committee on Sharing of
Teesta Water

986. SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

Will the Minister of AGRICULTURE
AND TRRIGATION ©Dbe pleased to
state:

(a) whether Indo-Bangladesh Joint
River Commission had decided to set
up a Joint committee for working out
an agreement on the sharing of
Teesta water after examining the
availability and requirement of water
by each country;

(b) if so, whether the Committee
‘has submitted its report to both Go=
vernments;

{c) if so, what are the recommen-
-dations of the Committee;

(d) whether final decision of shar-
ing the Teesta water by both the
countries have heen arrived at; and

(e) when the agreement is likely
‘to be implemented?

. THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Indo-
‘Bangladesh Joint Rivers Commission
‘has set up a Joint Committee for the
purpose of working out an agreement
on the sharing of the Teesta waters
betwen India and Bangladesh and to
‘this end the Joint Comamitiee hag been
afked to examine the avallability of
water at the sites, the requirements of
‘water by ¢ath country and how these
requirements could be met,

- {g). to (e). No, Sir. The Committee
has just commenced its work.

FEBRUARY 26, 1979
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mlhcli.o: rou. of Hiadi and
Sanskrit Lecturery in Delhi
University

887. SHRI R. L. P. VARMA: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Ministry are aware
that a number of posts of Lecturers in
Hindi and Sanskrit in Delhi Univer-
sity have been kept vacant since
long;

(b) i so, the details and reasons
'J:e‘refor; and

(¢) when it is expected to fill up
these posts?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER;: (a) to (c). According to the in-
formation furnished by the University
of Delhi no post of lecturer in Hindl
is lying vacant in the Department of
Hindi. Two posts of lecturers are
vacant in the Department of Sanskrit.
These posts were advertised earlier,
but the Selection Committee could not
meet. The posts have been re-adver-
tised and the applications recelved are
being processed for holding the meet-
ing of the Selection Committee at the
earliest.
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Eligibility Qualificatiop for appeoint-
ment of Professor in Degrey Colleges
by West Bengal Government

980. SHRI RAJ KRISHNA DAWN:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether the Governmen; ef
India are gware that the West Bengal

Government have decided to relax the

qualification of eligibility for conside-
ration of getting appointed as a pro-

fessor i degree colleges;

(b) if so, whethe, the Government
believe that the standard of Education
in West Bengal wil] be deteriorated as
a consequance thereof;

(c) it so, whether the Government
of India can remain as a silent spec-

tator against such changes or have got

definite role to oppose; and
(d) it so, what negotiations the

Governmen¢ of India have done so far
to postpone such changes?

THE MINISTER OF STATE IN THE

WELFARE AND CULTURE (SHBI-
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MATI RENUKA DEVI BARAKATA-
KI): (=) While implementing the
scheme of revised salary scales for
university snd college teachers from
1-1-1973, the Government of West
Bepgal had agreed to prescribe the
minimupy qualifications recommended
by the University Grants Commission
for future recruitment of lecturers in
colleges and universities. The scheme
does not visualise a category of tea-
chers designated as ‘Professors’ in col-
leges, nor were any qualifications
prescribed fiir such a category of posts
in colleges.

Subsequently, the University Grants
Commission recommended the follow-
{ng qualifications for recruitment of
lecturers in colleges:—

(a) A consistently good academic
record with at least 1st or high
second class (B in the seven point
scale) at the Master's degree in &
relevant fubject or an equivalent
degree of a foreign university; and

(b) An M. Phil. degree or a recog-
nised degree beyond the Master's
level or published work indicating
the capacity of a candidale for in-
dependent research work

Provided that if the selection Com-
mittee is of the view that the research
work of a candidate as evident either
from his thesis or from his published
work is of a very high standard, it
may relax any of the prescribed quali-
fications prescribed in (a} above.

Provided further that if a candidate
possessing tlie qualification a8 at (b)
above is not available or not consider-
ed suitable, the college, on the recom=
mendation of the Selection Committee
may appoint a person possesfing &
.consistently good academic record on
the condition that he will have to
obtain an V. Phil. degree or a recog-
nigeg degree beyond the Master's level
within five years of his appointment,
failing which be will not be able to
eam future increments till he obtains
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that degree or gives evidence of equi-
v:;entpublishadmkozh!#l&nd-
ard.

Ezxplanation;

Candidates for being eligible for
recruitment to the posts of Lecturers
must have a 1st or-high Second Class
(B in the seven point scale) at the
Master's level and for d
consistently good record, average of
50-55 per ceut or (B in the seven point
scale) may be expected at the two ex-
aminations prior to the Master’s ex-
amination.

-

L J

In pursuance of the above recom-
mendations, the State Government
prescribed that candidates should have
35 per cent of the total marks in the
Master's level examination as also In
all preceding public examinations to
qualify for appointment as lecturers.
However, in view of the difficulties in
getling suitable candidates who possess
the prescribed percentage of marks in
all examinations and since the mini-
mum percentage of marks for a gecond
class is only 40 in the State, the State
Government has now informed that
they have made some modifications in
the qualifications prescribed earlier.
The modified qqualifications are:—

(a) Essential—

(i) 45 per cent marks in the Matri-
culation/Higher Secondary or equi-
valent examination;

(i} 40 per cent marks in BA./
B.Sc./M.Com. (Hons. Courses);

(iil) 50 per cent marks in M.A./
M.Se./M.Com.;

(iv) Candidates with B.A./BBc/.
B.Com. Pass degrees will be éligible
if they have a first class degree &t
the Master's level or 350 per cent
‘marks in M.A./ M.Sc./ MGmn and &
doctorate degree. . .

Poomlog
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(b) Desirable

M.P'tﬁl.{ﬁoctorah degree or equi-
valent.published work.

Candidates who do not possess M.
Phil. or equivalent degree at the time
o appointment will have to obtain that
*degree within five years of their ap-
pointment failing which they will not
earn future increments.

(b) to (d). The advice of the Univer-
sity Grants Commission is being sought
and on the basis of such advice, the
matter will be taken yp with the State
Government, if necessary. :

Tractors and Power Tillers for West
N Bengal

091. SHRI RAJ KRISHNA DAWN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: :

(a) whether the Government are
aware that in West Bengal due to
sudden death of lakhs of cattle during
the last unprecedented and devastat-
ing flood there was scarcity of cattles
for farming in the State;

(b) if so, to face the problem,
whether the Government have
increased the quota of tractors and
power tillers in theé State; and

(c) it not, what alternative steps are
considered for implementation by the
Government to remove the hardship
faced by the farmers?

THE MINISTER OF AGRICULTURE

AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.
! (b) and (c). There is no control on
#‘E sale and distribution of power
. illers and most indigeneous models of
itractors and these are directly avail-
jable from the manufacturers. There-
tfore, the question of increase in quota
for power tillers and tractors for the
State of West Bengal does not arise.
a7 L8-9 -

The West Bengal Agro-Industries
Corporation had arranged additional
supply of tractors and power tillers
for distribution in the State directly
from the manufacturers. An advance
Plan assistance of Rs. 1 crore has been
allocated to the State Government for
contribution towards the equity capital
of the West Bengal Agro-Industries
Corporation for purchase/development
of additional power tillers.

Grant to Socia] Welfare Units in
various States

992. SHRI RAJ KRISHNA DAWN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what ig the net annual grants in
rupees allotted by the Government to
various social units in the !various
States of the country; and

(b) what is the total allotment of
grant given to the State of West
Benga]l and actually utilised by the
various social welfare wings in the
State during the current financial
year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement showing the
grants allotted/sanction to voluntary
social welfare organisations in various
States during 1078-79 (upto 21-2-70) is
attached herewith.

() A total allotment of grant of
Rs. 61,50,111.00 has been made to the
State of West Bengal during the cur-
rent financial year. However, the
amount actually utilised by the State
Government would be available after
the end of March, 1878,
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Nt amount of grant allotisd|sanctionad by the Departmunt of Social Waifars to various oveluntary social
welfare Institutions in various Stales during the year 1978-79 (upto 22-3-1979).

e
8. No. Name of State[U.T. SOI;:I.! t:;lom Amount
assisted " (inRs.)
1 2 3 4
1. Andhra Pradesh . : . . . . . 7 3,72,804
2. Asam s s e e e e e e e 10 7,21,247
g. Bihar . . . . . . R . . 4 1,44,044
4 Gujsrat . . . . e 30 21,13,003
5. Haryamm . . . . . . . .. 6 493,972
6. Himachal Pradesh e e e : * 62,000
7. Jammu & Kashmir . . . . e s« s 3 2,24,250
8. Karnataka . . . . . . ) . . 20 20.0!;796
9- Kerala C e e e e e e e 26 19,78,439
10, Madhya Pradesh . . . . . . % 18 6,07,908
11. Maharashtra . . . . . . . . 40 26,155,156
12. Orima . . . . . . . . . 12 6,24,552
13. Punjab . . . . . 10 22,70,624
14. Rajasthan i . . . " 15 3,38,833
15. Sikkim . . . . . . t 1,31,965
16, TamilNadu. . . . . . 43 15:41,204
19. Tripura e : 2 46,530
18, Uttar Pradesh Ce e 28 1763981
19. West Bengal | . . . . . " 40 26,28,579
Union Territories
1. Andaman & Nicobar Islands . . . : . 1 2,032,254
2. Arunachal Pradesh . . . . B . . 3 7%, 302
g. Chandigarh , . . . . . . L] 75538
& Debi . . ., . .o 32 568,018
. ‘Goa, Daman & Diu ., .. 2 8,70,548

é. Mizoram . . PR, . . . 1 . 18,06
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Bufter Btock of Sugar

993. SHR] P. K. KODIYAN:

SHRI ARJUN SINGH
BHADORIA :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether  Government have
decided to create g buffer stock of five
lakh tonneg of sugar;

(b) whether Government are also
buying and helping the sugar Industry
to export 8.5 lakh tonnes of sugar gut
of the current year's production;

(c) if 80, to what extent this will

improve the liquidity position of the
sugar mill owners; and

(d) whether this will have any
impact on the clearance of arrears of
cane prices to growers by the mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir.

(b} India's quota in effect under the
Internationa)] Sugar Agreement in the
curfent year is 6.5 lakh tonnes. Ex-
borls against this quota are being made
by State Trading Corporation, a Publie
Bector Undertaking and also the Sugar
Factories themselves from their own
broduction,

(¢} and (d), It is envisaged the ex-
. l:'l'ts of sugar and the creation of a
t:ﬂ“_ stock of sugar would improve
by liquidity position of sugar mills
edh!bthamckar the arrears of
Jn:h Prices. It is, however, difficult
_ is stage to quantity the extent to

Mmodalitiey ott acquiring the buller
%ok, including pricing, are to be fin-
in e, 0 the extent of participation
Porls directly by the factories can
%Sessed only later,

Regularisation of Coionies in Delhi
994, SHRI P. K. KODIYAN:
SHRI P. RAJAGOPAL NAIDU:;

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) which are the unauthorised
colonieg approved so far by the Delhi
Municipal Corporation and D.D.A.
respectively under the Governmental
policy of regularising unapproved
colonies which came into existence
before 30th June, 1977;

(b) which are the unapproved
colonies now left for regularisation;
and

(c) when these colonies are expected
to be regularised?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). According to
the latest information furnished by the
Delhi Development Authority and Mu-
nicipal Corporation of Delhi, there are
at present 611 unauthorised agglomera-
tions in urban and rural areas of Delhi
as per list at statement-] laid on the
Table of the House. [Placed in Li-
brary. See No. LT-3363/79] which
include extensions and parts of co-
lonies as well as village extensions Out
of them, the Delhi Development Autho-
rity and Municipal Corporation of
Delhi have approved the colonies men-
tioned in the list at Statement-II laid
on the Table of the House. [Placed
in Library. See No. LT-3363/79].

(c) It is not feasible fo indicate any

time limit for regularisation of the
remaining colonies.

Financial Assistance to Adult Educa.
tion voluntary Agencies/Organisa-
tions in Delhl

995. SHRI P. K. KODIYAN: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what is the extent of assistance
sought by the Delhi Administration by
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way of finapcial grants to voluntary
agencies/organisationg engaged in run.
ning adult literacy schools in the Union
Tervitory of Delhi as part of the
national education programme;

(b) which are the voluntary agen-
cies/organisations approved and
recommended by the Delhi Adminis-
tration for the purpose of providing
financial grants for running literacy
schools and what ig the previous
experience of these agencies/organi-
sations in adult literacy work;

FEBRUARY 26, 1979
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(c) how many adult literacy schools
are now being run by each of these
agencies/organisations in the Union
Territory of Delhi and where are these
schoolg located and what is the total
number of adult illiterstes covered
by all these schools; and

(d) what is the total smount of
financial assistance sg far given to each
of these agencies or organisations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). A statement is
attached,
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Protection of Foresis from Destruction
966, SHRI P.K..KOI:_IIYAN:

SHRI MADHAVRAO
SCINDIA:

will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it has come to the
notice of Government that large scale
cutting of trees and destruction of
forests are taking place in a number
of States;

(b) whether such large scale defor-
estation will cregte fuel shortage in
the villages besides bringing about
adverge ecologica] changes; and

(c) if so, steps being taken to pre-
vent such wanton destruction of
forests?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
According to the information receive-
ed from the States no large scale cut-
ting of trees and destruction of forests
is taking place in the forests under
the contro]l of the State Forest De-
partments. The forests under the con-
trol of the State Forest Depariments
are by and large worked scientifically
according to the prescriptions of the
working Plang prepared for such
areas. However in the unclassed and
undemarcated forests large scale cut-
ting of trees ang destruction of forests
is taking place in a number of States.

(b) There is already acute ghortage
of fuelwood in the country, However,
forests are able to meet g demand of
16 million cubic metre (recorded
demand) of fuelwood annually against
the estimated demand of 225 million
cubic metre, Further, indiscriminate
felling in the unclasseq forests |is
likely to create further shortages and

deplete the forest resource consider-
ably.

(c) Some of the States have already
taken up gtepy to smend their State
Forest Act to regulate felling of trees

in areas gutside the contro]l of the
State Forest Departments, The Gov-
ernment of India also proposes to
suitably modify the Indian Forest Act
to provide for deterrent punishment
for such offences.

However, greater stress is being
laid on man-made forests and exten-
sion of tree land to cover waste lands.
roadside, canal bank etc. under the
planning and non-plan schemeg in
the State gector, Under Social Fores-
try, two Centrally Sponsored Schemes
ie, (a) raising of mixed forests on
Wastelands, panchayat lands, com-
munity lands ete. and (b) rehabilita-
tion of degraded forests were taken up
during the Fifth Five Year Plan. An
increage in allocations is being made
under these schemeg to raise more
plantations for meeting the local re-
quirements of fuelwood etc. Increased
allocations are also being made dur-
ing the mid-term plan (1978-79 to
1982-83) under these schemes,

Centre’s insistence on Classification of
Rice Stocks supplied py Orissa

997. SHRI K. PRADHANI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is g fact that the
Orissa Government have expressed its
willingnesg to sell by auction rice
worth a crore of rupees on account
of the Centre’'s insistence on classifi-
cation of stocks on the basis of the
recommendations of the Ramiah Com-
mittee;

(b) whether it is a fact that the
Centre had accepted 75,000 tonneg of
parboiled rice from Orissa in 1975-76
but the centre is now insisting on
classification of parboiled rice as
recommended by the Ramiah Com-
mittee;

(c) whether the State of Orissa has
urged the Central Government that
any change in the classification of rice
at this stage would result in huge loss
to the State exchequer; and
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(4) i so, the reaction of Central

Government to this request of the
State?

THE MINISTER OF STATE  IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (d), Gov-
ernment of Orissa offered a quantity
of 45000 tonnes of par-boileq rice
out of 1877-78 Kharif crop to the
Central Pool and requested that the
stocks be accepted as Fine and Super
fine varjeties. As the classifications of
these stocks ag Fine and Superfine va-
rieties by the State Government did
not conform to the classifications on
the basis of the recommendations of the
Ramiah Committee, the State Gov-
ernment wag advised to reclassify
them. The State Government express-
ed their reluctance to adopt the
Ramiah Committee’s recommendations
as basis of classifications. It has not
been possible for the Central Govern-
ment o accept the stocks for the Cen-
tral Pool, because of price differential
between the categories of rice on the
basis of twp different methods of
classification,

It ig a fact that a quantity of 70,000
tonnes out of 75,000 tonnes of par-
boiled rice from 1875-76 crop offered
by the State Government was accept-
ed for the Central pool in accordance
with the classifications adopted by
them but this was done ag a special
case only for that year. The State
Government was advised at the same
time that they will have to fall gtrict-
ly in line with the gpecificationg and
classifications prescribed by the Gov-

ernment of India in the subsequent
years,

. The State Government have repaor-
ted that they have a carry over stocks
of rice of the order of 85,000 tonnes
from 1976-77 and 1977-78 crop and
that they have called tenders to dis-
Pose of these stocks, It hag been re-
ported also that there is no proposal
with the State Government for the

FEBRUARY 26, 1979
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disposal of the stocks by auction. The
tenders are gtated to be under consi- -
deration of the State Government,

Loan to States for payment of Com-
pensation to landlords

998. SHRI K, PRADHANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Central Government are
reluctant to advance loans to the
States‘for paying compensation to
landlords under the Land Reforms
Act; and

(b) if so, the details regarding the
amount of loans go far advanceq to
various States under the Land Re-
forms Act?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Central Government hags no
scheme of Central Assistance to State
Governments to help them pay com-
pensation to landlords and so the
question of advancing loang to States
for this purpoge does not arise,

(b) Does not arise.

Master Plan of Delhi

999. CHAUDHARY BRAHM PRA-
KASH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state: L}

(a) whether Government is con-

sidering any proposal to change the
Master Plan of Delhi;

(b) if so, the proposed changes
likely to be made in the Plan; and

(¢) when these changes are likely
to take effect?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). The present
Master Plan is for the period upto
1881. The exercise undertaken by the
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Delhi Development Authority for the
revision|preparation of a Master Plan
with a perspective period upto the
year 2001 ig likely to be completed
by 1981 anq the details of the Flan
would be available only thereafter,

Construction of Trunk Sewep Line in
Pitampura, Deihl

1000, CHAUDHARY BRAHM PRA-
KASH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the date on which the Contrac-
tor stopped the work on trunk sewer
line in Pitampura Residenlial Scheme;

(b) the dates on which the tenders
were invited for the completion of
work on trunk sewer line in Pitampura
Residential Scheme;

(c) whether any tender has since
been accepted and the work awarded;
if so, the particulars of the contrac-
tor and when the work is likely to
be completed and if not, the reasons
for not accepting any tender so far
and how it is proposed to do the work
without awarding the work to some
contractor?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (s) The work did not stop
on the Trunk Sewer line, which is
the responsibility of the Municipal
Corporation of Delhi, The work how=
¢ver, stopped on the internal sewer
line, which is being  constructed by
the DDA, Two contractors stopped

Work, one in May 1977 and the other
:3n November, 1977,

(b) The DDA, has reported that
they called for tenders for the remain-
i‘g Work in three parts on 17th
byt 1076, 1st September 1978 and

' November 1878 ang since the

tendered rates were high, fresh ten-
ders were invited on 20th December,
1978.

(¢) VYes, Sir. The particulars of
the contractors tp whom the work hag
been awarded, with the expected time
of completion, are g8 under:—

(i) Shri Ram Avtar
Sons—25th November 1879,

Gupta &

(ii) Shri G, K, Gandhi—8th
October 1979,

(iii) Shri Davinder Kumar—328th
August, 1979,

12.00 brs.
PAPERS LAID ON THE TABLE

Reporr OF THp COMMITYEE ON LAND
REFORMS AND A STATEMENT FOR NOT
LAYING THE HiNDI VERSION

THE MINISTER OF AGRICUL=-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): 1 beg
to lay on the Table:—

(1) A copy of the Report of the
Committee on Land Reforms—Con-
stitutional Protection of Land Re-
form Laws ang machinery for Quick
disposal of lJand reform cases.

(2) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying simultaneously the
Hindi version of the above report.
[Placed in Library, See No, LT-
3317/79.)

ReviEwg ON AND ANNUAL REPORTS OF
Devmr PusLic Lisrary For 1977-78,
NATIONAL ScHOOL oOF DRAMA, Nzw
Deray 1977-78, Scuoor or BuopHisT
FOR PHILOSOPHY, LEH FOR 1977-78 AND
EKaupa BakESH ORIENTAL PusLic Lis~
RARY, PATNA ror 1077-78. gTC, ETC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
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DER): I beg to lay on the Table:—

(1) (i) A copy ot the Annual
Report (Hindi and English versions)
of the Delhi Public Library, Delhi,
for the year 1877-78 along with the
audited Accounts.

(ii) A copy of the Review

(Hindj ang English versions) by

- the Government on the working

of the Delhi Public Library,

Delhi, for the year 1977-78.

(Placed. in Library. See No, LT-
3318/79.]

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Nationa] School of Drama,
New Delhi, for the year 1977-78,

(ii) A copy of the Review
(Hindj and English versions) by
the Government on the working
of the National School of Drama,
New Delhi for the year 1977-78.
[Placed in Library. See No. LT-
33-8/70.]

(3 (i) A copy of the Annual Re-
port (Hindi and English versions)
of the School of Buddhist Philoso-
phy, Leh, for the year 1977-78,

(ii) A copy of the Review
(Hindi ang English versions) by
the Government on the working
of the school of Buddhist Philo-
sophy, Leh, for the year 1977-78.
[Placed in Library, See No, LT-

3320/79.]

(4) A gtatement (Hindi and Eng-
lish versions) explaining reasons
for mot laying the Annual Report
and Audited Accounts of the Indian
Institute of Advanced Study, Simla,
for the year 1977-78 within the sti-
pulated period of nine months after

—
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the close of the accounting ypear..
[Placed in Library, See No, LT-
3821/79.]

(5) () A copy of the Annual Re-
port (Hindi and English versions)
of the Khuda Bakhsh Oriental Pub~-
lic Library Patna for the year 1077. .
78 along with the Audited Accounts,
under sub-section (4) of gection 21
of the Khuda Bakhsh Oriental Pub-
lic Library Act, 1960,

(i) A copy of the Review
(Hindj and English versions) by
the Government on the working
of the Khudg Bakhsh Oriental
Public Library, Patna for the year
19771-78, [Placed in Library, See
No. LT-3322/70.]

(6) A copy of the Certified Ac-
counts (Hindi* wversion) of the
Indian Institute of Technology,
Madras, for the year 1977-78 along
with the Audit Report thereon,
under sub-section (4) of section 23
of the Institute of Technology Act,
1981, [Placed in Library, See No.
LT-3323/79.]

(7) A copy of the Annual Ac-
counts (Hindi version) of Banaras
Hindu University, Banaras, for the
year 1875-T6 together with the
Audit Report thereon,

(8) (i) A copy of the Annua] Ac-
counts of Banaras Hindu University,
Banaras, for the year 1976-77 to-
gether with the Audit Report there-
on.—Volumes I & II,

(i) A statement (Hind] and
English versions) showing reasons
for delay in laying the gocuments
mentioned at (i) of item (8)
above, [Placed in Library, See
No, LT-3824/79.]

December, 1878,

*English version of the Accounts wag laid on the Table on the 22nd

- **English version of the Annual Accounts was laig on the Table on

" the 21st December, 1978,
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STATEMINT FOR NOT LAYING ANNUAL
REPORT OF RASHTRIYA SANSKRIT SANS-
THAN, New Druaxr ror 1977-78 anp
ANNUAL REPORT AND A STATEMENT OF
Review ¥or CENTRAL INSTITUTE OF
ENGLIBH AND FOREIGN LANGUAGES,
HyYDERABAD FOR 1977-T78

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-

KATAKI): I beg to lay on the
Table: —

(i) A statement (Hindi ang Eng-
lish versiong) explaining reasons
for not laying the Annual Report
of the Rastriya Sanskrit Sansthan,
New Delhi, for the year 19877-78
within the stipulated period of nine
months after the eclose of the ac-
counting year. [Placed in Library,
See No, LT-3325/78.]

(2) (i) A copy of the Annual
Report (Hindi and English ver=
sions) of the Central Institute of
English and Foreign Languages,
Hyderabad, for the year 1977-78
along with the Audited Accounts.

(ii) A statement (Hindi and

English versions) regarding Re-

" view on the working of the Insti-
tute.

[Placed in Library. See No. LT-
3326/79].

STATEMENT FOR NOT LAYING ANNUAL
Rerorr oF Foop CORPORATION OF INDIA
ror 1977-78

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): I beg to lay on
the Table a statement (Hindi and
English versions) explaining reasons

. for not laying theAnnulgeportof
- the Food Corporation of India for
the year 197778 within the stipula-
ted peripd of nine months after the
close of the accounting year, [Placed
in Library. See No. LT-3827/79.}

——
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RELEASE OF MEMBER,

MR, SPEAKER: I have to inform
the House that I have received the
following telegram dated the 25th
February, 1979, from the Senior
Superintendent of Police, Jammu,
today:

“Shri Baldev 8ingh Jasrotia,

MP, earlier arrested, released on
bail,”

12.08 hrg

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATTACK ON A FPROCESSION
TAKEN OUT BY HARIJANS IN MUZAFFAR
Nagar

SHRI M. N, GOVINDAN NAIR
(Trivandrum): Mr, Speaker, Sir, I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a statement
thereon: —

“The reported attack on the pro-
cession taken out by Harijans on
the birthday of Guru Ravi Das in
Muzaffar Nagar (U.P.), causing
some deaths and serioug injuries to
hundreds, including women and
children, and the steps taken by
the Government to take action
against the culprits”

THE MINISTER OF HOME AFF-
AIRS (SHRI H M. PATEL): Sir,
Mohallas Brahampurl and Raidas-
puri where the trouble occurred on 11/
12-2-1979 had come up on agricul-
tural land in the northern outskirts of
the old town of Muzaftarnagar about
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10 feet wide passage which joins the
two Mohsgllas, The Harijans wanted
the boundary wall of one Shri Megh-
raj Singh Tyagi to be shifted back-
wards to widen the passage. This was
objected to by Shri Meghraj Singh
Tyagi because he claimed that the
land on which the boundary wall stood
was his property and he was not pre-
pared to part with any portion of his
land. The litigation for widening the
passage continued from the year 18961
which was decreed in favour of Shri
Tyagi in verious judicial pronounce-
ment in 1965, 1971 and 1972. Ultima-
tely the Haorijans won the case in the
year 1976 against which Shri Tyagi
went in appesl.

On 3.2.1879, both the parties filed a
compromise on which the Munsif
Court allowed a week’s time for ex-
ecution. However, at the time of its
execution on 9.2.1979 a dispute arose
on the interpretation of the compromise
and the matter was taken back to the
court,

Guru Ravi Das Jayanti was celebra-
ted on 11.2.1979 by taking out proces-
sions from different Mohallas, When
the processionists mostly Harijang on

. this route reached the disputed bound-
ary wall, they demolished the bounda-
ry wall. The followers of the two
groups exchanged brickbats, The as-
semblies were declared unlawful and
the police burst tear gas-shells and
grenades and brought the situation un-
der control. The police arrested 13
caste Hindus and 11 Harijans under
sections 151(107|116 Cr, P.C. and re-
leased them on personal bonds and on
their furnishing requisite, assurance
for maintaining peace and order. All
other processionists converged at the
Town Hall and celebrated the day &s
approved. The Superintendent of Po-
lice visited the place where distur-
bance hag aken place and set up a
Peace Committee, On February 12,
1979, the Peace Committee brought
about a compromise on the dispute,
and by about 15.30 hours a new boun-
dary wall was constructed to the mu-
tual ‘sstisfaction of both the groups,
widening the passage between the two

of Harijans in a80

Muzaffar Nagar (CA)
Mpohallas, To guard aguinst any re-
newal of the threat to peace and tran-
quility, prohibitory orders under sec--
tion 144 Cr, P.C, were promulgated in
the area at 16.30 hours, .

sHowever, in contravention of the
prohibitory orders, a procession was
taken out by the Harijans at about
17.30 hours. When ordered to disperse,
the processionists hurled hrickbats and
kerosene balls of fire were thrown from
the roof tops towards the police and
the houses of the caste Hindus, The po-
lice had to resort to lathi-charge and
tear gas-shells and grenades to force
the processionists to retreat into their
houses. During the melee, Shri Meg-
hraj Tyagi whose wall was the subject
of dispute, openeq fire with licensed
gun. The police arrested 47 procession-
istg under sections 147, 148, 149, 188,307
332, 435, 1P.C. and section 25 of the
Arms Act. In some cases, they had to
enter the houses of some person. The
Police neither opened fire nor did any
one die in the incident. As a result of
the clash 25 injured Harijan procession-
ists and 16 policemen were sent for
first aid. 2 policement and 5 procession
ists were hospitalised and the rest were
discharged, According to the hospital
record, as intimated by the Govern-
ment of Uttar Pradesh, on the night
of 12th/13th February, 13 persons got
themselves medically examined and
were found to have received superfi-
cial gunshot injuries, except one of
them who was admitted in hospital.

Shri Mohan Lal Pipil and Shri R. N.
Rakesh, both Members of Parliament,
hag visited Muzaffarnagar on the 13th.
On their return, they submitteq a re-
presentation to me in which it was
stated that in all 62 Harijans had been
admitted in the Hospital Because of
the gifference in the picture that their
report gave of the incident from that
received officially, the Minister of State
Home Affairp, was asked by me. to
visit Muzaftarnagar. He did 8o on Fe-
bruary 16, 1979 along with Shri Mohan
Lal Pipil, MP and the Additionsl Sec-
retary in the Ministry of Home Affairs.
The Divisions] Commissionsr, Meerut,
has been ordered by the State Guverc~

ment to enquire into the incidents and .
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allegationg of police excesses on Hari-
jang. in connection with these inci-
dents. Whatever further action needs
to be taken will be taken after the

report becomes availahble.

SHRI M. N. GOVINDAN NAIR: I
would have been misled by this report
if T had not visiteq that area immedia-
tely after the incident,

This Mohalla of Harijans is named
after Ravidag and it was.only natural
that on that day they celebrated it by
taking out a procession, To say that
Harijang from other Mohallas came is
false. If you had visited that area,
you should have know that these two
Mohallag are close by and the Harijang
of Ravidas Mohalla were taking out a
procession on that day. The question
is whether they were entitled to take
out a procession, All that you have
mentioned as to what happened
in 1062 ang 1972 is superfluous, On
321979 both the parties had agreed
regarding the widening of the
road and there was a court award In
favour of that and they were entitled
to take out a procession slong that
road. It i8 not that on that day
they tried to widen that road. There
was already a passage. On the 11th
when they were trying to take out the
procession, the attack started angd the
attack started not on the procession
but before they could get out. The
police and some goondas get into this
Mohalla, went into every land and
by-lane went into the houses and the
People were beaten. This is what
happened, The Peace Committee and
all that comes later. All this hap-
pened on the 11th, The funniest part
ufitisthatanumberdpemmwere
arrested.

There are false cases and charges
Against them, | want to know whether
those cases will be withdrawn.

About the PAC in U.P., it is not the
first time that the matter has come up
for discussion in this House, Even in
the meeting of ‘the leaders of the
various parties called by the Prime
Minister to aiscuss such questions,

Harijans in 282
Muzaffar Nagar (CA)

complaint against the PAC came up.
People who are expected to protect the
people behaved like dacoits and
looters; anq they manhandled the
pecple, And there was a demand
that something should be done, sither
to disband this PAC or to re-organize
it. All that was before the Govern-
ment. It was not the other people. It
was this PAC which went intp this
mohalla and houses and attacked the
people. Even women and children
were attacked. Money and ornaments
were [ooted. If gt all the Minister of
State had gone there, how 'is it that he
failed to understand these things? I
went round and they took me to the
houses; and from that information, I
am saying this. Therefore, how is it
claimed that there is some dispute
between the Tyagis and Harijans? It
was settled. The Tyagis went against
the courts award wanted to prevent
them and created problems; and
Police sided with them. Therefore, I
want to know from the hon, Minister
whether the false caseg instituted
against these people will be with-
drawn. They are under custody. I
do not know whether they are under
bail, They should be released
and the cases withdrawn. And ab-
out the officers who are responsible,
and who are expecied to protect the
Harijans but behaved just the opposite
way is the Government prepared to
take action against them? Thirdly, are
you prepared to compensate for the
loss they had to suffer, and the dama-
ges done?

MR, SPEAKER: Mr. Nair, you have
put your questions all right; let him
angwer,

SHRI H, M. PATEL: The hoa, Mem-
ber says that much of the information
given by me in this statement is irre-
levant ang that what be says.is the
correct version. May be; I do not know
whether he was present there right
when the incident starteq taking place.
1 am reporting this anq my main stat-
ment is based on the report given by
the State Government, ang 1 gave the
background because there exists a dis-
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pute between the Tyagis and the Harl-
jans, There is & passage. The proposal
was to widen the passage—the compro-
mise proposal was on that basis; but
before it was finalized—there are
certain proceedings still going on.
These are the facts ag reported . I
think this particular part of the state-
ment is verified also, and I think there
is no dispute and there can be no
dispute as to the facts. The procession
was taken pn the Ravi Das Day. They
did take out the procession. On that
occasion, whatever be the reason, the
Harijans broke the wall on their own.
That is to say, they effected the
widening of the road. That is an
occasion which resulted in the
Tyagis throwing brickbats on them,
and they retorted Again, peace and
a compromise were brought about
the intervention of others; and
‘as I mentioned to you the
compromise arrangement was rea-
ched, On the following day, as
you see further trouble sta-
ted. On that occasion, evidently it is
the police which wanted to disperse
the Harijans; and in that process,
various persons were injured and
some haj to be hospitalized. I have
said that Police also went into the
houses of some persons. All these
facts are correct.

Ag regards your questions, as I have
said the Commission has been asked
to make enquiries as to the facts be-
cause the complaint seems to be again-
st the police. Therefore, the facts must
be ascertained. When we ascertain
facts, we shall decide what action can
be taken. You are wanting us
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“Shri Mohan Lal Pipil and Shrl
R. N. Rakesh, both Members of Par-
liament, hada visited Muzaffarnagar
on the 13th. On their return, they
submitted a representation in which
it was stated that in all 82 Harijans
had been admitted in the Hospital

Because of the difference in the ple-
ture that their report gave af the in-
cident from that received officially,
1 wag asked by the Home Minister to
visit Muzaffarnagar. I dig so on Fe-
bruary 18, 1879 along with Shri
Moham Laj Pipil, MP. and the Ad-
ditional Secretary in the Ministry of
Home Affairs.”
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SHR] H, M. PATEL: The hon, Mem-
ber has somewhat dramatised the
whole position. She has even =aid that
persons were killed, There was nobody
killed, A certain number of persons did
receive injuries. As I said there was
difference between the official report
received from the State Government
and that given by the two Members
of Parliament who went on the 18th
very soon, much before the hon, mem_
ber went, Because on reading the
report I felt that this is very strange
that there should be so much diffe-
rence of opinion gng also because the
report of the two hon. Members of
Parliament who had gone there, Mr.
Pipil and Mr. Rakesh showed that the
matter needed to be gone into thoro-
ughly, that is why I wanted that there
should be a visit immediately by
somebody responsible. Therefore,
Mr. Patil went accompanied by the
Additional Secretary and their wvisit
did show that the matter did re-
quire going into further, But when
they were also informed by the Com-
missioner who was there anj by the
D.M. that the State Government had
ordered thig enquiry to be carried out
by the Commissioner, there i8 no need
further to report the facts ag found by
the Minister of State. After all, the
Minister went afterwards. It is a fact
that a number of persons were injur-
ed. Nobody was killed—that js also a
fact. That the police went into the peo-
ple's houses is also reported to be a
fact. The extent of the excesses to
which they had recours—that ig the
point to be establishmeed. That can
only be properly established by an
enquiry and not by making statements.
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incidents very seriously, and this is
why we atked the Minister of State
immediately to see for himself what
had happened. It does not, therefore,
mean that we proceed immediately
without a proper enquiry to suspend
officers. That is no way of doing
thing?

SHRI VASANT SATHE (Akola):
What ig the report of your Minister of
State?

SHRI H. M. PATEL: His findings
are that there are differences between
the two, and they are correct. In our
view, merely a visit like this does not
enable you to obtain facts on the basis
of which you can form any conclusion.

SHRISURAJ BHAN: They should
be shiffed at least immediately, there
can be an enquiry theveafier.

SHRI H. M. PATEL: That is why we
have saig that the Commuisgioner has
been asked to carry out an enquiry-
He has already said that he is going
to do it on the 1st ani 2nd March.
He said he will came there and, be.
has invited witnesses to come forward
and give evidence. When his-report is

. received, we will certainly take what~ .

ever action ig called for.



A

¢
3

P Pt =
mert Pl
&igﬁg
sttt
24 _51
41334,
5»!35‘3 ~..

ERERES
3
ge

aai
ﬂ_rﬁ'

!

g
!
% )
]

iiiiiiiéii
14*331a77
$23%a., e
2339,
e EPOETEb
ié giiaﬂaﬂ:
il
rRRELETE RO

A

%A
3
wga
5&5
A K-
XML
:
-l:a’g«-wai

_%
ga

=

g
E |
1
1

]
EECEE

]

A

|

F
41
2
5314

73

ﬂﬂ"

HF
Ao
agig
aizi
CEP

3334
FE|
44
55'
1%

qiga,
ﬁ“;&,gﬁ

ILEONE |

= |
¥

2

7
%

15

3
i1

]

Fh
2~
i
5

:
:
|
i

|
13 -

553#;41 w
R
*¥s347s
i1s12
i’- 1:-
- }i;
a2
F -
a>

21114
i

o~p
3

sck o Procession of PHALGUNA 7, 1000 (SAKA) Harijans in 290

Muzaffar Nagar (CA}
JUE WIT NI 9EW 9T TER | W WAy

m wild fr IR e fe o woomit
t1 e owma g oY v owmh s Afer
w3 FoR o awr www qx W@ ?
TR M Ty W wiei @ cer § oy o
§o SR gmd, ev Tew ol aw
AT W X GEA 7 wifeT § W 59
Frr Zay oo @few wreET Sk o 5
It § § IANT QW AT T2 9T T 7
A & maT §, tfet¥e wemd, gasfrar
e at 7 W foid o w1
W AT € At w oW T o e F
[T WEAE )

SHRI H M, PATEL: I so far asthe
question of handcuffs is concerned
that is undoubtedly bail. The Minister
of State asked them to be removed
immediately. And that was done. I
had also written to the Chief Minister.
I do not understand where is the need
for all this excitement when I am in
entire agreement and I consider that
this is a very bad thing iLat has hap-
pened, You may disagree with the
manner in which I handle it, I am as
horrified as you are. Such a thing sho-
uld not have happened. That is why I
have taken it up guite sericusly, I only
do it in my own way without un-
necessarily getting excited, Neverthe-
less ] can assure you that the way I
take it is also going to be very effec-
tive, probably more effective because
I am not only going by sentiments
or emotions of the people in the
matter. I entirely agree that it is a
bad thing that has happered. As I
said, it was a clear case of the police
vs, the Harijans who came into clash
with each other.

As regards the amount of force that
was used, whether it was excessive,
what it was, this has to be ascertain-
ed.

The hon. Member asked whether I
shall lay the report of the Minister
of State on the Table of the House.
If it is the wish, I can. But I do not
see that is going to make any diffe-
rence. Certainly, I have no objection

to that.  The hon, Members should be

anxious to have not just the impres-
sions, In this sort of a matter but the
result of a carefully conducted inquiry.
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SHRI VASANT SATHE: You are
running down the Minister of State.

SHRI H. M. PATEL: I am not run-
ning down the Minister of State,

SHR] VASANT SATHE: You xajd
that these were just his impressions.
Let us have his impressions.

SHRI H. M. PATEL; Yes, Sir. I con-
sider that it is on the basis of impres-
sions that w¢ have to proceed to see
what further action is to be taken and
come out with the result of a care-
fully conducted inquiry. This is the
correct approach, I am not accustom-
ed to deciding a matter on impressions
ag you are evidently wanting to con-
demn people on impressions. I do not
wish to condemn people on impres-
sions por the Minister of State will
do so. On the basis of impressions,
we decide to conduct an inquiry to
see that the facts are established and
then proceed to take action. That I
can assure the House will be done.

PUBLIC ACCOUNTS COMMITTEE
EIGHTY-EICHT REPORT

SHRI P, V. NARASIMHA RAO
(Hanamkonda): Sir, I beg to present
the Eighty-eight Report of the Public
Accounts Committee on action taken
by Government on the recommenda-
tions contained in the Ninteenth Re-
port on Purchase of Zinc States relat-
ing to the Department of Supply.

BUSINESS ADVISORY COMMITTEE
THIRTIETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); Sir, I
beg to move:

“That this House do agree wilh
the Thirtieth Report of the Busi-
ness Advisory Committee presented
to the House on the 23rd February,
1979."

MR. SPEAKER: Motion moved:

“That this House do agree. with
the Thirtieth Report of the Businiess

FEBRUARY 26, 1978
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Advisory Committee presented to

the House on the 23rd February,
1979.”

Mr. Banatwalla

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I wish to make some very
important suggestions.

It is very disappointing and distres-
sing that severa] Reports of the Com-
missioner for Linguistic Minorities
have not come up for consideration
in this House. For example, the Thir.
teenth Report of the Commissioner for
Linguistic Minorities for the year 1970~
71 has nct been discussed by this
House: the Fourteenth Report of the
Commissioner for the year 1971-72,
the Fifteenth Report for the year
1972-73 and the Sixteenth Report for
the year 1973-74, have also not been
considered by this House. It is very
distressing that important Reports
which the Commissioner for Lan-
guistic  Minorities  has submiited
to the Government under the pro-
visions of the Conglitution—such
old Reporls as even for the year
1970-T1—have no!l been considered by
this House. It is a very disappointing
state of affairs. Moreover, 1 find that
the work contemplated for this Session,
the entire Session, also doeg not con-
template consideration of these Reports.
I, therefore, strongly appeal that these
very old Reports should be taken up
for consideration. Urgent time has
been found for the consideration of the
Special Courts Bill; so far so good, bug
then we pay only giorious lip sympa=-
thies for the safeguards of ihe liguistic
minorities. It is distressing ihat these
Rennrts, even for the year 16870-71,
have not been considered by the
House. I hope, therefore, that my sub-
mission will be duly considered and
time found for the consideration of
these Reports.

A lot of agitation is going on for the
restoration of the minerity character
of the Aligarh Muslim University. A
Bil] hag been introduced, W
unsatistactory it may be; and ' sutmit
that the Aligath Muslim University
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Amendment B{ll, 1978, which has al-
ready been introduced in this House,
long back, should be taken up as early
as possible in accordance with the
wishes of the people and in order to
see that this agitation does not take a
gerious turn in the country and we
come down to serious business about it.

Thirdly, the question of giving a
statutory status to the Minorities Com-
mission has been coming up .again and
again. Our Prime Minister has assur-
ed time and again that statutory status
will be given to the Minorities Commis-
sion ag early possible. It is, therefore,
unfortunate that while Constitution
46th Amendment Bill has been intro-
duced in this House, it has not yet
heen taken up for consideration.

The Minorities Commission is also
asking for statutory status io be given
o it as early as possible. That is also
the demand of all the people here and
I. therefore, hope that without wasting
time, very soon this Constitution 46th
Amendment Bill 1978 will also be taken
up lor consideration expeditiously.

SHRI EDUARDO FALEIRO (Mor-
muzan): Under Rule 200, the first pro-
vizs. 1 move an amendment fo this
motion: “that the report be referred
Luck to the Committee with reference
to item (1;. that is, the Special Courts
Binl 1979.”

The grounds are:

This Bill was introduced hardly
about 4 days ago. May ] say this?
Moving the consideration motion 8o
soon amountg to indecent haste. My
submission is that there is a lot of
business to be transacted by this House.
Hon. Member, Shri Banatwalla has
iust pointed out that important reports
of even 1970-71 have not yet been
considered. He has mentioned several
matters. There are many other matters

“«fl50 which remain for consideration.
My submission to you is: let not an
Impression remain in the minds of the
beople of this country- that this Pare
liament g an instrument of vindictive-
Ness and functlons only to victimise
one individual who 1s the former Prime

PHALGUNA 7, 1900 (SAKA)
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Minister or her family members, That
impression should not be there. During
the last session, you very well know,
not much business was transacted by
the House as most of the time was
taken by the Privilege matter against
Shrimati Gandhi. Previous to that, most
of the time was spent on the Commis-
sions of Inquiry. This impression
should not be there that this House is
merely to be used by the hon. Gentle-
men on the other side to victimise one
person. He may say that it does not
matter but it does matter that the
person concerned is the former Prime
Minister of this country. It is not in
the interests of parliamentary institu-
tions in this country that the Bill
should be considered in such haste.
Sir, I press my amendment,

SHR] RINCHING
KHRIME

KHANDU
(Arunachal West): Mr.

MR. SPEAKER: You have not given

notice. Rules require that you should
give notice.

SHRI RINCHING KHANDU KHRI-
ME: I am making one submission.

SHRI M. SATYANARAYAN RAO
(Karimnagar): He rising on a point of
order.

SHR]I RINCHING KHANDU KHRI-
ME: We have given notice of a short
duration discussion on the Assam-
Nagaland buundary incidents for the
2nd March. We have seen now that

you have admitteg a cell attention
molion. ..,

MR. SPEAKER: That is not a point
of order.

SHRI RINCHING KHANDU
KHRIME: I am coming to that.

MR. SPEAKER: No, no. Nothing of
that sort.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): The argument that it is
arbitrary.......
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MR, SPEAKER: No, please. Some
people think that they have a right io
rise on every matter.

SHRI P. M. SAYEED (Laksha-
dweep): Mr. Gupta, wait till you be-
come a Minister.

SHRI RAVINDRA VARMA: My
Hon, friend Shri Banatwalla raised
very important issues. Undoubtedly
they are very important questions but
the hon. Member, being a parliament-
arian who is very familiar with the
Rules of Business and the way the
business is arranged in the wvarlous
sessions, knows fully well that in this
session, there is a certain priority that
is accorded to financial business which
has to be transacted and completed be_
fore a certain dateline. Here, the
motion refers only to the report of
the meeting of the Business Advisory
Committee that was held on Friday
and it does not deal with al] the busi-
ness that will come up before the
session.

The hon. Member knows very well
that as far as the Bill on the Aligarh
Muslim University is concerned, it has
been included in the programme for
this session, and time will be fouand
during the session, but not in the next
week or the week after, as during
these weeks financial business gets
priority.

He referred to the fact that the
report on Linguistic Minorities has not
been discussed for 8 years or 9 years
or more. Sir, you will appreciate that
1 will not be in a position to answer
for the last 8 years or § years. Certain-
ly during this session this is a matter
which may be brought up before 1he
BAC to see how time can be found

SHRI G. M. BANATWALLA: Would
you sassure us that it will come up
during the ssssion?

FEBRUARY 26, 1979
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SHRI RAVINDRA VARMA: I assure -

you that I will take up this matter be-
fore tlm BAC.

On the last question that he raised
about the statutory status of the
Minorities Commission, as he himself
said, the Prime Minister has made a
declaration on this; whatever state-
ment of policy is made by the Prime
Minister is made on behalf of the Gov-
ernment of India, and it will be the
attempt of the Government to pilot it
through this House.

Then, Sir, my hon. friend, Shri
Faleiro, raised the question of the
Special Courts Bill and said that he
was going to insist on his amendment.

Now, Sir, I have nothing to do about
his insistence. But, he said that there
seems to be an attempt to victimise
one person. Undoubtedly, there is a
good deal of evidence of obsession with
one person. Whether the evidence of
obsession is on this side or that side

is a matter of dispute. Sir, I oppose
his amendment.
MR. SPEAKER: I now put the

amendment moved by Shri Faleiro to
the vole of the House. The question 1s:

“That the report be referred back
to the Committee with reference to
item (1), that is the Special Courts
Bill, 1979".

The motion was negatived.

MR. SPEAKER: I shall now put the
motion to the vote.
The question is:

“That this House do agree with the
Thirtieth Report of the DBusiness
Advisory Committee presented to the
House on the 23rd February, 1978

MR. SPEAKER: Now, we comm 10
the Legislative Businese. Dr. Chunder.

—
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VICTORIA MEMORIAL (AMEND-
MENT) BILL*

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
I move for leave to introduce a Bill
further to amend the Victoria Memorial
Act, 1908.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Blll further to amend the
Victoria Memorial Act. 1803.”

The motion was adopted.

DR. PRATAP CHANDRA CHUN-
DER: Sir, I introduce the Bill.

e —

12.47 hrs.
MATTERS UNDER RULE 377

MR. SPEAKER: Now we come to
matters under Rule 377. Shri Raja-
gopal Naidu,

Scow MovEMENT OF COAL BY RAILWAY

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Sir, there is a chaos in
the movement of coal by Railways
As a result of it, fertilizer, steel and
power plants, especially in the North,
are largely hit. Nangal and Bhatinda
Fertilizer plants have been forced to
halt operations from February 20.
Several Thermal Units in U.P. also
were hit for want of coal

In the past seven days, the average
coal loading in ihe Bengal-Bihar fields
has reportedly declined from 7,000
wagons to 3,000 wagong while the
target is as high as 10,000 wagons. In
the coal fields of M.P. which also
cater to the requirements of Maharash-
tra and Gujarat, there is a shortfall
of 300--350 a day.

The arrears of wagons on railway
account have shot up to a staggering
figure of 18,300 for the Bengal Bihar
fields alone,

Instead of supplying 51,000 tonnes
of coal per day to the steel plants, the
Supply was only 38,000 tonnes a day vn
an average in a month.

—

Matters 208
under rule 377

The crisls iz to be resolved imme-

diately if the Government wants to

save the production of steel, energy

and fertiliers,
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OUT-BREAK OF JAUNDICE IN CERTAIN
AREAS OF MAHARASHTRA

SHRI R. K. MHALGI (Thana): Sir,
under Rule 377 I would like to mention
the following matter of urgent public
importance. Jaundice posed a gZrave
concern in the thickly populated areas
of Kalyan complex in Maharashtra
comprising Dombivall, Kalyan, Ulhas-
nagar & Ambarnath with no sign of
abatement. Thousands of central
government employees are residing in
the area. The dreaded disease has
since its outbreak taken a toll of owver
100 lives with thousand suffering.

Although State Government have
made some efforts to arrest the discase,
the menace is about to go out of coa-
trol. The exact figure of patients
suffering from the epidemic is not
available with the government-run
Central hospital since most jaundice
cases are treated by private practi-
tioners. I could gather the information
from private sources, and the said area
comes under my constituency.

The main factors responsible for the
disease were pollution of water of
Ulhas river by industrial effluents,
open severages and leaking pipes.
Jaundice is also found to be lrans-
mitted by mosquitoes.

The Minisiry of Health of Union
government must immediately look
into the serious situation and try to
check the spread of disease by adopt-
ing some of the following remedies»—

(a) Provisions of water pollution
(Control & Prevention) Act should
stringently be applied.

(b) Malaria control scheme should
immediately be speeded up to con-
trol mosquitoes in the area.

(¢) To provide in large quantity
chlorine tablets for purifying drink-
ing water,

(d) To give Central grants for ihe
underground drainage projects of
Kalyan, Ulhasnagar, Dombivali and
Ambernath municipalities in order
to avoid the recurrence of Jaundice.

———

12.54 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—(Contd.)

MR. SPEAKER: Now we come o lne
Motion of Thanks on the President's
Address. I request Mr. Govindan
Nair fo continue his speech.

SHRI M. N. GOVINDAN WNAIR
(Trivandrum): Mr. Speaker, Sir, I am
in complete agreement with Shri
Neelam Sanjiva Reddy about ‘the
assessment of the social and, pelitical
situation existing in this country, Iam
totally opposed to the assessment that
has been made Ly ihe President in his
Presidential Address. Sir, as reporied
in the Press on the l4th, the President,
in his personal capacity, gave a warn-
ing to the younger generation about
the dangers of linguism, casteism and
communalism, Also, he made
reference to certain other aspects of
our life. That is why I said that 2ven
though the claim of the ruling party
that they have rectified the danger
done to the Constitution is jushified,
actually, what is happening in this
country is this. The very basic founda-
tion of our Constitution is not only
undermined, but it is getting shaller-
ed. Not only the ruling party. but the
political parties in this country are
not aware of this great danger that is
facing our country. This may lead
even to the disruption of thigz country.
I think we will have to pay very
heavily for our indifference in this
respect.

However, 1 am afraid that the pro-
blem of language controversy may lead
us to more difficulties. I request you,
Mr. Speaker, to do something in the
matter. Let me explain it. You have
taken certain steps for the effective
functioning of parliamentary activities
by having seminars, studies and all
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these things, ‘You bave introduced all
these things, I would request you, Mr.
Speaker, to add a little bit of Geogra-
phy and a lftle bit of Mathematics
also. .

MR. SPEAKER: ..in which I
very poor,

am

SHRI M. N. GOVINDAN NAIR: You
can organise it competently. The
whole problem is this. The real pro-
plem of this linguistic controversy has
peen very well demonstrated by my
{riend Mr. Bhattacharya who, for some
reason or the other, was forced to

read out in Hindi his submission under
Rule 377.

Now, Sir, I am not a fanatic. I come
from a State which stands for the
unity of the nation, a State which has
coniributed something even in the
past, for unifying this country. 1 am
nol at all afraid that if Hindi is to
be learnt, the North Indian people will
monopolige everything. That fear I
do not have. The great Shankara-
charya came from our State in our
ancient days. The great and learned
Statesman, Kautilya also came from
the South. He laid the foundation for
the polifical economy of this country.
So, 1 am not afraid of your language.
Therefore, it is not from that point of
view that I speak all these things.

In most of the schools in all States—
I do not know about Tamil Nadu—
children are being taught in Hindi
also. Tamil Nadu may be different...

MR. SPEAKER: I think you may
¢ kindly continue after lunch.
' 1300 hrs.

Lunch till Fourteen of the Clock,

i

i The Lok Sabha reassembled, after
kunch, gt six wminutes past Fourteen
of the Clock

[MR. grEAKER in the Chair

{ Motion of Thanks on the Presidents’
Address—contd,
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MR. DEPUTY-SPEAKER: Mr.
Govindan Nair, Yyou may now continue
your speech.

SHRI M. N. GOVINDAN NAIR:
8ir, I was gpeaking about the language
problem, I would implore the Hindi
fanatics to be a litfle patient. I
would also draw their attention to
the geography of this country. This
country extends from Xashmir to
Kanya Kumari, and from Bombay to
the North-Eastern Frontier Agency
areas. Let me also remind them
that the Hindi speaking people are in
a minerity, when you take the country
as a whole. That is why I said that
they should be a little bit patient.
Let our children also become a little
proficient in their language. Then
they can do it.

In the name of Hindi, what are you
doing now? One of the most exqui-
site languageg in our country was
Urdu. You are murdering it little
by little. You are alienating the
Nofith-Eastern people by your insis-
ience on Hindi. I am afraid that even
this House will be converted into a
House of Babel in the immediate
future, There is a story abou: the
original languages, in the Bible.
Originally, there was only one
language, There, the people wanted
to guild a tower to Heaven. God got
panicky and introduceq many
languages, sc thal one does not un-
derstand what the other person was
speaking. Do you want to convert
this House into such a place? Be

sensible, stick to the 3.language for-
mula.

Now about what Shri Neelam
Sanjiva Reddy reminded this nation
about, viz. casteism, copmunalism
etc. The only way to save this
country from casteism ang com-
munalism is that every one of us
has to stick to our Constitution. I
would remind you of the speeches
that were made in the Constituent
Assembly, when the Constitution was
being framed—en how to convert an
undemocratic society into a demo-
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cratic soclety. This topic -was dealt
.with in their -speeches. That It why
certain provisiong were made to ‘pro-
tect the Harijans ang the backward
communities. @The only common
ground by which we can be united
to fight against casteism and com-
munalism which is destroying the
democratic fabric of our country is
to restore Constitution in its appli-
cation. I npeed not repeat what has
been said here, The number of
Harijang who were murdered was al-
ready reported by some other Mem-
mers. In Bihar the Chief Minister
failed to protect the Harijans and
finally came to the conclusion that the
Harijans should be given arms and
he was thinking in terms of forming
a constabulary to protect the Harijans
from gelecting people from the Hari-
jan community itself. You have to
protect the Harijans or as Bihar has
done, find some method by which
they could be protected. All of us
speak about democracy and party
system. What is happening in this
country? How many political leaders
had been murdered during the last
one or two years? How many had
been threatened? Every day you
read in the newspapers, 1 am shocked
to find that either a trade union leader
or polilical worker had been Kkiiled
or attacked. I was shocked to read
the statement of JP that some
youngsters approached him and ask-
ed his advice ang permission to
murder some political leaders; things
have come to such a stage. In Bihar
alone, gecording to government admis-
giong, sixty political or trade union
leaders had been murdered. You all
accept that Charan Singh is one of the
most popular figures in this country,
he demounstrated it. On the next day
of that demonstration somebody ap-
peared la his house with a dagger.
What atout Yadav? You may send
him out, that is another matter.
There also somebody sppesred with
& dagger; fortunately he hid a woollen
, dfuscn,orthel!aﬁlr might not
have been sharp, hs did not get

wounded much but an attempt s

‘been made. .So also  our Exbernal

Affairs Minister had: openly given:out
a statement saying that police could
not protect him, he said; my people
come forward to protect me., It was
an gpen statement in the Press. Are

‘these things to be ignored? Or are

we to take these things seriously?
If trade unionists coulq not work
without fear of their life, how can
trade unionism function heret? There
is a great threat to democracy by this
kind of murder of political and trade
union workers. I warn the govern-
ment to take note of this and I warn
the political parties to take note of
this ang strive to put a stop to this.

Speaking about commuanlism, you
know about the Aligarh incidents.
Even today somebody raised the
question of the University (amend-
ment) Act. I do not understand why
the government shoulq fail to pass
that amending Bill? There was a
Muslim conference in Lucknow where
the Muslims belonging to all the
parties came together. They did not
want a separate organisation for the
Muslims. They demanded that they
should not be treated like second-
class citizen and they should get
proper representation in appoint-
ments, This is a matter which you
cannot ignore. About reservations,
Muslims do not come under that cate-
gory, but the backward communities
come. This question was discussed
in the Constituent Assembly and
they said, because of historical rea~
sons, certain sectiong of people have
become bockward and Government
should do something to raise them to
the level of other people. 65 per cent
of the population in Bihar belong to
the backward communities. Accord-
ing to the Mangerilal Commission
Report, there presentation of back-
ward communities is 1.1 per cent in
Supply Department, 7.6 per cent in
Education Department, 8.3 per cent
in Revenue Department, 8.6 per cent
in Rural Engineering Department
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and 117 per cent in Forest Department, reach them. Dg you want the gamé
Under such . circumstances, if . the to continue and somebody else should
backward communities or Muslims come and ralse them from their sub-
demand proper representation, are we human level? Or, will you accept
to blame them? Our Constitution their legitimate demands and help
wanted proper representation for all them develop themselves, go that they
these categories. It is not only a may feel proud to be part of our
question of employment, but it is o country. Therefore, I draw the atten-
question of asserting the democratic tion of the Government to these:
rights. It should be viewed from this things and I also want all parties to
angle, irrespective of political diffe- consider these problems ang see that
rences and on such issues we should the solidarity of our nation ig not un-
take & common stand. The Bihar dermined.

Chief Minister may belong to the
Janata Party, but when he does
something good, every party should sh_wwen ?5 e (

i

):
support him. On the other hand, it ﬁ‘%‘:g q;:a g ‘&, ety
is taken in a different light. That ot dge fedd ¥ o agn wrend
will disrupt the country. g 6 S e fear o & |

i 3 @ ¥ eww ;;? * g WO
I will conclude by referring to gne ?ﬂ;ﬁ‘aﬂ? mwlﬂ’?l% mm;
issue. The others I will refer to #iv T § freR @ o F Qe aoeTt
while speaking on the budget. The R R v s s @ e
tribal people in States of Nagaland, FER o T @ W U AR
Mizorar and Arunchal Pradesh # movoey @ fed, W wR aral @ fag
have a feeling that they do not belong o O R A ST e £ )
to the Indian community. This is
really encouraged by our friends on
the other side of the border—the eafy ® 43w d ge qwEl o el
Chinese, who are training the people. A7 wgE MR W W B AR BW
They are trying to reorganise these T REmEE TR e 5O FgAA
States. All these things are happen- Wﬁﬁﬂﬂmﬁmtm
ing. I do not know how the Govern- fax fomr g M o gErd aww R

gsf
%
a
)
4
]

ment can be indifferent to this issue.

a
a4

I draw the attention of the Govern- afi fe man ) el ¥ g Wt worady
ment to this problem. Among the Wi, agt QiwerT wfednr W & T
tribals who want to be treateq as w g o R §, o feamd W g

Indians and who want their rights to bl
be established in Bihar in Chotanag- e
pur, Orissa and Madhya Pradesh, forrt

g
:
1l

there is & strong feeling that unless fre @ﬂg - Sl o m ::;
they have a State of their own their g'_r‘-ﬁ ™ m“;‘tt dome % gt e
problems will remain as they are or W, W wTM fw AT ST G R
may even deteriorate. This is a point Qﬂ;mﬂtﬂw{ﬁ*ﬂmfﬁ‘“ﬂ
Oy ich you cannot close your eves. 3 vty st wn A § | W s
O'I-liofbig States like Bihar and mg?m“ quTE A 45 ‘ﬁ!w,
Madhya Pradesh, if you have to carve R 67 wER 8, TENY TP < |
out a State for the tribals, you should e @ * ey ot W W
410t hegitate to do it. Otherwise, the ot W R R dww wARe @
danger that was there on the north- i fiear fr dorr w7 wront fafor @
east will gpread to other regions. The wfel, guf o ®  wfd e v e
Christian Missionarles thousands of firfeer $v2 & waoh aig & o o e
miles gway from their homeland come Q1 W oW aTs s Al e o
to Mizoram, Nagaland, etc., educste k¥ gk g & ww gs W Aoy
the tribals, jdentify with them and § fo sy % @w fufreex @ que gfemy
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SHRI TARUN GOGOI (Jorhat):
Mr. Deputy-Speaker, Sir, whatever
may be the opinion of the Janata
Party, the President's speech is one-
sided. It can be described as a docu-
ment par excellence jn concealing
government’s failures and govern-
ment's dismal performance. Though
the President highlighteg the achieve-
ments of the government vet even
#he members of the ruling party did
not find the occasion to cheer the
President during his long thirty-five
minutes speech. He was cheered only
once when he referred to the Chinese
aggression and asked for its with-
drawal. The conspicuous silence dur-
ing the Address was due to the
scant attention given by the
government to the tall pro-
blems of the country—the poverty,
hunger, the unemployment, the law
and order situation and atrocities on
Harijans and minorities. It casts
serious doubt about the sincerety and
commitment of the government to the
rural upliftment or upliftment of the
poorer section of the people or the
Harijans or the minorities. It has alo
exposed the hollowness of their vow
that they took at the Samadhi of
Mahatama Gandhi that they will
adhere to the principles of Mahatma
Gandhi.

Sir, what is the real picture of the
country today? The real picture that
there hag been increase in the num-

of unemployed. The nurber of
the people whe are below the poverty
ling has fncreased. The law and order
situstion has deterlonsted. There. is
Tampant oowruption evarywhere.
Atrocities on minmorities. and. Harljans
have increaged, Divisive forces to-
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day are more gctive. The most ime
portant point is that the ynity and the
integrity of the country were never
so much threatened as it is today.

Then, Sir, what are the main pro-
blems before the country today. The
two main challenges confronting the
eountry today are poverty and un-
employment. Even today there are
millions of people who do not have
two square meals a day, who do not
have roof to live in, they do not have
proper clothing and they cannot give
proper education to their children
nor can purchase medicine at the
time when they are sick. Even ac-
cording to the statement of the pre-
vious Finance Minister, Mr. Patel,
there are 280 million people whose in-
come is under Rs. 60 p.m. and there
is addition of 5 million people to this
multitude every year. So, during the
last two years 10 million people have
got added to this multitude whose
income is below Rs. 60 pm. Even
the Economic Survey regrets that for
the programme of elimination of
poverty sufficient attention has not
been given. It has been admitted by
the Economic Survey that there is
slow progress in respect of land re-
forms and agrarian reforms.

Now, Sir, a word about the un-
employment problem. The Janata
Party had promised to the unemploy=
ed people that within 10 years they
wil] eradicate unemployment. Today
there are millions of people who are
able-bodied and willing to do work
pillar to post,
from one office to another office in
order to get job. As mut:; 'l::
employment opportunity
getting more and more frustrated and
furstration and
disappointment is a great danger fo
the society and to the country. The
unrest among. - the younger and the
edurated peeple is the manifestation
of this dis-satisfaction and frustration.
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[Shri Tarun Gogoi] .
Even according to the government's
own admission, there has been in-
crease of 40 per cent in the number
of registereq unemployed in employ-
ment exchanges. If you go through
the President’s Address, you will be
totally disappointed. There is no
mention there about many important
things. No gerious attempt has been
made by the Government and no
home work has been done by them in
regard to many national issues. The
Government is not in a position to
tell ms as to what is the number of
the total unemployed people in the
country, how they are going to solve
this problem, how many jobs
they have provided, how many
more they are going to provide
etc. They have not said about
all these things. It is almost
two years since the Janata Gov-
ernment has come into power. They
have not told us what steps they have
taken in regard to many of these
issues. No doubt there has been some
progress. But that is not due to the
Janata Party alone. It is not due to
their efforts but this progress has been
made for the Jast four years. Tt is
primarilv due to the good monsoon
also. And, 1 would like to point this
out that had the Janata party put up
a little more functioning Government,
this position would not have been
there. The position would have been
much better than what it is today.

In this connection, I would like to
quote what Shri Inder Malhotra had
to say on this point. He said:

“Even the common man knows
that the relatively satisfactory state
of economy owes little to the Janata.
It is the result of the fortuitous

combination of happy circum-
stances.”
So, it is a happy combination of

various circumstances which hee con-
tributed to this. And again he says
this. I quote: :

“The favourable gituation which the
Janata. inheriteg could lmr_e been

put to excellent use in order to give
a boost or dynamism undreamt of
so far,

But rathey than doing this,
Jenata has, because of its total in-,
actions and distressing ineptitude, -
let go of a golden opportunity.”

So, Sir, that is the image of the Janata
party. I don’t like to give my own
impression. 1 want to gquote what
Shri Madhu Limaye *had said. He
has saig this:

“The party’s record in office is a
dismal failure.”

Acording to many other people also,
it is a non-performing government.
In this connection, I would like to
quote what Shri J, P, Narayan has
said, who has contributed most for
the Janata party coming to power.
Let me quote what he has said about

the top persons in the Janata party.

According to him, the top men of the
Janata party are incapable of per-
forming the tasks of nationbuilding.
What he hag said is thisi—

“I helped them to come to power
because I had hoped they would
vet write a new chapter in India’s
history. But today I have come to
realise that the enormous task of
nation-building is not within their
capability, Not Morarji Desai. Not
Charan Singh....."”

So, this is the impression of Shri Jaya
Prakash Narayan about the top men
who are holding top positions there.
Then ghout the socio-economiec pro-
gresg also he says that he has been
disappointed. This is what he has
stated: —

“In the field of socio-economie
reforms, the Janata party has not
been able to do much. The pro-
mises made in the party ménifesto,
specially in the matter of tadical
reforms, have mostly remained
‘pious wishes, It is time now to
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. convert these wishes into deeds
and achievements. The people’s
movement hagd not aimed at a mere
change of Government but alsp g
change of the socio-economic system.

In this field, precious little has
been done and I doubt that even
the home-work that is required has
been undertaken on an adequate
scale. The result is that the people
afe slowly becoming frustrated.”

So, Sir, that is the image of Shri
layaprakash Narayan. That reflects
he feelings of the people throughout
;he country.

Who are the -beneficiaries of the
Janata rule? Has the Janata rule
fiven benefits to the kisans, to the
soor workers in the country? As
me of the hon. Members pointed out,
oringing down the price of foodstufls
ilone will not help unless the prices
»f many other things also come down.
Now, the prices of only those articles
produced by the agriculturist has
tome down. What about others?
What about the articles produced by
the manufacturers, by the industria-
lists? 'Their prices have not come
down at all. It is only the black-
markeieers, the hoarders and the
profiteers who are geiting the benefits
of the Janata rule. If you compare
the present day position to that pre-
vailed in 1974, you will find that it is
much worse that what it was in 1974
The Janata Party launched a total re-
volulion against the previous regime,
but today you find the prices are much
higher than what it was in 1074, To-
day there is complacency that the
country has made much progress and
for that everybody is satisfled. But
it is only some of the Janata Party
Members who may be satisfled only
§eme Members may be satisfied and
not all. )

Then coming to my own State, to-
day the devisive forces are getting
more and more active and there i8
more ang mere .disappointment. The
area ig more and mare alienated by
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the policy followed by the Janata Gov-
ernment. They have introduced re--
gional ianguages also in the matter of.
writing the U.P.8.C. Examination. But
the States like Meghalaya, Arunachal.
Pradesh, Mizoram ang Nagaland have
no regional languages of their own.
Now, you gre going to compel them
to write the examination in one of
the recognised Indian languages. In
that case they will not be able to
appear for the U.P.S.C. Examination.
The Janata Party has made a lot of
promises in regard to our region. In
fact the whole area hag been neglected .
for the last 30 years in our own fime
also. But it should not have been
neglected like this,

Now, I would like to draw the
attention of the House to the recom-
mendations of the Seventh Finance
Commission, in regard to Assam. Ac-
cording to the 7th Finance Commis-.
sion's recommendations, the transfer
of resources from the Centre to the
States has been doubled and most of
the States are going to get more tha
double the amount of what they got
according to the Sixth Finance Com-
mission. But in the case of Assam,
the share is far below the expectations
when compared to the Sixth finance
Commission’s recommendations.  As-
sam pgot Rs. 480.34 crores as per the
Sixth Finance Commission, As
against this, the Seventh Finance
Commission’s recommendation for
Assam is Rs. 518.65 crores. Whereas
other States are getting more than
double the amount. Actually, accord=-
ing to the Seventh Finance Commis-
sion’'s recommendations, Assam should
have got more than one thousand
crores of rupees. The share of total’
transfe, of resources to all the States
has been reduced from 4.57 per cent
to 2.49 per cent. This is the special
treatment that the Janata Government
is giving to the backward States like
Assam., Today I have seen in the
newspapers about the allocation of
Rs. 2000 crores to the States. Here
again most of the other States are’
getting their shares, But not a single-
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[Shri- Tarun Gogeil
paise has been allccated to Assam and
‘to most- othey North-Eastern reglons
‘of the country.

Now, what about the industrialisa-
tion? They are all accusing us that
‘we did -not do anything in the last
30 years for the industrialisation of
Assam, But what have you gone for
the last years, since you took over the
Government? During the last two
years what projects have vou started?
Apart from the industrial munits set
up by the previous regime no new
projects have been started for the
last two years. Your share in regard
‘to the establishment of new industrial
units is much less,

As regards railway communication
also, you have not started any new
project. You have introduced many
new railway lines. You have taken in
hand the work relating to conversion
-of metre-gauge linesg into broad gague
lines. But in the case of Assam, no
new railway line consfruction has
been sanctioned nor conversion of
metre gauge lines into broad gauge
lines has heen taken up in this purt
-of the region. We have been demund-
ing for the extension of broad-gauge
railway lines from Bongaigaon to
Dibrugarh and Tinsukia and the pre.
vious Government agreed to convert
it upto Gauhati, and the work was
started in 1976. Now you are cpntinu-
ing it and you have not got any plan.
Now, we are demanding that this line
should be extended from Gauhati to
Dibrugarh, but you are not accepting
-our proposal. I may peint out here
thet you are not doing anything ex-
oept continuing the projects that were
-already approved by the previgus
~Government. About  Brahmaputes
bridge, a survey was conducted for that
project during the previous regime.
“The new lines that you are gqing to
intreduce in the North-Eastern region
including the Brahmaputra bridge for
" which a survey has zlready been com.
pleted, were already approved by the
‘ previous Government. But what are
you, going to do in the future? What
-are the new projects that you are
- golng, to talte. up? You hgve not yet
“takén up any new project. The future

séems to be bleik. The ‘policy that

the rament s following will fur-

- widen the regional disparities
of removing it They  have
been talking of the rural upliftment.
We know what has happened in these
twenty-two months; the rich has be-
come richer and the poor has become
poorer and the gulf is further widen-
ing. If the same policy is continued,
the gulf will further get widened.

That is all I have to say.
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A rogy pleture fa given to us about
the siate of economy, I, however, sub-
mit thet a - superficial approach has
been taken with respect to the so-called
economic growth. We are told about
industrial growth. But the fact is that
the entire nation is being lulled with
fairy tales about industrial growth, It
is commonly known that it is not the
rate of growth as such but it Is the
content of growth that determines the
well being of the masses. We are told
about the efforts to achieve 7 to 3 per
cent industrial growth, Let us scruti-
nise this figure, This claim with respect
to 7 to 8 per cent of industrial growth
conceals in itself serious distortion of
industrial structure, To illustrate the
point I will place a few figures before
this hon. House,

We are told about industrial growth.
But as I said we have to look (o the
content of this industrial growth. We
find that there is serioug distortion of
industrial production structure. For
example the output of perfumes and
cosmetics rose by 23.6 per cent in 1977
and further by 56.9 per cent in the first
quarter of 1978. It is such items that

make up this figure of industrial
growth.
Take another. During the same

period the production index for bever
ages rose by 14.5 per cent and 235
per cent and that of Air Conditioners
ang Refrigerators by 204 per cent
and 184 per cent. My humble
submission before the House, there-
fore, is while tall claims are made
about industrial growth, we must look
to the content of industrial growth in
order to see whether it leads to the
well being of the masses.

Let us examine this the general
index-number of industrial production
(base 1970—100) was 140.4. That was
the genersl index in January—March,
1978. But if we look to the figure for
fhe consumer goods industry as a

t;,rhnh. it comes to only 130.8. If we
 lurther analyse this figure about con.
| Sumer goods industries, we find that
;ﬂ’° indiceg for upper class consump~
{Uon goods ure very high. For exam-
1¥le in the cage of watches and clocks—
(2383, perfumes and cosmentics 468.3,

.. PEALGUNA 7, 1900 (SAKA)
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Cormmercial and office equipment 208.5
Alr conditioners and refrigerators
204.6. We, therefore, see an elite.
oriented industrial growth. Take for
example the index for cotton weaving.
It was 1003 only. The vpercapita
availability of cotton cloth has steadily
declined from 13.6 metreg in 1870 to
less than 11 meétres in 1877. There-
fore, we have to take serious note
about the content of the industrial
growth rather than be complacent
about the rate of growth. Several
items can be taken up and we can See
it for ourselves, Regarding the claims
about price stability, the question nas
already been gone into by other spea-
kers and therefore, this particular as-
pect, I am not taking up at present.

I must also say that the address
takes an ostrich like attitude to the
question of law and order situation in
our country. During last year our
country was unfortunately rocked with
serious communal violence. For exam.
ple in Aligarh and other places, there
has been an increasing trend in com.
munal violence and in the incidence of
atrocities on Harijans. Not a single
word hag dropped from the exalted
lips of the President of India about
this. That shows an attempt to prac-
tise deceit upon the nation and to give
an impression as if peace and tran-
quility prevails. It is very distressing
to see that the question of the protec-
tion of life, honour and property of
minorities which had rocked the entire
nation during the past year or two did
not receive a single word from our
President.

The Minorities Commission had sub-
mitted its reports on Aligarh roits aad
glso on the communal incldents al
Pernambet, The reporis are yet to
gee the light of day. They have mnot
been laid on the Table of the House,
though we bave been demandirg it
ageain and again. The minorities Com-
miasion had submitted g report about
the Aligarh Muslim University Amend-
ment Bill, 1078 which is pending be-.
fore the House. The Prime Minister
has assured the House that the report
will be placed on the Table of toe
House. A Ilot of time has passed since
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the assurance was given. The eatire
nation wants to know about the recom-
mendations and yet the report hag net
been placed on the Table of the House.
Bimilarly, there are several other prab-
lems. The problem of economic justice
to the minorities is also getting aggra-
vated day by day. Take the question of
representation of minorities in services.
We are assured day in and day out that
due and adequate representation would
be secured and made available to the
minorities. But in the midst of neaps
of these declarations, the situation is
deteriorating. I seek a few minutes to
place some shocking figures before this
House,

The Muslim population today con-
stitutes 11.2 per cent of the total popu-
lation. We are assured every day that
fair and adequate representation will
be given to them in the services, but
in the midst of these assurances, the
situation is deteriorating. Take the
figures for IAS officers. In 1965 the
percentage of Muslim IAS officers was
5.8; today it is only 3.00. 'fake the
case of IPS. Muslims in 1865 account-
ed for 5.6 per cent; today the percen-
tage has fallen to 3.19. To understand
the gravity of the situation, let me
iltustrate this point further. Take the
total strength of only the clerical cadre
in the Central Secretariat. The t{otal
number of clerks in the Central Secre-
tariat is 8,000, Muslims number only 21,
This comes to not even one per cent,
not even half a per cent. The repre-
sentation of Muslims in the clerical
cadre in the Central Secretariat is
hardly 0.02 per cent. I ask this House:
have all these crores and crores of
Muslim youth today lost their ability
even to serve as clerks? That isthe
gituation, 'We are being told every
day that proper representation will be
given, but what are we to do with
these oral assurances? Let the Gov-
ernment tell us what steps, concrete
steps, are béing taken in order to
rectify the situation for which there
is no justification, legal, constitutional
or moral mtnouﬂr in this. country,

Thize are  several othumlahl
wish to place before the House, but

mmﬂlnﬂlmhﬂlﬂﬂm.

in the maiter of my making subosis.
sions. Howsver, I will just conclude by
recalling one or two points; Thers {a
a demand, and an increasing demand,
for the revision of emigration liws.
Several conditions that are placed oo
those going abroad for employment are
very irksome. For example, the for-. |,
eign employers are asked to haye the
contract from attested before our
ambassadors; they are ulso askeq to
deposite some money here in our
country. These are all conditions
which are very irksome. Since th&
time iz running out, I will not go in-
to details, but I will urge upon the
Government to see that the necessary
laws for relaxation of the emigration
rules are brought as expeditiously as
possible.

I have also moved a motion in which
I have expressed great sorrow at the
failure of our President to appeal to the
President of Pakistan for clemency to
Mr. Bhutto. There is a very strange
gituation here. The President of Iad-a
had made such an appeal. But it
seems that the Prime Minister did not
like it and therefore very soon we gof
a statement saying that the President
of India had made an appeal in his
personal capacity. This disease of
statements being made in personai
capacity has proved contageous guing
from the Prime Minister even to the
President of India. We are told that
asking the President of Pakistan for
clemency to Mr. Bhutto will be inter-
fering in the internal matters of Pakis
tan. Various countries of the worll
and the SecretaryGeneral of the United
Nations organisation have made
made such an appeal.. By no stretch of
imagination, can it be said that all.
these countries are seeking to interiere
in the internal matters of our neigh-
bouring country? We are not concer--
ned with the recerds and achieve-
ments of Mr. Bhutto. The appea} Afor
clemency is based on g tofally” differ~
ent mater with out any =~ jeopirdy
whatsoever one wants {0 strengthen’
and continue. ) ML

‘With these wrdu cp




329 President’s Address (M) PEALGUNA 7, 1900 (SAKA)

ST 7 &1 gl F 5o 3w 1 fawm
W #ifax w1 Fw fer gARAIMA St
fred 30 awl & e Afaai # srov st
Gar g€ ot geaa fraT § W IR AT
TR & AT F 08 gQ, T A 71 %
fFar & & wow 8w & o WEE F ATWE
QI gaT 91,39 AEE § TAE I FLFA &
gER gl dfaa § 3o asditaar
, TET ATHTAETO ST AT 30 F q=L (S
AT F 9 8, 99 0% 9 ufqww @%@,
I sfaedl g FA @ g N aga @ wwe- O
o T For, forw & fo & st www, B

fadre & 99 98, 99 A@a &

g9 =9 9%, 9178 ¥ weer 91 miwwmEr
2,398 S whwar MaFdr £ 5 TaT-
ST FT o FFAr g |

fadY s F Aa 3 3@ wiwamger &1 fFdy
fom 2 | 3 WA 9§ A9 & gra W gAw
7% a5 WV 3, 77 fag o A wfaw A

2 fF somal 7 M wET TH AN R w=T ATy

SATAT Tl g, I TTEHT & F14T FT & ag A
2 f& ma e g A6t 92w & J1g
YR Jufeeuat 1 o F3ar &1 99 Fr A/
T a2 som= 7 T T Afaar & T
¥ B 9T #1 4Y fomd FTer f gw g A

@1 ot & 7z Tz g 5 3| A wgaw
- SR S 2 & e s (e Rt awe

-

A =8 1 57 9 n’nm"rgﬁm%ma’r_u"r

President’s 330

FeT & | TN AEIA GFT FT IIgw gfAar W
# 7 7% A2 vy 2 1 39 Ay HAR F1 Ew
ewFFE A et oa fF 1971 7 1972 F
AT AW B F=I Y T F1 22 57 0F qgT 797
arq fzar @ ar ik g AW F AN A 39
AT # o T WA quAw fedt g #7 faa
a1 | 3IF At F wwhA faar ar foee [Age
syt 3fgr iy 72 @ o dfFA 9w G
& q7Z ST 7 24T f 98 qgw OF 9ray A arn,
IH AT ALY A | A 54 GH TR AL
/&1 g9 2aT & A1 2F Ta &) faerar & fm S FT
9T & SER 7 A 0 5w g 2 e
% Y 9% & WA § 77 AT T A
f& & feaa RO FT @A IATE | W TF
TEIEY 93T & | IW §IW § §TF & gty glayr
qET & oot frest a<aT< F g S,
T 3% T ¥q0 OF 99 § O34 F ET H
T TEY R, 9T AT AT & ATw F AqE F I
52w Y 95 A # & 9e 70T 2y o )
T gmy At § 3w F0< tAer ¢ | 9 FA 99 F
qrdt %1 gfaur g2 s & foe s fear @)
2 1 g AT g9 ot mafa & &1 @ Q0 @
F fau sway gTER #2891 @ 8, 98 A Fe
Tt 78 @ w41 E

W F (e W oam &
IR ® At 2 fF FF #1 ema 39 Fml
®Y e faamar so &1 @ G A9
for & s |3 1 7t aga g @ 2
Tga feeez a1 8 WA w19 &2 fF gane
A & g A 7Y 3, Facrett, Sy, et & &,
i1 %t awht & 0w A g femraet|

&t 7€ 2 fr o fearme A 3w &1 oAET #v
T Y QT T Aw@ 2 | AfaT @9 F
TR qE T AR T gl ¢ fRag g
afen & ey ¥ faoet Gar s aF o fa=rd
ST @gET 89 & fau areew @ &7 Iawy/



“mmmanw m

(Shri M. SATYANARAYAN RAo in the

15.54 hrs.

ﬁmmmm swﬁ

JUmww hmﬁmm [.mq

Pregident’s Address (M) FEBRUARY 26, 1970 President’s Address (M) 33

m@mmxm,mmw FEEE e

331

Gww w.f amnma
mmemm £ m«ﬁu

mmm £y m 4531
iE FESgpEr mmmm ,Tm wmmm
ﬁ:mwmwﬁﬁnm mmw
g+ u. m,m

mm mwmmnmm“ Mﬂwwm Mmmmw
3 s
Wéﬁnmmh mmﬁewm m hm
B g
R
mmw ﬁmmmmm i )
SR



7, 1900 (SAKA) President’s 334

333 President’s Address (M) PHALGUNA

i SEREIEE
eebrf  EES wmm,mwmm amamw«m %.m? v afye
mwwmmﬂ? m TE twmumq FEpePE am@m
W.Wﬁ?m"m.m ¢ﬂmmmmﬁmm m : mam m.m.mn.c .mm.m.m.m
e decthiihiinn i
i pms
L33 1 -+ _m wmm.wanw mmm«m 43T

mm wm it 1 P S LM

m E E m.ﬂw.m e?ma mﬁm 51 .W

.__m,m i wmmwﬁm mmm ir m m ,mmawwn

: mﬂmmw wm,m,.m Siersiee b mﬂm m%m e
“TEX % mﬂmi#n«@hlﬁm ,W
m.&, ,." W ‘Gﬁﬁ .m " . .m i“w w

el 4e mwwmmm#mmmmmmm qmmw;&mw it ﬁm

3%
23 Eee~E ¢ i 94 :
m\mﬂmm.w \mvmmmm.mm mknwwm H mmmmmwmmw :E wm m.mmmm



33§ President’s Address (M) FEBRUARY .36, 1970 President’s Address (M) 336

a3
i

H .

b éi i

i3 ; 3595

£h aaé ]

R

§Z§~§2§*i§~*553§47
5 2as444.451370 3.7

s
%
LE EEEEE
2123
it
ERtE
FErE EEEH
93113333

4
4
2
4
i

SHR] P. SHIV SHANKAR (Secun-
derabad): Mr Chairman, Sir, I rise to
make my maiden speech in this august
House. At the very outset I express
my great regards to the members of
this Hous, who are the senior Parlia-
mentariang and also the politicians,
besides conveying to them very best
wishes for the New Year.

Sir, it would be highly presumptuoug
on my part to claim any credentials
speak with experience on the Address
that has been rendered by the Presi-
dent. But however, the President
while otitllning quite a few schemes has
drawn the conelusion in paragraph 40
of his Address saying:

“There is considerable evidence to
justify the confidence about the sus-
tained progress of the country to.

wards building up a just socil and
economic order.”

Now thw very burning question fthat
has to be resolved is whether the

various matters that the President has
dnumeruisd are going to sdlve the prob-
lem ‘towardls the establishment of a
just, social .and ‘eeomomic order in this
country? 1 regtet to say that ona
careful consideration of the matter 1
find that many of the platitudinaus
expressions which have been made in
the Addrees are far from being any-
where nsar the realities of the situa-
tion.

Here, I would like to submit that on
the eve of our Independence—on the
midnight of the 14th of August,
1947, —it was Pandit Jawaharlal Nehru
who had said, 1 quote:—

“We hag a tryst with destiny and
the time has come to redeem the
pledges made to the nation.”

It is perhaps in consonance with this
ideal that in the Preamble of our Con-
stitution, the Founding-fathers had re-
solved that we will provide equality of
opportunity ang status; justice, social
political and economie to the large seg-
ments of the soclety of this country.
But in spite of this idealism, when we
read the Address of the President—
in the matter of establishment of just
social and economic order based on
what he has enumerated; to my mund
the whole thing appears to be a mirage.
I may submit, Sir, that what has got to
be considered is the provisions whuch
have been made to help the socially and
economically backward classes, the
harijans, the minorities and the eeozo-
micaliy-backward people in this coun-
try who form large segment of our
population. The most important thing
is, what has the Address adverteg to,
to these sections. Take for example
the socially and economically backward
classes.

ed by virtue of the proclamation made
by the President on the 20th December,
1078. The very first
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yeme Court, despite the fact that there
are than ‘more then two dozen judge-
ments of the High Court detérmining
the criteria to be adopted for enumera-
ting the socially, and edueationally
backward classes I would like to ask,
what is the justification again to go
in for a commission now to determine
the criteria? Does it not mean that the
‘matter is being prolonged again and
again? Does it not mean that there is
no sincerity for the purpose of satis-
fying the aspirations of the- socially
and economically backward classes?
In fact, I recall sir, the Janta Party’s
Manisfesioc which refers to this aspect
“What it has said is this:—

“It ig a matter of deep shame that
three decades after the advent of in.
dependence the social and economic
conditions of the weaker sections,
particularly the scheduled castes and
ihe scheduled tribes continue to be
abject. In this connection it will
reserve between 25 to 33 per cent
of all appointments in Government
service for the backward classes re-
commended by the Kaka Kalelkar
Committee. Harijans will be pro-
vided house-sites."

This is what was said in the manifesto
of the Janata party but the Kaka Kalel-
kar Committee report is buried deep
down. Nothing is being dome in this
regard but a new Commission has naw
been appointed, again to start from ‘A’
I will not go into details as my time is
short but I would submit that this is
not giving a fair deal to socially and
educationally badkward classes. Take
the Harians. A number of my friends
have already mentioned about them.
I would like to recall one judgement
of our Speaker when he was a Juige
of the Supreme Court. In 1970, in the
case of Hiralal versus State of Punjab,
while justitying the reservations to
Harijang in promotionsl chances, he
had said that “ths lesp to be provided
‘depended on the gap to be filled.In
this context, he upheld the reservation
Tor these downfredden people so thut
soclally and ~ eduestianally they may
become advariced and there could be a
Peychologies] getisfaction amongst
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these people but I regret to say than
in spite of the fact that the Supreme
Court has put its imprimature over
this scheme, so far nothing has been
done with regard to the promotional
chanceg for these people.

My bon. friend, Shri Banatwalla wus
referring to the ‘minorities. I have
personally felt always that the poli=
ticiang in this country have never al-
lowed the minorities to submerge in
the main stream of our national life.
The main reason why they have not
been allowed to join the mainstream
is the wrong polices in regard to the
elections that we have been follow-
ing. I regret that the Janata party in
spile of the fact that they have pro-
claimed in their manifesto that
they would go ahead with the electnal
reforms very fast that they would see
the election expenses reduced. and the
corrupt practices prevailing during the
elestions totally done away with
nothing hag been done so far. Thi; is
a subject allied with the gquestion of
minorities and that is why I am
raising the same. I for one believe
that if the national life has 1o be totally
integrated the minorities, the backward
classes, the weaker sections as also the
economically poor will have 1o be up-~
lifted to walk and keep pace withthe
higher sections of the society so that
they play their proper role in the
nalional life of this country.

In fact, I personally feel that the en
tire Representation of the People Act
has to be necessarily abrogated. I
recall with happiness what is happen-
ing in some of the European countries.
There, for example if it is election 1o
the Parliament the electoral college
would be the entire country and tne
ballot boxes would be the ballot boxes
of the parties as a result, what hap-
peng is that in a way it would be pro-
portional representation on the voting
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representation is sought to be brought
in, I personally feel and I am sure the
caste consciousness in our country will
get extinet and the expenses in the
elections would be great minimised.
There would not be any defections
from one party to the other. The
moment one gentleman leaves the party
and goes to the other, he loses his seat
because the political party to which he
orginally belonged had nominated him
and the Party will be at liberty to nomi.
nate another person. The crop of li-
dependentg will no more be there. 1L
am here for the last one week., I kuow
that persons like Prof. Mavalankar are
contributing guite a lot to the legisla-
tive work and such Independents wil.
not be there. A little bit of sacrifice
will have thus to be made and one can-
note help it. Every vote will have its
value. Now, suppose & person gels
90,000 votes, and another gets 89.999
votes, the person getting 90,000 voles
will get elected and there is no repre
sentation for 89,999 voters. Fictionally
the elected man represents ali. Under
the scheme suggested, every vote will
have value, and the question of there
being any corrupt practice which one
otherwise sees within the meaning of
Section 123 of the Representation of
the People Act gets totally obliterated.
The position emerging thereby would
be that to a large extent we would
have done a great service in bring-
ing chasity to the electora] life of this
country.

The President was pleased to refer
to land reforms in paragraph 17 of his
Address. So far as land reforms are
concerned, that question was taken up
from the time of the very first amend-
ment of the Constitution, in 1951. From
time to time, different land reform
legislations were brought on the anvil
They were put in the IX Schedule. The
amendments were tested. The first
amendment, as also the 4th Amend.
ment, were tested by the Supreme
Court in the Shankari Prasad case and
Sajian Singh case. Finally, it was
tested in the Kshavanand Bharati case.
In spite of that the whole difficulty
seems to be that the land reforms
which originated in 1951, are still » Zar

cry. We are still trying to dabble with
many problems of land reforms.
Coming as 1 do from the fraternily
of lawyers, I regret to say that the
lawyers and the Judiciary have also
not contributed the least in creating
complicatlons in thls fleld. I was mv-
self a Judge for some time. It aches
me to submit that even to-day I find
in different High Courts, Judges taking
diferent stanceg with regard to land
reform laws. The reason, according
to me, is very obvious. In this connei-
tion, a great shortcoming in the Ad-
dress of the President is with reference
to the judicial reforms. There is not
a word seld about it. After all, Judi-
ciary is one of the most important
wings alone with Executive and
Legisloture. I would certainly have
expected that some proper approach
woulq have been taken by the Govera
ment with reference to judicial refor=
ms. Various reports of the Law Com
mission with reference to recruitment
policy and the policy on transfer of
Judges from one High Court to the
other, have been only gathering dust,
‘While I am one among those persons
who will fight till the last for the inde_
pendence of Judiciary, I would
say that the policy as to the transfer
of Judges as enunciated by the Law
Commission in the year 1058, under the
chairmanship of late Shri Setalvad,
of which one of our very eminent
members of the profession, viz, Shri
Palkhivala was also a member was
salutory which opined that one-third
of the Judges of 5 High Court must
be from outside. This would have
achieved a better nationa] integration
in the field of Judiciary. I am not
one of those people who would sup-
port transfer if it is based on extran-
eous considerations. What is happen-
ing today? 1 regret to say and 1 am
speaking this with a little responsi-
bility and introspection, that the strong
Chief Justices are trying to establish
their empires and dynasties. I hear
some of the persons going about say-
ing that his people will rule the high
court for two generations. I would
like to usk you, iz it 5 case of social
justice? Where do we stand? While
the political dynasties and empires
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have vanished, judicial empires are
cropping up and getting strangthened?
It is absolutely necessary that various
aspects in this regard are gome into
at the very earliest. In fact, only two
days back, I was reading in the
papers about the appointment of some
Judge. I would not like to name the
High Court and the particular person.
Various people were questioning the
criteria on the basis of which the
appointment was being effected and
thig is what was reported. May I say
what is happening because of this
dynastic rule which some of the strong
Chief Justiceg are perpetuating! They
are appointing their own persons.
They are getting such names recom-
mended and getting them appointed
a: High Court Judges so as to per-
petuate their dynastic rule. I am
saying why not have a proper Con-
vention? Why not have proper cri-
teria for the purpose of appointment
of the judges to the High Courts, to
that highest seat? We expect that
even justice is given to all segments.
What is happening today? People
take the oath of office in the name of
the Constitution and they forget their
Constitutional obligations and the
Constitutional goals, the wery mnext
day on entering the office. This is a
very great misfortune but that is
what is happening. I am one of those
who strongly resent the appointment
of judges on the basis that a parti-
rular person is mine and my 0Wn.
That is a clearly wrong approach.
In this context nobody should be
appointed howsoever loyal he might
be on the ground of expectation that
he would be loyal to the party in
power, Independence of judiciary
should be totally ensured. People
appointed are expected to be faithful
to the constitutional goals which are
enshrined either in the Preamble or
in the gifferent parts of the Constitu-
~tion with the goal of this country to
-be democratie, seculary soclalist re-
bublic, Such people alone should be
thought of as Judges who keep in
View the constitutional goals.

Some times back, I was speaking
about the gocially and educationally
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backward classes, Even today we
find some difficulty ebout them. The
other day, the Allahabad High Court
struck down the order of the Govern-.
ment enumerating the socially and
educationally backward classes., I say
with a little bit of pride that it was
in my state of Andhre, that, for the
first time, under the stewardship of
Mr. K. Brahmananda Reddy, socially
ang educationally backward classes
were enumerated successfully though
late in 1870, In many states, even
today the battle is going on as to what
are the socially and educationally
backward classes. In spite of 30 years
of our Republic, we are not able to
settle this problem,

In this context I would like to say
one thing about our Speaker who in
1964 was a judge of the Mysore High
Court. In a bench decision reported
in AIR, 1964, Mysore, page 133 he
observed about the attitude of the
judges when they have to tackle the
problems of the weaker sections of
the society. He said in these words
which I quote:

“In pronouncing on such a social
question, nay a human problem, we
should not forget our own limita-
tions. We should while in no man-
ner limiting the scope of our judi-
cial review be dictated by one sense
of responsibility and self-restraint
and the sobering reflection that the
Constitution is meant not only for
the people of our way of thinking
but for all and that the Cabinet re-
presenting the majority in the
legislature democratically elected
has taken the impugned decision.”

I would have very much wished that
the memberg of the judiciary could’
bear this advice in mind so that the
problems of the down trodden in this
country could be tackled with better
sympathy ang quick speed.

1 come to yet another aspect. The
President has referred to the Special
Courts’ Bill. I have not been able ta
understand why the tenure of the Bill
was limited to crimes during the
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emergency only. This is a case of
total vindictiveness, ag my friend Mr.
Falerio was saying this morning, It
seemg it is meant against a single in-
dividual. At least this is the impres-
-sion that is gaining ground all around.
If at all there are crimes, they are
crimes under the ordinary law of the
land; they will be crimeg under the
Indian Penal Code or the Prevention
~of Corruption Act or other laws of the
land, If that be so, why should they
be treated on a different part. Sup-
pose a  great politician commits a
murder jn April 1977, should it not be
reterred to the Special Court. Why
should you fix up a particular date
for that? 1In fact Justice Krishma
Iyer highlighted this aspect and has
further gone to the extent of saying
“4hat this does not achieve the object
of the Bill at all. If the object is that
speedy justice to persons placed in
high position who had committed
Itimes under the ordinary law of the
land, has got to be meted out under
the Special Courts, then I am not able
‘to understand why it should be con-
fined to a particular period. It gives
the impression to the country at large
"that this House is trying to abet in a
legislation which is likely to be vin-
dictive against one or two persons. I
should rather submit that even the
‘very manifesto of the Janaty Party
which I had the opportunity to read
refers to the cancer of corruption and
‘it says:

“Unless those who hold office at
the highest levels, including minis-
‘ters and legislators and bureaucrats
set an example in probity and hon-
-esty, it will be impossible to restore
‘integrity in public life. It will also
-engure that every one of its officers
ang cadres adheres to the highest
norms of integrity. It wil} give
effect to the recommendations of the
‘Santhenam Committee on Corrup-
tion in the administrative and pub-
lic life. It will also enact the long
pending Lok Pal and Lokeyuta Bill
-and will bring the Prime Minister
and Sther Ministery under its pur-
~view.....The objett must be to
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devige and establish special - proce-
dures and agencieg for automatic
cognisance of complaints of corrup-
tion and misuse of authority so that
allegationg against persons in high
places not excluding the Prime
Minister and Chief Ministers are in-
vestigated and disposed of indepen-
dently of the pleasure of the
government.”

If this is the manifesto of the Janata
Party, what ig it that has been said in
the Address of the President? The
Lok Pal Bill has been shelved. If a
particular political party is in power
and if a member of that political
party has committed crimes or there
are allegations against him, all of us
are going to shield that person, If a
particular person is in opposition and
according to the ruling party, he has
indulged in some type of crime or is
going tg indulge in it, we are trying
to give to such a person a different
type of treatment hecause of the Bill.
Is it not a case of gross discrimina-
tion? There shoulg be uniform law
which takes care of all, the highest
ang the lowest alike, Law is no res-
pector of persons. Why this type of
approach then? I am rather anguish-
ed that the Chief Justice is put in a
very embarrassing position in a parti-
cular matter. I do not know where
such law is? Does it go to  indicate
that the independence of judiciary
would be maintained? Are you going
to give confidence in the common
man that you are ensuring the inde-
pendence of judiciary? “Why is it that
if some ullegations are made against
‘X’ and if the truth has to be found,
and i you have a will to refer, why
not refer them 15 a proper legal
forum? Why have the ruling party
failed jn bringing the Lok Pal Bill?
Why is it that the Defection Bill was
not brought on the anvil of the Acts?
Why was nb action taken in regard
to these matters sing why discrimina-
tory approach is sought to be made
now with reference to Special Courts
Bill which totally leaves it to the sub-
jective satisfaction of the Government
fo decide which mse to refer to the
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Special Courts. People already know
which case and whose case would be
referred to the Speclal Courts, There-
fore in my submission I have tg say
with all my reverence that this type
of approacheg do not in any form give
a credence t our thinking or actions—
they denigrite us,

Apart fromn this, may I also submit
one or two more factors which one of
my friends had referred to. I was
expecting that our Prime Minister,
whom 1 pei'sonally consider to be a
great morslist, would certainly in-
clude or seq to it that the Presiden-
tia] Addresa makes some reference to
the debasing national character of this
country and would try to evolve some
schemes whaereby the general national
character would rise. 1 refer
with g bit of pain and anguish that
the future c.tizeng of this country who
are within the portals of the Univer-
sity to-day agre not very much inter-
ested, at least g great majority is not
interested, jn their studies. We are
finding that they are taking openly to
drinks, to amoking and all types of
unfortunate habits. They are to be
our future hope. They are used from
lime to time, and I should say it is a
matter of freat misforture, by the
politicians to suit their ends. In the
public lifa Lhere is a lot of corruption
Eoing on. T was expecting that this
Covernment which is headed by Shri
Morarji Bhai could have at least high-
lichteg some reformative schemes to
better the ymtional character. It is
evident that no nation has survived
without gowd national character. No
nation hag gone to the heights with-
out ity charecter and integrity being
4t the apex, It is g misfortune that
the Address does not make any re-
lerence to thig aspect of the matter, T
should submit that if our country has
EOt to rise if our country hag got to
8ltain in  hights, it is only by the
Slrength of {ts national character, It

S only when we realise our respon-
Sibilities that we cap saivage the
sitution, y4 4g only when thers iz
Proper disclpling in the: coming. gene-
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ration that they can take up the reins

of this country successfully.

1 would like to say about one more
aspect, viz, with reference to the-
economic field, which hag been re-
ferred to in the Addresg of the Presi-
dent. 1 would like to say only with
regard 1o twp aspects—firstly with
regard to the exporis and secondly
with regard to the employment oppor-
tunities, about which time gnd again
the Janata Party had been saying
that within ten years they would
totaly sovle the unemploy-
ment problem, May I invite
Your attention to this Economic Sur-
vey which has been published by the
Government of India and which has
been passed on to ug only two days
back. I would refer to a passage at
page 18 English Version which refers
to unemployment. Tall claims have
been made with regard to the economic
order of this country and our econo-
mic strength. It hag been claimed
that a lot of things had been achieved.
But in para 3.4, page 18, it is said:

“The number of job-seekers on
the live registers of the employment
exchanges rose from 9.33 million
at the end of 1975 to 9.78 million
in 1976 and further to 10.82 milliorn
in 1977. At the end of October 1978,
the number stood at 12.33 million as -
against 10.81 million a year before.
showing an increase of 14.1 per cent.
It appears that employment oppor-
tunities generated in the organised
sector have not kept pace with the
demand for employment.”

So, 1 submit that unemployment is a
gigantic problem that our country faces
today. There 1is lot of brain drain
from our country because they are not
able {o get proper employment. Instead
of our concentrating on providing
proper employment to the properly
educated angd qualified persons, the
misfortune seems to be that the em--
ployment registers seem to be swelling
with {he names of such unemployed
people. Thug giving a very rosy pic-
ture in the address that the ecomomie-
order has been very good, in my sub-
mission, belies the statistics that have-:
been referred earlier,
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About exports, there are two refer-
enceg in this FEconomic Survey. It
says, the rate 0f growth of exports fell
sharply in 1977-78 and actually became
negative in the first eight months of
the current fiscal year due to various
national and international factors. At
another place it says, the worsening in
the balance of trade noticed last year
has continued in the current year.
Imports which rose sharply last year
have increared further in the current
yvear and arg 21 per cent higher in Ap-
ril-November, 1978 than the level in
‘the corresponding period in 1977. Ex-
ports whose growth had sharply dece-
lerated last year show a slight decline
in April-November, 1978 as compared
to 1977. So, It is obvious that the bright
picture which is sought to be given
about the economic field does not ap-
pear to be Correct.

Sir, I am sorry I have taken so much
‘time and I beseech you to pardon me.
1 thank the House for patiently listen-
ing to me.

MR. CHAIRMAN: Shri Sushil
Kumar Dara.

SHRI K. GOPAL (Karur): May 1
know the basis on which you are cal-
ling the speakers? Our party was
allotted some time. For the whole day
today none of us has been called. The
hon. member who just finished made
a good maiden speech. I do not object
to that. But you will have to go
‘party-wise,

MR. CHAIRMAN: Congress (I) Is
‘the major opposition party. After the
Leader of the Opposition, he is the
.second speaker.

SHRI K. GOPAL: Mr. Gogoi also
‘spoke.

MR. CHAIRMAN: He is leaving
‘today and he had requested the
‘Speaker. Otherwise, I am going ex-
actly by the list given here by the
Deputy Spevker. It is not my discre-
tion. (Imteriuption).

SHRI K. GOPAL: When you §go0
according to the list, you should go
according to the party also.

MR. CHAIRMAN: Your party will
be given time. After all, this is the
third speech from Congress (I). You
will get the third man.

SHRI K. GOPAL: Today our party
has not been called, whereas from
Congress (I) two have been called. I
would like to know the basis on which
You are calling.

MR. CHAIRMAN: There is no
basis at all,

SHRI K. GOPAL: You say that.

MR. CHAIRMAN: Don’t argue, As a
matter of fact, Congress (I) Members
should have been called first. I do not
know the reason, but from your party
two Members have already spoken,
and the third is to speak, 1 will give
him a chance.
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“In the economic sphere the
Janata Party will accord primacy to
agriculture ang rural reconstruction
which must constitute the basis of
our development and planning.”
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“The party is committed to agra-
rian reform covering tenurial rela-
tionship, ownership and consolida~
tion of holdings.” )
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crease over the previous year and
this year too the forward trend has

1977-78 recorded 26 per cent in-
been maintained”.

‘The consumption of fertiliser in
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“There is a right time for avery-
thing”.
“A time to be born, a time to die”
' arfa | frar g -

“A time to speak up”.
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SHRI K. S. RAMASWAMY (Gobi-
chettipalayam): Mr. Chairman, Sir,
we are thenkful to the President for
his Address to the joint Session of
Farliament. While discussing the Mo-
tion of Thank for his Address, I think
it wiil not be irrelevant to refer to
what the President had said on the
ove of the Republic Day; he had said
that “th= central gravity of the poli-
fical process is shifting from urban
to rural areas and the rural commu-
nily has become extremely sensitive
o economic  factors”. Yes, it has
taken such a long time, after inde-
pendence, for the rural population to
hecome conscious of how they have
been exploited by the urban popula-
lion all these years and their econo-
my was, and is, treated as secondary
1o that of the urban population.

The President has referred to the
very satisfactory food production in
the couptry, but he has not mentioned
about the plight of the farmers who
have heer, responsible for this surp-
s produetion in the country. From
50 million tonnes in 1952, they have
heen able to produce 125 million ton-
"es in 25 years, which is a record

475 Lg—19
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and which, even the advanced count-
ries. admire,

Thanks to the scientific methods of
agriculture whim our farmers readily
adopled, we have created a surplus to
the astonishment of the world and
we are now in a position to export
fvodgraing to the very countries to
whom we went with a begging bowl
in 1963.

The peascats are graleful to the
Indian  Council of Agricullural Re-
search and the scientists who rleve-
loped hybrid seeds and the nation is
grateful 1o the farmers for readily
accepting modern methods of agricul-
ture and the wonderful job they
have done.

The President has said in his Ad-
dress:

“The record level of foodgrains
production, which was 125.6 miilion
tonnes last year, has resulled in a

comforiable food supply  situation.
He has alse said:
“The irrigation and fertiliser

consumption data underline the

success ¢i the policy of increased

attention to the agricultural sphere,
and with obvious results”,

What are the obvious results? From
the condition of searcity, the country
hag become surplus in food. The con-
sumers are happy that they are able
1o get essential food requirements at
reasonabl!> prices and without any
difficulty. The urban people, the ur-
ban labour, the industrialists and gov-
ernment servanis are all happy. But
alas'What about the poor agricultu-
rist who has made this possible hy
hig weat and toil- He is not able to
get a remunerative price for his pro-
duce. He is the most unhappy man
in the country to-day because the price
he gets is very much lower than
the cost of production. He is not able
to repay the debts he has taken even
at the concessional rates from the co-
operative banks and cother financial
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institutions. The anomaly is that he
has produced more but his income is
less, He has to pay more for his pur-
chases bui has to sell his produce at
uneconomir prices. The prices of in~
puts like fertiliser, pesticides, seeds,
water rates. electricity, labour, steel,
cement and implements have all gone
up. Hig cost of living is the same
as in the urban area. He has to buy
edible oil, kerosene, pulses, sugar and
other essential items at the same
rate as the: urban people buy whereas
the incomie of the urban people is
increasing according to the cost of
living index while the income of the
poor peasani is going down. There
is no bonus for him, no incrementis
for him, no gratuity and pension for
him because there is no or there can-
not be any strike or lock-out for him
or any other avenues of protest for
him, He is not getting a reasonable
price for his produce, The price is
not based on the cost of production
or his standard of living, There is
no parity between what a farmer has
to pay and what he gets. It all de-
pends upon the urban consumer cost.

There Sir, what is the criteria in
fixing the price of poddy; maintaining
a fair price level to the consumer?
The present Agricultural Price Com-
mission should be abolished forth-
with. This body is the most anti-
farmer body and more so against the
rice-growers, The farmers in the
north wanted Rs. 120 per quinial for
wheat and the Commission recom-
mended Rs. 110 and Government gave
Rs. 112.50.

The farmers wanted Rs 120 for
paddy and the price recommended
was Rs. 92 and the government has
given Rs. 85 only. Considering the
rise in the cost of inputs, neither the
wheat grower nor the rice grower has
got a fair deal. Not, only that there
is a great discrimination against the
paddy-grower. The cost of production
of paddy iz almost all areas of the
country 18 higher than that of wheat.
1t is much more in the Southern State
due to Jift irrigation from 100 to 200
feet belox the ground level, Look at

the price levels. I would only quote
the farmer-member of the Comnis-
sion Shri Chaudhary Randhir Singh,
who is also a former member of Par-
liament, He says:

“As against a base-year differen-
tial of 16 rupees per quinial in 1865-
66, an excess gap to the tune of ru-
pees 17.5 per quintal was further
injected till 1977-78—the total up-
to-day difference belng rupess 35.50
per quintal between the prices of
these foodgrains. From 1965-66 on-
wards paddy registered a total in-
crease of rupees 41 per gquintal and
that of wheat Rs., b8.50 per guin-
tal.”

He also gaid:

“I am convinced beyond any man-
ner of doubt that there does persist
an obvious imbalance beween  the
prices of wheat and paddy which
needs to be eliminuted. There could
at least be an earnest endeavour
aiming at securing parity of return
to the cultivators from these  two
crops in overall national interests.
Otherwise during a given situation
of disadvantage in a pricing con-
text, the farmers will diver their
acreage 1o some other crops which
generate them more income”.

“While considering comparative
costing of wheat and paddy pro-
duction, less irrigation, fertilisers
and insecticides are needed for
raising wheat crop. Incidence of
past-attack on wheat crop is much
less than paddy. We have already
reached a saturation point in paddy
acreage. Paddy production has to
be increased by adopting improved
practives. More and more area I8
being brought under lift irrigation
which iz a costly exercise. In case
of wheat shortage, we can have !m-
ports from world market, but for
rice international market is limited.
In public inerest we would con-
centrate on local production of rice
and ensure remunerative price to
the farmers as an incentive.,”

New this is what the AP.C. Member
had stated and his advice was not
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given due weight. So, he has resigned
from the A.P.C., The Chief Ministers
of four Southern States have de-
manded and they met the Prime Mi-
nister and have also jointly demand-
ed from the N.D.C. to give them at
Rs. 125 per quintal on paddy but
that was turned down.

Kerala has given to the farmers
Rs. 35 more than the procurement
price as an iIncentive. I hope the
APC. and Tamilnadu also will
either give from their own funds of
they would get more from the Cen-
tral Government,

The Agricultural Prices Commis-
sion, feel, have no right to exist. The
AP.C. should be abolished and ano-
ther Commission should be constitul-
ed and it should be known as Agri-
cullural and non-agricultural Party
Price Commission.

In this connection the AP.C. is
pursuing the policy of anti-South. I
will explain how it is so. I am sorry
in say that Government also is a
Party to it in supporting the report.
The people in the South are much
agilated over the language issue. When
Hindi is sought to be imposed on us
stealthily, we protest here immediate-
Iy and vehemently. Shri Gopal will at
once get up and shout the others
down So also others. It hurts our
feelings and sentiments; it hurts our
self-respect and hurts our mother-ton-
fue and culture. While we protest
with all eur might here on the lan-
Euage jssue, we have not done so
when we are hit below the belt with
regard to paddy price; the very exis-
tgrmo of formers iz in danger. The
Giovernment's pricing policy of pad-
dy kills the peasants in the South inch
by inch without thejr realising it.

Again T will refer to Chaudhury
f;.heb. He says in his report on page

"The procurement price of pady
needs to he fixed somewhat nearer
!" the level of wheat price”. He says
somewhat nearer to the level of
wheat price’, He further say:
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“This is essentlal not only for
providing a fair price to thz paddy
producers, but also for creating a
proper climate for mational integra-
tion by removing the deep sense of
frusiration and . resentment from
amongest paddy growers that as
against wheat they are getting raw
deal”.

This is how South is being treated.

1 have pointed out the disparity in
the procurement price of paddy and
wheat. Now I will place before you
the figures of procurement of food -
grains in the North and South. The
tofa] procurement of puddy for 1971-
78 was 47 lakhs and 97 housands
fonnes. Oul of this. 29,19,000 fonnes
are from Punjab and Haryana alone.

The Minister said that Punjab be-
ing a wheat area, they do not con-
sume rice. That is why rice has been
procured more from Punjab. But
the facts are otherwise. Even with
regard to wheat in Puniab in the same
vear whereas the lotal procurement
was 51 lakh tonnes, in Punjab the pro-
curement was to the tune of 32 lakh
tonnes. In Haryana it was 9 lakh tonn
es. to even with regard to wheat there
{s more procurement in Punjab than
other States. This has been done in a
year ‘when there is surplus production
and distress sale is there. Farmers do
not get support price. In Tamil Nadu
paddy was sold at Rs. 54 per quintal T
do not blame the government for pro-
curement in Punjab but it is not done
in the Southern States. TFCI made for
the North and not South? I warn this
government if the South is continued
to bhe treated like this in economic esp-
here. then it will rise in revolt one day.
National integration canno! be huilt on
unfair treatment. discrimination and
different set of policies from State to
State. Even the Economic Siurvey men-
tions that wheat price has been raised
by 2.5 per cent but nothing has been
mentioneg about paddy price. Thank
God at least it has not heen reduced.

Sir, 1 want to come to another aspect
of the guestiogn. The pation debendson



‘359 President’s Address (M) FEBRUARY 26, 1970 President's Address (M) 360

[Shri K. 8. Ramaswamy]

the farmers of India for their primary
needs like foodgrain, vegctables, milk,
oil sugar etc. The prices of these ar-
ticles are consumer oriented are not
producer oriented, Unless the standard
of life of the millions in the rural are-
as improve how can your industries
thrive? How are you going to market
all your indusirial production? How
can you run your agro-based indus-
tries profitably? That is why I say
that there should be some parity bet-
ween the price the farmer gets for
his produce and that he pays for his
inputs.

The President also mentioned that
there is price stability. I say price
stability for whom? Price stability is
for the consumer and urban people
and not for rural people. I want to quo-
te figures of difference in wholesale
index price that prevailed on 18-11-77
and 13-1-78, The rice price ig less by
0.5; Ragi is less by points 5; Urad is
less by 11 points; Potatoes is less by 80
peints; Onions is less by 12 points; Raw
cotton is less by 7.5. points and Gur
is less by 19.5 points. But in the case
of other articles of consumption groun-
nut is up 3.4 poinls cotton seed is
up by 5.4 points; Textiles is up by 2.1
point and in the case of machinery
and fransport it is up bv 7.1 roints.
So, there is vast variation in the prices
and the rural people are the sufferers.
So, the price stability is for the urban
areas and not rura] areas,

Then, Sir, T want the policy of the
government with regard to export to be
suited to the needs of the rural are as.
Take, for intance, cotton, Cotton price
has gone down and the same time gov-
ermen{ imported lot of man-made
fibre and artificial fibse, Then, Sir,
government banned the expori{ of on-
ion and chillies and onion which
was selling at Rs. 35 per bag came
down to Rs. 5/- per hag and still re-
mains to be very low.

Turmeric has been the only com-
modity which gives the farmers some
profit. But the hon. Finance Minister
has come with a vengeance and he
has imposed an excise duty of Rs.

2,000 per tonne and the price has
gone down by Rs. 200 per quintal.

8ir, I need not say anything about
potato. The hon. Minister stated in
the other House that potato is grown
much and the only remedy is to ask
the people to eat more potatoes.

If 1 may put it this way, till now, our
task was to tackle the problemn of
deficit. Now, it is the other way alout.
It is the problem of surplus produclion.
This is what we face now. Sn, we
have got to change all the rules and
the systems by which we were manag-
ing deficit.

Now, we should think of giv:ng
support price and also nol to lel down
the farmers.

May I suggest, Sir, that as in the
case of Coilfee and Teua, we shour] ex-
port Wheal and Paddy? For this, we
should have a Wheat and Paddy Ex-
port Promolion Council. Such a Coun-
cil should be set up for this purpnse.

The President has mentioned aboul
‘launching a frontal atlack on rural
poverty’. Sir, according to the study
undertaken by the Agricultural Univer-
sity of Coimbatore, it has been found
that farmers owning five hectares o
less are below the poverly line. More
than 85 per cent of the farmers own
less than 5 hectares. The figures are
like these: 32.9 per cent of the f[armers
are owning below 0.5 hectares. 17.7
per cent of the farmers are owning be-
low one hectare. 19.1 per cent of the
farmers are owning below two hoc-
tares. This is the position., So, they
are all under the poveriy-line. Unless
the peasents are given their proper
dues, poverty cannot be removed. They
will perpetually remain in indebted-
ness and all the money you lend them
cannot be got back from them.

But, still. there is a ray of hope.
Fortunately the Ministers of Agiicul-
ture and Finance are from the firmer
community and I hope that they will
come 1o the rescue of the farmers.

Now I would like to quote what the
hon. Minister of State in the Ministry
of Agriculture and  Irrigation, Shri
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Bhanu Pratap Singh said on the 16th
of November, 1978, I quote:

‘“ If the present policies are con-
tinued, our Agricultural production
will stagnate and all our plans to
remove poverty from our land will
remain only paper plants.”

Can the millions of farmers expect
any jusiice from these Ministers in the
Government?

1f you want the nation to progress,
Sir, you have to uplift the farmers.
Your slogan should be: ‘Uplift the
Furmers'. With these words ] con-
clude.

SHRI B. C. KAMBLE (Bombay
South-Central): Mr. Chairman, Sir on
a document like the President's Ada-
ress, we should make very broad
abservations.

Even though in this country we
huve got many political parties, mony
religions, many castes and many sub-
tastes yet, we have got te march to-
gether and we have got to see thal
Inin really becomes great.

1 say this because if we look around
India, what we find is this. We find
that many systemg of Government
hive blown up=—whether it is in Paki-
stim or in Burma or in Tibet. All
around our country, various systems ol
Uavernment  which  prevailed there
heee heen uprooted.,

Furlunately for us, the system of
iovernment prevailing in this country
is still there and I hope that every
tulilical party, whether in the o-posi-
lion or otherwise, will march forward
¥ith full concurrence in upholding the
Parliamentary system of Governmenl.
At the hon, Prime Minister has said,
the Parliamentary Institution Is the
hilwork in the wmatter of giving a
decent standard of life for every
Indign citizen, man or woman.

'Nf--refore_ Sir, what I would plead
"I is this: Even now, even aftec 28
?’;al‘s of independence, we have not got

¢ necessary political apparatus to
fuslain the system. I therefore would
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plead with the Government that they
should come forward with a proposal
for having Electoral Reforms in such
a way that our political partieg would
be set up with such ingradients, name-
ly, that the political parties shall serve
not only their own party interests, but
that they shall serve the interests of
the system of Government which we
have chosen to adopt as per the pro-
visions of our Constitution, I am not
harping on the point of emergency at
all, bui having regard to the emer-
gency through which this nation has
gone and crippled, we must draw
lessons from our experiences. While
I am making my observations on the
President’s Address, I would like to
raise as to what is the economic sys-
tem that we are following :n this
country. We must see that every man
and woman should have a decent life.
I am sorry that I can neither support
the Molion of Thanks nor I am here
fo oppose it. [ feel that this country
after Ave five-Year Plans and after
spending nearly hundred thousand
crores of rupees  is still full of des-
titutes and poor people. They cons-
titute, not according to my own
statistics but according to the official
statistics, as much as 85 per cent of the
people. Only 20 per ceni of the people
are owning the assets of this country.
Even though Article 39 of the Constitu-
tion enjoins that we must foliow an
cconomic system which will not 1esult
in the concentration of wealth in the
hands of a few, I am sorry to say,
that nobody is paying any atlention
to the State Policy embodied in Article
39, Direclive Principles of our Consli-
tution.

Now, there aprpears to be some
change in the thinking of the present
Gevernment and the emphasis is on
the rural development. Right from
Sarvodaya to Antyodaya, there are so
many theories and systems that have
been propounded, but the number of
poor and destitute people has not Leen
minimised at all. In the rural areas
also, the people suffer from the same
inequality. Four percent of the pcople
are owning nearly 30 per cent asseis
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in the rural arcus. According to my
humble understanding, so far as in-
equalily is concerned, there is no dis-
tinction at all in the rural aress and
in the urban areas. 1 am, therefore,
afraid that this shift of the Jznata
Government may no! have the desired
result though they have the best of
intentions,

There are certain  conslitutional
obligations as far as the backward
classes, scheduled castes and scheduled
tribes are concerned. If you abolish
these constitutional provisions for
these people, 1 would be happy, but
so long as these constifulional obliga-
tions are there, {here must be a
reference to these in the President's
Address and to what extent the wel-
fare of these classes has been achieved
gradually during the last so many
years. What we want is that at least
we should be 1old which direction you
are following, whether you are follow-
ing the right road, the righti direction.
You must give us some estimate with
regard fo the welfare of these people.

Then, there has been a controversy
going on about the poor States, back-
ward States, backward regions and
backward areas. I would like to point
out that it is not the State or the
region that is backward, but it is the
people who are backward or poor
people.  Certain categories of our
people who have remained suppiessed
for generations are being ignored; may
be thal they are not there in the so-
called backward regions. Tt is not the
backward regions or the backward
Stales that required to be taken care
of but the eriterion should bhe the
backward penple. We should chalk
oult our programmes and nlan  only
keeping in view the condition of the
people in the various regioni. You
categories the people and not the
States. At the cost of categoiising
certain Stales or regions as, backward,
the backward and real deserving
people are being ignored; the scheduled
castes and scheduled tribes are being
ignored. As I said, 85 per cent of our
people are poor and destilutes. I am
quite sure there will be still further in-
crease ip the number of these people.

There fs some mention about
irrigalion facilities, viz. that 26 lakhs
of hecfares were irrigated, and promis-
ing that 28 lakhs of hectares will be
irrigated in the fufure, So far so
good, bui having regard to the growth
rate which s fluctuating—wherher it
is 5 per cent, 12 per cent or 25 per cent
—we want to say that the growth rate
alone is not going to satisfy us. How
ig it utilized, to reduce inequalities, if
not eliminate them, is more important.

So far as matters concerning Article
39 are concerned, means of livelihood
should be provided. Where are the
means?. People are begging, So, we
have fo consider the domestic picture.
1 hope the Janata Government iz
sincere: their leaders were imprisoned,
amd they must have learnt a leseon.
They should make very sincere elforis
in the direction where earlier 5-year
plavs have failed.

I would now come to Foreign
Affairs. The domestic pieture iz not
so good as to ofTer thanks to the Pyesi-
dent or to join in the chorus on the
Motion of Thanks to the President.
Ahout foreign affairs nlso, I am sorry
tn say that the place India is occupy-
ing. ix a back bench. This has been
proved when our Foreign M.nister
went to China, So, far as Panchsheel
is concerned, it is a moral concept
taught by Buddha. Buddha has given
us a religion, and he has vpropounded
the Panchsheel or 5 canons of rharac.
ter. They relate to non-violruce, not
speaking falsehood, ete, So, if China
or India confuseg moral precepts with
political or other precepts, the inten-
tion may not be clear. My subniission
is that if this country is to earn 2
place of honour, we should be internal-
1y powerful and be one single country
where each and every man nd woman
supports universal brotherhood. Other-
wise we will not get any respect in
the comity of nations.

There are also certain orinciples
1aid down in the Constitution. I am
sorry people describe our foreign
policy as non-aligned, genulnely non-
aligned ctc. For many years now, I
have not been gble to understand whet
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is meant by it. What is required is
that every nation hus, and must have
its honour, That nation must have a
just relationship with other nations.

This idea is embedded in our Cansti-

tution. Instead of describirg our
policy as aligned, non-aligned et:, we
should pursue a policy of wu.nulding
the honour of each mation, and there
shnuld be a just relationship. If we do
that, I am quile sure this couctry will
he able to contribute to the idealg of
UNO. 'Those principles can loea bhe

propounded, which will enable Intia

to become great. Thank you.
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The Lok Sabha then adjourned til¥

Eleven of the Clock on Tuesdoy, Feb

ruary 27, 1979/ Phalguna 8, 1800 (Saka)



